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PARLIAMENT OF INDIA 
Frida'll. 8th February. 1952 

The Houle met at Quarter to Eleven 
of the Clock. 

[MR. SPEAKER in the Chair] 
ORAL ANSWERS TO QUESTIONS 
Shrl JDaaI Ram: Sir. as rgards the 

quesUons put down for yesterda7, IIl&7 
I request that the,. may be taken up 
tor answer on Monday DUt? There 
are only ten of them. 

Mr. Speaker: Under the rulu, they 
automaticall7 ~o into the list of un-
starred quuUons. That II the 
cUmcult,.. 

Shrl Kamath: But cannot the rules 
be suspended, If that Is the will at the 
Houae? • 

Mr. Speaker: But.o loq a. the rule. 
are there, I do not want to encour.,e 
the practice of suspendin« the rules 
ever;y time. 

Shrl M. MaDE: There Is a precedeDt 
last time when a question Dut down 
for a certain date was taken up on a 
subsequent day. 

Mr. Speaker: But that Is Quite a 
di1!erent~. We mI,(ht bave, with 
the all'eement of the House, taken up 
a question at a particular date on a 
IUbsequent date. That Is dJ1!erent 
from say1n8 that questions which 
could not come up and which auto-
matically ~o into the list of un'; 
.tarred que.tions .hould be take up 
on a .ubsequent d.,.. 

We will, however, consider the 
matter. 

CUlCUIT COURT 
.·~9. Shrl Rq Kaawar: Will the 

Mmlster of Home Affairs be pleaSlt'1 
to state: 
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(a) the date from which a Circuit 

Court of the Punjab High Court is 
likely to be established In Delhi : 

(b) the composition of the Circuit 
Court; 

(c) whether the establishment of th~ 
Circuit Court will necessitate an 
increase in the number of Judges of 
the Punjab High Court; and 

Cd) the approximate number at 
pending cases to be transferred to the 
Circuit Bench for disposal? 

The MlDfster of Bome AtraIn aDd 
Law (Dr. Katja): (Il) No date has yet 
been fixed. This will be done as soon 
as complete possesslOD of Udaipur 
House is taken and necessar;y repairs 
therein eftected. 

(b) The Circuit Court will probably 
consist of two Judges. 

(c) No. 
(d) M the Circuit Court will be part 

ot the Punjab Hilh Court, the question 
of transferring cases does not arise. 
The total number of Delhi cases pend-
InJ at presen', in the Punjab High 
Court Is '781. 

Shrl Baj KaDwar: Sir, may I know 
whether this Circuit Court wID hear 
cases only from Delhi State or will it 
hear eases from the nellhbourt.n~ dis-
tricts also Uke Gurgoan, Rohtak Hi .. 
sar and Karnal' 

Dr. Katja: I should 11ke to have 
notice of the question; but it is really a 
matter tor the Chief Justice of the 
Court to decide. So far as the juris-
dictionof this court is concerned. pro-
bably I think it is only the Delhi State 
wblch wU1 come in. 

Rhrl Baj KaDwar: May I ~ow 
whether Government have received 
any representations trom the Bar A1J-
sodations and other people . in these 
districts reQuestini that their cases 
may also be heard by this Circuit 
Court? 
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Dr. KatJa.: Not the CeDtral Govern-
ment, to my knowledle. 

.DETENTION UNDER PREWNTIVJ: 
DETENTION ACT 

-SO. 8hn Jaw Ram: Will the 
Minister of Home Aftairs be pleased 
.to Jltate : 

,(a, the total number of persons 
"iletainedb,)' the Cent~al Government 
In the year 1951, under the Preventive 

;Detent1oD Ad; and 

I{b~ tlYe number ot persons released 
from detention dllring that year? 

The M.bdster of Rome Aftain ad 
Law CDr. Ka~a): No person· was 
detained in the year 1951 by order 
Issued by the Central Government. 
Action In Centrally admlni!ltered 
areas is taken by the Chief Commi& 
sjoners .. 

'S1n'i lbmatb: X. reeareis the Central-
ly A6mlnlstered Areas, has Gov-
ernment lot any flltUres as to the 
number of detenus detained under the 

.orders of the Chief Commissioners !lnd 
the number of persons allainst whom 
warrants are pending to-day? 

Dr. RatJu: I have got certain intO!-
lfl)ation about figures of detenus In 
Centrally Administered Areas, but not 
about lhe warrants. 

Shri Kamath:What is the informa-
tion about the detenus in the Centrally 
Administered Areas? 

Dr. Katju: Well. the total number in 
all the Part C States is-76 persons 
detained in 1951. and 78 oersons re-
leased in 1951. The number of re-
leases includes the persons who were 
detained in 1950. 

Shn Kamath: How many of these 
detenus wanted to ftle nominations for 
election tlJ the House of the People 
or to the various State Assemblies and 
in how many cases were theY not 
allowed facllit1es for ftlinll their nomi-
nations or· for tbe subsequent pro-
. ceedings? 

Dr. Kat.ju: I would like the Speaker 
10 decide whether this Cluestion arisel 
from the main question. 

Mr. Speaker. Yes, so far as the 
Centrally Administered Areas are COD-
-cemed. 

Dr. Katju: I have not lot the infor-
mation. J should like to have DOtice. 

Shn R. Velayudhaa: Is any one who 
bas been elected to a Stllte Assembly 
or to Parliament still unoe!' detentlon~ 

Mr. SpeYer: What State Auembly 
does the hon. Member mean? Does be 
mean a Part eState? 

8br1 R. Vela1'1lClhaa: Yes, Sir. 
Dr. Kaiju: I have no intormaUon. 
8br1 A. C. Gaba: What is the number 

of detenua, DOW In the ManiDur and 
Trlpura States? 

Dr. Katlu: In Manipur the number 
detained was 1 and the releases were 
2, and that includes the detentions in 
1950. In Trlpura the number of 
detenus In 1951 was 12 and release. 
S, includine those detained 10 1950. 

Shr! A. C. Gaba: May I know the 
nature of tbe alleRations· 8Rainst these 
detenus? Were there any acts of vio-
lence or simple political propaganda or 
things like that? 

Dr. bUD: I should like to bave 
n.oti'ce. Presumably tbere were allesa-
tions of violence. 

Shrl A. C. Gaba: Is it true that in 
tbese two States 'continued acts of 
violence have been· going on fot some 
time and have these detentions any-
thing to do with these acts of violence? 

Dr. Katju: The hon. Member knows 
as much as I do. 

Shrl Kamath: Has any report reach-
ed the hon. Minister regardinR detenul 
in the Centrally Administered Areas 
desiring or wishing to forward their 
nominations for election through the 
Jail superintendent and about the 
superinLendent refusini to forward the 
same to the Government? 

Dr. KatJu: Really the hon. Member 
must Rive me notice of these questions. 
I do not have all this Information with 
Die now. 

Shn M. NaIk: Am I to understand 
that the fteures of detenus in the Part 
A and Part B States are not with the 

• Government? 
Mr. SpeYer: The Central Govern-

ment has nothing to do with it . 
Shn M. NaIk: They have Dot even 

the figures with them? 
Mr, Speaker; The hon. Member mQ' 

put down a question and I wm tee 
whether it is admissible. 

RURAL lNDZBTEDNUI 

.SI. Shrl JuDi Bam: Will the 
Minister of FiIlaaee be pleas.d to 
state : 

<8> whether any sample survey of 
Rural indebtedness is being made by 
lhl:! Reserve Bank: and 
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• (b) when. the report of the rural 8bri lalUll Bam: May I know 
credit survey undertaken by the whether any J)rol(t'ess report has been 
Reserve Bank is expected to be received? 
published? 

The MIDIster of 8&1r.&e for FIDaace 
CSbri Ty .... ): (a) If the reference is to 
the All India Rural Credit Survey, I 
would invite the attention ot the hon. 
Member to the reply given by my 
senior colleague on the 4th September 
and 7th September, 1951 to Starred 
Questions Nos. 767 and 893 respectIve-
ly. The Survey will also cover 
enquiry into rural Indebtedness. 

(b) The field enquiries are expect-
ed to be completed by about the end 
of July. 1952. The reDort is likely to 
be submitted a few months thereafter. 

Shri JD&Dl 8am: Sir, what are the 
terms of reference tor this enquiry and 
is it within the Icope of th1I enquirY 
to enquire into the quantum of work 
of the rural population, ftnd~ out 
diffe1"ent avenues of work and the 
reasons for the rural indebtedness? 

• Shri Tyagl.: The present enquiry is 
of a size to adequately cover the 
difterent strata of the aericultural 
population in representative parts ot 
the country, with reference to their 
credit requirements, the alrencies exist-
ing or needed tor fulftlllnl{ these re-
quirements. They will also deal with 
other aspects, such as the pattern ot 
savings and deficits in aerlcultural 
economy trends. if any, towards shifts 
in incomes. and .the Droblem of capital 
formation In rural a.reas. 

Shri Amolakh Chand: May I know 
the stage at which this enquiry now is? 
Has all the necessary material been 
collected and the witnesses examined? 

Shri Tyart: The preliminary arrange-
ments In connection with the survey 
have already beeD- .completed and the 
actual field work has been In progres. 
for !'::>ma time in the 75 dlatrtd:t 
sc' ~,:·ted r ar the purpose. The total 
number of villa'ges to be surveyed will 
be 600 as detailed in the statement I 
have here. I may. if you Uke, read 
them out. They are in all the various 
states of India.. . 

Shri JUDi Ram: May I know how 
far the villagers co-operated in the 
Enquiry?' 

Shrl 1'7a&1: I have not yet been 
posted with the actual resulls. The 
CommIttee has not yet been able to 
submit its Report. I t.ope they are 
letting on well. 

SJad TtaII: No. 
8hri A. C. Gaba: Will that enquh7 

cover aU the States or wm they tak«t 
sample survey only? 

Shri T7 .... : In most of· the States it 
will take place. I will gift' the ftgures. 

In ASsam we Ile 
Bihar 
Bombay 
Madhya Pradesh. 
Madras 
Orissa 
Punjab 
U.P. 
W. Bengal 
Hyderabad 
Madhya Bharat 
Mysorc 
PEPSU 
Rajasthan 
Saurashtra 

taking 

" 

" 

" 
" 
.. 
" .. 

Travancore-Cochin " 
Bhopal 
Himachal Pradesh 
Tripura 
Vindhya Pradesh 

TOTAL 

" .. • 

24 villaaes 
32 .. 
56 
48 
56 .. 
24 , .. 
24 .,. 

104 ". 
32' ". 
32 ". 
32 " 16 , .. 
16 " 48 

8 
8 " 8 ,. 
8 
8 " 16 

600 village.$. 

These will go under enquiry. 

Shrl A. C. Goa: is it under the' 
terms to devise means for a better 
rural credit system? 

Shri Tyart: That will also be a part 
of the enquiry. 

Shrl B. R,·lntagat: What are the 
categories of population that are "to be 
enquired into and what are the data 
that will be collected tor the determi-
nation ot rural Indebtedness. 

Sbrl 'l'nIi: The terms of reference 
to this Committee are widf' anOUlh to 
cover all credit facilitiea or dlJDcultles 
in th ~ rural areas. I hope they will 
most".y cover the agricultural and rural 
population in the rural areas. 

bhri M. Natk: May I know wbether 
the surveys are conducted exclu~ively 
t,y the Reserve Bank or wheth. Gov-
ernment have framed rulea lot it? 
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Shrl Tyad: Shrl A. D Gorwala bas 

accepted the Chairmau1blp of the 
Committee and Prot. D. R. Gadgll has 
aereed to be one of tbe members. The 
Bank's executive Director and Econo-
mic Adviser are other member. of the 
Committee. Tbe Enquiry is beiDl con-
ducted under tbe aegis of the Reserve 
Bank. 

ATOMIC ENERGY 

·32. Sbri JD&DI Bam: Will the 
Minister of Natural Resourees ud 
ScienWlc Researcb be pleased to. state: . 

(a) the countries witb which India 
has entered into agreement with regard 
to atomic energy; and 

(b) the special advantages obtained 
by India by such agreements? 

The Minister of Natural Resources 
and Sc1enWlc Research (Sbr' Sri 
Prakasa): (a) and (b). As the bon. 
Member himself will doubtless ap-
reciate, it would not be in the public 
interest to I(ive any information on the 
subject 

Shrl ~a'r".ath: What part has India 
play-eel or is likely to play in the Inter-
national control of Atomic energy? 

Sbrl Sri Prakasa: That is a matter of 
opinion. 

The Prime Mlnister (Shrl lawaharlal 
Hehra): When there is no national 
control, the question is rather prema-
ture. -

Shr1 Kamaih: International control? 
Shri lawaharlal Nehra: When there 

Is no International control, the question 
is really premature. 

8hrl Kamath: Sir. 
Mr. Speaker: Order, order. Next 

questlon. 

MANAS RIVER PROJECT (ASSAM) 

·33. Maulvl Wa3ed All: (a) wm 
the Minister of Natural Resources and 
SeieutUlc Research be pleased to state 
the progress so far made in the Manas 
River Project in Aaaam? 

(b) What is the amount so far spent 
by the Centre in this matter? 

(c) When is the work of invest!Ja-
tion going to be completed and wli'en 
will the work be ftnally undertaken? 

The Minister of Natural Resources 
aDd ScleDtlftc Research (Sbri Sri 
Prakasa): (a) Air photography of the 
site of the dam and the reservoir has 
been completed. Gauge, discharge 

and snt observations are beiJut regular-
ly made. Cross sections of Manas, 
Beki and Bbalukdoba have been taken 
near the railway bridle. Temporary 
buildings for bousin/i( the staff have 
been constructed at Matbangurl. Eco-
nomic statistics in river basin for ·13 
villages have been collected. Land 
classiflcation, and soil surveys 'for 147 
villages have been done. A sllt Labora-
tory bas been establlshed. 

(b) Rs. 1,71,722 up to the end of 
December 1951. 

(c) The site of the proposed dam and 
the reservoir lies within Bhutan terri- . 
tory. The survey of the reservoir and 
investigation about location of the site 
of the dam will be taken up as soon 
as ·the Bhutan Government give thE: 
necessary approval. The question of 
undertaking construction work on the 
project will arise only when investiga-
tions have been completed and the 
project is found to be technically and 
flnancially feasible. 

Maulvl Wajed AU: May I know when 
the reply from the Bhutan Government 
is expected? 

Shrl Sri Prakasa: The writing of the 
letter is in my hands but the reply is 
in other people's hands. I ('annot say 
when they will reply. 

TEA (DUTIES) 

·34. Maulvl W&3ed AU: Will the 
Minister of Finance be pleased to lay 
on the Table a statement showing the 
total Excise and Export Duties from 
Tea, realized from different Tea 
growing States of India during 1950-51 
and 1951-52 (till December, 1951)? 

The Minister of State for FlnaDce 
(Shri Tyagi): A statement in respect 
of Excise duty is laid on the Table 
of the House. Export duty is realised 
at the port of export and no record 
is maintained to show the states in 
whic$ different quantities of tea under 
export were grown. The statement 
in respect of export duty ac('ordingly 
gives only the total yield. [See 
Appendix I. annexure No.7] 

Shri M. Nalk: May I know the 
amount of excise duty realized from 
tea which wa. purely for internal 
consumption ! 

Shl'l Tyad: It is realized on tea 
which is produced here and It is 
refunded on tea which is exported 
outside. So I can give the hon. 
Member the total flture realized on 
8'Ccount of excise duty from tea In 
India, if that is required. 

Sbrl M. Nalk: I wanted to know 
the figure for Internal consumption. 
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Sbrl TTa&i: The excise duty 
reaUsed in· 1950-51 was RH. 
11,70,71,000 and in 1951-52 upto 
December it is Rs. 10,77,87,000. 

Sbri Barrow: Do they include the 
amount of refund -on tea which was 
exported? 

Sbr! TyaP: It is iross mcome on 
excise. About two-thirds of this is 
refunded on a'Ccount tea which i. 
exported and therefore the ~djustment 
has not yet taken place. This is the 
gross income in account of excise on 
tea. 

Maulvl Wajed Ali: What is the 
average quantity of tea consumed in 
India a'nd what is the quantity that 
is exported outside? 

Sbri 'I'ya,.: I shall need notice for 
this question. 

PETROLEUM (EXCISE DUTIEs) 
·35. Maul.. Wajed All: Will the 

Minister of FlDance be pleased to lay 
on the Table a statement showlnl the 
Excise Duty realized durinl 195Q..51, 
and 1951-52 (till December, 1951) from 
Petroleum. Kerosene and Lubricants 
produced in the State of Assam? 

The Minister of State lor FiDance 
(Shrl Tyagi): A statement showing 
the amounts of Central Excise duties 
on Petroleum (Motor Spirit) and 
Kerosene, collected in the State of 
Assam during the ftnancial :ycars 
1950-51 aond 1951-52 (April to Decem-
ber) is laid on the Table of the House.' 

Lubricants are not sllbjeded to 
Central Excise Duty. 

STATEMENT 

The amount8 0/ Omeral ErtJOI'I111 D/4t1l Oft 

Petroleum (Motor SJririt) an~ Keroe.t&e 
oolleoted if& the Stale oJ ..4lrlrlJm. 

(In 'AouIranrU qf rupeN) 

COJllD).odity Flnanoial Amount of oentral 
Yt'ar eltoi.. duty· 

Petroleum 
(Motor Spirit) 

Kerosene 

oolleoted in the 
State of AaMm· 

1950·151 
1951·52 
(April to 
Deoember) 
1960.31 !7,72 
1951·52 18.37 
(April to 
December) 

·Figurea supplied by the Statistio. 
end Intelligence Branch of the Cent·ral 
Board of Re,·enue. 

ELECTION PROPAGANDA 

·36. Shrl Kshadlram Mahata: Will 
the Minister of Home Affa1rs be 
pleased to state whether any arrange-
ment was made b:y the Central Govern: 
ment to detect it any Government 
servant took part in the election 
propaganda for any part)' during the 
General Elections? 

Tbe MlDlater of Home Affalrs and 
Law (Dr. K.atju): No. Sir, because 
the Government Servants' Conduct 
Rules and the Representation of the 
People Act .are cleaT on the topic and 
contain specific instructions as to how 
public servants should conduct them-
selves during elections, and Govern-
ment had no reason to apprehend or 
believe that the ruleB would not be 
rigidly observed. 

t..S :,;t- - ~1 - &.ft- ...,;(J 
~ i ""';1 ~ I."~ 1. )~~ 
~~ ~~, ..;,s ~ ...,...;,Ix ~ 
IJ.~,x c)u..J1 .!. W-I &s,,! I..5sf 

- .. I.wJ ~ u+" 

[Glaal G. S. MusaBr: Have the 
Government received from any of the 
States li'ny complaint to the eftect that 
any officer took part in the E,lection 
propaganda? ] 

!"To ~: 'liT qt ~~ q'r~ m 
IfiT{ m'fiTtm' ..-(l an-( I 

[Dr. Katju: No, Sir, I have received 
no such complaint.] 

8br! Klamath: Is it a fact that 
during the election tours of the 
Congress President-cum-Prime Minis-
ter in several Stli'tes Government 
servants-as apart from the security 
staff reauired to protect the person 
of the Prime Minister-among them 
beinl hiJh placed civil and military 
officials, called upon the Prime Mini-
ster and moved about with his en-
tourage and is it a fact that the Prime 
Minister took no objection to the 
partictpation of such Government 
work? 

The Prime MInIster (Sbrl Jawahar-
lal Nehru): It is a fact that wherever 
I went, or in many places that I went 
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to I met the local officials, discussed 
matters with them. That had r:othing 
to do with propagandist work or 
el~tiona-it had to do with my work 
as Prime Minister. 

Shrl Kamath: Is it a fact that 
copies of the tour programme of the 
Prime Minister, when he went in his 
capacity as Congress President, were 
.ent to these offtcers and were not 
marked as "Private" or "non-official" 
but sent officially to the various 
Government officers? 

Shri lawaharlal Nehru:' Yes. Sir. 
That is '!lways done. 

Shrl Kamath: Why was that done 
in this case when the Prime Minister 
went as Congress President? 

Mr. Speaker: Order, order. We 
are now entering into an argumen~. 

Shrl Kamath: What 
reasons? 

are the 

Mr. Speaker: Next question. 

TAXATION OF INCOME INVESTIGATION 
COMMISSION 

·3'7. Dr. Tek Chand: Will the 
Minister of Finance be pleased to 
state: 

(a> the total number of cases dis-
posed of by the 'Taxation of Income' 
Investigation Commission up to the 
31st December, 1951; 

(b) how many of these cases are 
'settled cases' and how many 'investi-
gated cases'; 

(c) the amount of evaded· Income 
Involved in cases of each category; 

(d) the amount of tax payable 
thereon: 

(e) how much of the tax payable 
in such cases 

(I) has actually been realised. 

(li) Is recoverable by instal-
ments fixed by the Com-
mission: 

(f) the number of cases in which 
Investigation had been commenced but 
not completed on the 31st of Decem-
ber, 1951: 

(g) the number of cases In which 
investigation bas not yet started; and 

(h) the total expendit'Ure Incurred 
on the Commission up to 31st Decem· 
bert 1951? 

De MiDister 01. Siate for Ftnaace 
(Shrl Tyact): (a) 661. 

(b) SetUement casel 548 and in-
vestigation cases 113. 

(c) Rs. 25 crores and 41 lakhs in 
settlement cases and Rs. 3 crores and 
75 lakhs in investigation cases. 

(d) Rs. 13.68 crores in setUement 
cases and Rs. 2.60 crores in investi· 
gation cases. 

(e) (i) The amount of tax realized 
is Rs. 2 crores and 53 lakhs in bettie· 
ment caseS and Rs. 87 lllims in 
investigation cases. 

(ii) Apart frolt\ the amount of Rs. 
2 crores and 53 lakhs already realised 
in settlement cases, a further sum of 
Ita 11.1:1 crores 111 recoverable by 
lnst«lments fixed by the Commission 
and, in some cases, fixed or to be fixed 
by tht. Government. 

(f) Number of cases in which 
Investigation has been commenced but 
not completed on 31-12-1951 is 619. 
There are 215 other cases that remain 
to be dealt with. In these cases 
retums and information have been 
clil'lled for or· received from the 
Rssessees but investigation has r.ot 
proceeded to any considerable ext.'nt. 

(g) There are no cases in which no 
Investigation has been stlllted yet. 

Ch) Rs 27,68,190/7/-. 

Dr. TeIE ChaDd: When is the 
Commissio~ expected to . finish its 
~ork? 

Shrl Tyaci: It will be too early 
for me to forecast the terminatbn of 
the ","ork ot the Commission but I am 
lIatisfted that the ~ommission is going 
on at a good pace. 

Dr. Desbmukb: May I know if the 
hon. Minist.er hRS taken any specific 
"teps to see that the work of this 
investigation was expedited? 

Shrl Tyali: The Ministry is 
receiving reports from time to time 
and we have been just negotiating 
with the Commission to get Jhem to 
try and finish their work early. Aa 
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I have already .aid the Ministry is 
l\atistJed that the Commission lS~O-
ceeding at a good Dace and is ng 
good work but the difficulty is at 
in cases where there could not be 
a settlement they have to investigate 
8'nd· find out all information from all 
over the country and that may take 
time. 

Shri J .. aDI Ram: May I know if 
the Commission hay ~ enquired Into 
the smaller cases and have put off 
t.he bigger cases? 

Shri Tya&i: That is not so. 
Shrt JIUUll Bam: May I know the 

{)uteome of each case yeaT by year? 
Mr. Speaker: Outcome of each 

case every year? There will be 
hundreds of caRS. 

Shri Tyagi: There will be a large 
number of cases and it will not be 
possible for me to narrate the out-
come of every case. 

Sbri Kamatb: Has the attention of 
the Minister been drawn .to the 
report of the Commission published 
yesterday perhaps, or a few days ago, 
for the year ended December 31, 1951 
wherein a case is cited of a leading 
businessman and capitalist of 
influence a'nd distinction who culti-
vated tax evasion as a fine art, and 
may I know whether Government 
proposes to take any achon against 
such capitalists and businessmen of 
distinction who have evaded tax in 
this fashion? 

Shri Tyagl: These cases were 
finally sent to the Commission for 
decision and the Commission have 
taken their deciBions on them and 
reported on them to Government 
from time to time. In the case of cases 
of investiRatlon heavy penalties have 
been imposed. In settlement cases 
the condition was that they will not 
be- penalised further and therefore 
those settlement cases have been 
decided by way of compromise with 
them. 

Sbrl Kamatb: So they_ will all go 
scot-free otherwise? No legal or 
penal action will be taken against 
them. 

Mr. Speaker: Order, order. 
The Prime MlDiBter (Sbrt Jawabar-

lal Nebru): May 1 say a word? In 
regard to any criminal offence of 
course nobody can go scot-free, but 
it is true that some people made 
disclosures on a .-tain under-
standing apart trom a criminal offence 
-that they would have to pay the 

.. 

penalty etc. and no other step would 
be taken. That was perhaps whJl't the 
hon. Member was thinking of. But if 
there was a criminal offence then 
undoubtedly lODlethi~ has to be 
done. 

Shrl Kamaib: Very good. 
Shrt Amolakh Chaad: May I 

know tbe difference between settled 
cases and investigated cases and 
whether it is not a fact that investi-
gated cas~ become settled cases after 
some compromise with the Goverq-
ment? . 

Sbrt 'l'7aci: There have been cases 
which after investigation was com-
plete became settled cases because 
the information in the hands of the 
Government was not enough and the 
patties. came forward with further 
informll'tion in the hope that they will 
be treated as Bettled cases. Therefore 
those cases were deemed 85 settled 
cases. 

Sbrt Amolakb ChaDd: May I know 
if the disclosure cases were 
altogeth~r. different from investigated 
or settled cnes? 

Shri Tyagi: They are so. 
Shrl JDaDI Ram: From the report 

01 the Commission It appears that 
some perrons deposed falsely in 
imcstigation cases. May 1 know If 
those genUemen have been prose-
eutcd? . 

Sbri Tyagi: I would like to have 
notice for thert question. 
./ EVADED INcoMl: 

V ·38. Dr. Tek CbaDd: Will the 
Minister of FiDaDce be pleased to 
state : 

(a) the number of persons who 
made "voluntary confessions" of their 
evaded income before the M1n1ster of 
State for Finance direct, or through 
Income-tax Officers, up to 31st Decem-'*', 1951; 

(b) the aggregate Income involved 
in such cases; 

(c) the tax payable thereon; and 

(d) it any of the persons, maklna 
~ch' "voluntary confession." to the 
Minister of State, were Included in 
the list at 1390 persons, whose cases 
had been referred by the Government 
to the Taxation ot Income-tax Com-
mission, and it so, how many? 

The Mln1s&er of State for FiDllDC(> 
(Shri Tya&i): (a) 17,418 made volun-
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tary disclosures of their evaded in-
comes. 

(b) RI. 63'13 crores is the aggregate 
income involved in these eases added 
to this the incomes found out by the 
Income-:tax Investigation Commls-
sion and the total disclosed income 
comes to RI. 102.22 crores. 

(c) It is difficult to estimate tt.e tax 
payable on the disclosed' income till 
the assessments of all disc!l)sure cases 
have been completed. The dlsclused 
income includes some amount on ar-

'count of intangible additions mllde in 
the past assessments on which tax 
had already been charged in those 
years. 

(d) The information is not readily 
available and its compilation would 
Involve labour incommensurate with 
the results to be achieved. The sche-
me did not cover these persons for 
. the period for wbich reference had 
been made to the Co~ion. 

Dr. Tell ChaDd: Is it intende·j to 
continue this practice of , 'oluntary 
disclosure? 

Sbrt TJaat: Io.s a trial thl. scheme 
was closed, but accord in, to n~rmal 
law cases are still coming up of dill-
closures and they are treated accord-
ing to the normal provisioDi of the 
law. 

Dr. Tell Chand: Doel the Minister 
propose to continue bis Ilcti,uties in 
this direction? 

8brl 'ball: The campailD was pri-
marily started with a view to bring 
out concealed incomes tor open in-
vestments to l;lelp the economy of the 
country and also to obtaln for the 
State their legitimate share of tax. 
The scheme was launched with a deft-
nite time-limit, namely 31st Decem-
ber, 1951. Disclosures up to that date 
amounted to only RI. 11 'crores. In 
deference to persistent demand for 
extending the date it was decided to 
give just one more opportunlt7 to 
those who wanted to come forward 
with disclosures and the 22nd Octo-
ber, 1951 was the date ftlted for the 
purpose. The disclosures on that day 
alone amounted to Rs. 83 crores and 
10 lakhs. The drive blls now been 
closed but such of the assessees as 
still want to disclose their evaded in-
comes according to the normal chan-
nels of the law cnn do so and those 
offers are still received. 

Dr. Deshmukh: M,lY I know how 
many of these 17 thousand disclo-
sures have been finalised and in how 
many cases payment baa beeG nceW-
cd? 

Shrl TJaat: I regret I cannot give 
~e exact ft~res oft-hand. 

iearl NazbouddlD Ahmad: In view of 
the statement made by the hon. Prime 
Minister that the compounding of 
these cases will not involve any ex-
emption of these people from criminal 
prosecution, may I ask the hon. Minis-
ter whether any attempt is being 
made to prosecute the offenders in 
case any ot'lences have been disclosed. 
remembering that these cases are non-
compoundable in natule? 

Shrt TJaa1: My' hon. friend is mix-
ing up these cases with th.Jse which 
were sent to the hcome:-Tax Investi-
gation Commission for enqui!·y. The!e-
are cases which pertain to the drive 
for d~closures. That is, they are-
cases 10 which voluntuy disclosures 
were made, These assessees were 
promised that they will not be penalis-
ed for the disclosures that they make . 
Thus, there is in lhese caselJ no crimi-
nal action involved. For the income-
tax that they have evaded there is a 
provision in the law and they are ei-
ther prosecuted or a heavy penalty is 
levied on them. It was announced be-
fore the Icheme was launched that 
8uch UHlsees as v.'ould "oluntaril7 
come forward without any reserve and 
make full disclosures will not be pe-
nallaed or prosecuted. Thus, it is not 
the Intention to Drosecute tbese asses-
sees. 

Sbrl NulrDddlD Ahmad: With re-
gard to these addition31 case. ot per-
sons who were induced by Govern-
ment or by the Deputy Minister ...... 

Sbri T7aII: I am Minister of State, 
not De-puty M1n1lterl 

Sbrl NulraddJe. Ahmad: That 
makes the oftence more ,larin,. Now, 
with re,ard to those peogle who were 
Induced by the Minister of State to 
disclose their evaded income, I want 
to know whether they will be prose-
cuted In case anY o1!ence Is establish-
ed. 

Shrt T7ac1: Whenever any cases are 
found In the normal cour.e of the BII-
sessment, penalty is imposed nnd pro-
secution Is also provided for. This 
drive pertains to past oftenccs, but 
surely it Is not the Intention of the 
Government to flO on giving the same 
lenient treatment to those who evade 
Income now. They will be strktly 
dealt with and in case there is a good 
ground they will also be prosecuted. 

Shrl NaziruddlD Ahmad: I want to 
know whetter those who have made 
voluntary confessions before the hon. 
Minister or on the iDd~~ b7 the 
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hon. MiDlster wDl be DrOJ!,teUted iD 
case an)" serious ollenee ha. been dIs-
closed. 

Shri Ty .... : The)" w1l1 not be prole-
cuted because the)" made the confes-
191008 on the uoderstandln.c that the)" 
will not be touched as far as prosecu-
tion II concerned. If, of course. as 
the han. Prime Minister has said Just 
now, they have ::ommitted an)" offen-
ce except the income-tax evasion of-
fence, they will be treated under the 
normal law. 

Shrl SoDavane: Is the rate of in-
come-tax on these evaded Incomes 
the lIame as the normal rate or Js It 
something above the normal rate? 

Shrl Tyart: It Is always the same 
as the normal rate, bllt since these 
sums pertain to many years of eva-
sion, the rate in respect of them would 
not be as high as it would be if the 
whole income had come out of one 
year. 

Shri SoDavaDe: \Vhat would be the 
penalty on evaded lncome if the rate 
of income-tax to he charged on the 
evaded income is normal rate? 

Mr. Speaker: He may refer to the 
income-tax law on the subject. 

Shrl Kamaih: Do the reports avaD-
able with the hon. Minister show that 
the various officers eng\lRed In this 
work have, in accordance with the 
Minister's advice, bet.aved like bees 
gathering honey or they have adopted 
some other tactics as well? 

Shrl !'yap: I bave ail praise for 
these officers who have been engaged 
in this drive. They have worked day 
and night and very hard and their 
work is to the best satistaction ot the 
Ministry. 

Shrl Kamath: I mean: have they 
worked like bees? 

Shri Tyagl: They h.lve been DOn-
violent all through. 

eft ~ : IfqJ 'fTif;ft'lr ~lI'Jfi Itt 
am r. A;~ smt " qr ~ t 
~ " ;qm flijlf(i))Gr< pIT t r 

~ [Shrl Bhatt: Will the bon. Minister 
'rlndly state the State where the hit-
'hest amount of bidden Income was 
disclosed?] 

eft fInIft·: ~~" tft ~ 
Ia\ WAr am:: ~,~ 11ft "" ~ "''Ii mmn'l Ii i I 

[Shri Tyaa1: It was In West Beapl 
that the fteure was the hJ.@est, ttiat 
II, Btl. 16.76,29,000.) 

N.wx.y ELECTED MDIBERB m JAna 
·39. Shri A. Joseph: Will the lIIIDIIt-

ter of Rome daln be pleued to 
state: ' 

Ca> the number of the newl1' electI4 
members wl70 are still in jan. In Parta 
'A' and 'B' States; 

(b) whether aD)" directions haft 
been issued to the State Governmentl 
to release such elected CommunJat 
State Assembly Members and ou.. 
party Members: 

(c) whether State Governmentl 
consulted the Central Government to 
release elected Communist Assemb11' 
Members who are stll In jan; and 

(d) whether Government have re-
ceived any representation from the 
Communist party in this regard? 

The Mlnlstfor 01 Home Atrairs aDd 
Law (Dr. Kat,1u): (a) The information 
is being collected and will be laid on 
the Table of the House in. due course. 

(b) Inasmuch as the State Gov-
ernments have full and exclus:ve au-
thority to take action under the Pre-
ventive Detention Act and to pas, and' 
revoke orders under that Act, the 
question of issuin~ any directions does 
not arise. The Government of India 
are, however, advisinll all State Gov-
ernments to review tne case of every 
detenu and to release I.hose against 
whom there may be no concrete evi-
dence that they were engaled in vio-
lent activities intended or -calculated 
to subvert the Constitution or endan-
ger public security. The Act applies 
to all citizens alike and there is no 
immunity In favour of persona ele('teci 
to Parliament or to State Legisla-
tures. 

(c) No. 
(d) Government received a tele-

gram purporting to come from the 
C9mmunist Party, Guntkul, urglnl re-
lelse of ShrI N agireddi, elected to the 
Madras Assembly. 

SJll1 A. Joseph: Some of the persona 
who are OD parole have beel!. elected 
to the House of the Peoole. There is 
no power to the state Governments 
to keep them on parole until they bave 
taken the permission of the President. 
I want to know whether such permis-
sion has been obtained from the Pre-
sident to prolong the parole. 

Dr. Katju: I don't think so. No per-
mission has been takeu. 
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....... maO: Artsm, out of. the 
IDIwertopart (a) of tQ.e question, i8 
the hon. Minister loin« to IUDPly iD-
formation with re,ard to persons who 
have been recently elected but 8.l8lnst 
whom warrants are pendinl iD these 
Part A and B states? 

Dr. Ka~u: I shall supply that Infor-
mation. 

8hri AlexaDder: How many states 
have released detenus who have been 
elect.ed? 

Dr. Ka'iju: I cannot live the exact 
Information. We are asklnJir for that 
Information from each State. 

Shrl lDADi Ram: When is the infor-
mation likely to be supplied? . 

Dr. Katja: I shall see that the infor-
mation is made available betore the 
Parliament adjourns. 

PuBLICATIONS DIVISION 

• ". 8hri lapanath Das: (a> Will 
the MiniBter of lDformattOD aDd Broad-
eastiq be pleased to state the number 
of magazines, pamphlets etc., published 
by the Publications Division of the 
MiniBt17 In English, Hindi and Urdu 
during the year 1951 and the amount 
spent during this period on each 

. language publications separately? 
(b) What are the estimates for the 

year 19521 
(c) What were the sale proceeds of 

such magazines, pamphlets etc., in the 
year 1951? 

The MJalster of State for Informa-
tlOD aud Broadcastiag (Shrl Dlwa-
kar): (a) to (c). As stated in my re-
ply to the hon. Member's Starred 
Question No. 2076 on 10th March, 
1951, accounts are maintained accor-
ding to the ftnancial year and not the 
Calendar year. A statement livinl 
the required information in respect of 
parts (a) and (c) for the period from 
1st April, 1951, to 31st Janua17, 1952 
and of part (b) for the period, lst 
AprU, 1952, to 31st March, 1953, is 
laid on the Table of the Bouse. [See 
Appendix I, annexure No.8] 

Shrl A. C, Gaba: M8,7 I bow If JOY 
of tbese ma,aDnes let an,. adverti8a-
ment revenue and If so, what Is the 
amount? 

8Ju;l DlWiPr: Some of them tel 
advertisement revenue, but separate 
figures are not maintained. 

Arl A. C. Gaha: ·These ma,azIJl8B 
are expected to be run on business 
Unes and how is it poslible that the 
aales proceecia are ......... 

Mr. Speaker: He can ask for infor-
mation and . not IlrlUe. 

Sbri A. C. Gaba: Which of these 
magazines bas the lar.est c1rculatlon' 

Shn. Dlwabr: Which of them?-
Enllisb, Urdu or Hindi? 

Shrl A. C. Gaha: Enilish and In-
dian language papers. 

Shrl Dlwakar: So far as Hindi 
Magazines are concerned, "Bala 
Bharatl" bllS the highest circulation. 
So far as Englisb· magazines are 
concerned "The March ot India" has 
the highest circulation. 

Shn Deoprlkar: May I know 
whether there is any proposal to re-
start any of the periodicalf the 
publication of which was SUSJ)ended 
in 1949-50 as a measure of economy? 

Shrl Dlwakar: There is one such 
proposal under consiaeration . 

Sbn Gautam: So far as the circu-
lation of "Bala Bharati" Is .coQCerned, 
how many paying subscribers are 
there: and how many are distributed 
as complimenta17 copies? 

Shri Dlwaker: I would like to have 
- notice ot that question. 

Sbn M. NaIk: In how many other 
langues besides Hindi, Urdu and 
English are the magazines published? 

Sbn Dlwakar: In no other 
languages except Hindi, Urdu and 
English. 

LoAN BY WORLD BAInt 
-41. Shrl A. C. Guha: Will the 

Minister of FiDaDee be pleased to 
state: 

<a> whether there has been an,. 
further discussion with the World 
Bank authorities for the grant ot aD7 
loan to India; 

(b> if so, tor what purpase and 
bow far the discussion bas pro,res-
sed; and 

(c> whether there bas been ID1' 
condition lDUIosed J),. the World Bank 
for the loan and the rate of interest?' 

·The MlDlllter of State tOJ'. PiDlUlce 
(S'hrl TJqi): <a) to ee). An Interna-
tional Bank Misslt'ln visited· India ra-
eently with the object of aCQUainting 
themselves. wit;h the pIanninl, finan-
eiDI and execution of the Whole In-
dian dev~lopment programme with a 
view to enabling the Bank to decide 
wbether and, it 10, to what extent and 
in what form it would be prepared to· 



• assist In the execution o! the develop-
ment programme. The Missiol) is ex-
pected to present its report to the 
Bank Management shortly. After the 
report has been considered by the 
Executive Board t)f the Bank, India 
will make a formal application and 
the amount. rate of interest and other 
conditions of the loan will form a sub-
ject of negotiation with the Bank. 

Shrl A. C. Goba: May I know the 
nature of the develooment program-
mes which have been under di.cussion 
with the Bank authorities? 

Shri Tya,i: Mr. Eu~ene Black. the 
President of the International Bank is 
expected to arrive !n India on the 
lOth February with a v!ew to aCQuain-
ting himself personally with India's 
problems of economic development in 
the background of the Five Year Plan. 
He will visit many of our Dtojects, I 
believe. 

Shrt A. C. Gaha: Has the han. Minis-
ter of state any idea of the amount 
which Is likely to be received from 
the Bank? 

Shri Tyagi: Not that I want to keep 
from the House any information; but 
I am afraid it will be allainat ftnan('ial 
ethics to disclose, 80 much in advan('e, 
details of what is qoing to form part 
of our negotiations with t~e bank au-
thorities. Therefore, I am sorry I am 
not in a position to divull(e the infor-
mation. 

Shrl Jnw Ram: May I know the 
schemes which will be examined by 
the Bank authorities durina 'their visit? 

Shrl Tyagi: My request to the hon. 
member is not to ·t'i!ase' me on this 
issue. 

Shrl Kamath: In the c~rse of the 
talks that have taken Dlace so tar, or 
any correspondence that mi,ht have 
taken place so far between the Wodd 
Bank authorities and the representa-
tives of Government, has any lefer-
enee been made to pOlsible Itdzurs that 
might be attached to this ftnrmclal 
aid? 

Slut Tyq1: Nothin. wbataoev..er, 
Sir. 

WRITTEN ANSWERS TO ~UESTIONS 
Crvn. LIs'!' 

3. 8br1 BaJltaDwar: (a) Will the 
Mlnlater . of BoIDe Amdrt be pleued 
to refet.· to the' rep1, to Starred Ques-
tion No. 1621 Il$ked on the 21st 
FebruBl'J', 1951 and U,)' If tile Int 
luue of the propoeed halt-yearly 

Civil List of Central Government 
Servants haa since been publiahed? 

(b) It not, what is the cause of the 
delay? 

The Mlal8ter of Siale for Home 
AJr~ • (Shrl Sldhva): (a) and (b). 
IntImation has been received from the 
publishers that adva.nce copies of the-
List, without the Index, are ready' and 
that the final copies, with Index, will 
be despatched to all concerned by the 
lOth February. The main reasons for 
delay in the pubJication of the ftr.t 
issue are--

(i) late receipt by the publishers 
of the material from most of 

the State Governments and 
offices; 

(ii) lack of experience of the 
publishers tor this tyoe of 
work which they undertook 
for the first time; and 

(iii) other upavoldable circums-
tances one 01 Which was that 
the Government of Bombay 
imposed a 33 1/3 per cent. cut 
in the use of electricity for all 
industries. 

TELEGRAPH OFFICES 

·15. Shri Bej KaRwar: Will the 
Minister of CommunlcaUoDS be plea-
sed to state: 

(a) the number of Sub-DIvisional. 
and Tehsil Headquarters in each State 
which are at present without Tele-
graph Offices; and 

(b) the anticipated date by which 
Telegraph Offices are expected to be 
established in all such places? 

The Minister of Natur:il KesouJ'('el 
and Scientific Research (Shd Sri Pra-
kasa): (a) l'here [ire 480 Sub-DIvi-
sional and Tehsil Headquarters. at 

present without Telegraph Offices. 
Their distribution, State by State, is 
enclosed in the statement plared on 
the Table. [See Appendix I, an-
nexure No.9.] 

(I» (1) 87 placel will be provided 
wftb a telelJ'8pb oftlce dur1.ril82-53. 
(ll) 50 place. are under reference wIth 
the State Government.. (W) 254 pla-
cea-no demand hal b~ made by 
the State Governments so far. 

Ta.EPIIon CoNnCTJOM8 
·18. 8Jarl RaJ. Klawar. Will· th. 

Minilter of Co_anleaUoaa be !,!eu-
ed to s~te: 

(8) the number of DIstrict, Sub-
DivisIonal and Tehsil Headquarters ID 
each State which are at present with-
out telepbene conneetioos; and 
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(b) the anticipated date by which 

telephone facilities are expected to be 
,provided In aU lucb places? 

The MlDIster 01 Natural Resources 
'and ScleatUlc Research (Shrl Sri Pra-
ll ... ): (a) A statement Is laid on the 
Table of the House. [See Appendix I, 
annexure No. 10.] 

(b) No definite date can be given; 
1Iut every effort is made, subject to 
-available resources, to Investigate re-
-quirements and provide facilities 
wherever sufficient demands exist to 
make the projects remunerative. 

FOODG1WN8 PROM U.S.A. 
-17. Shrl JDW Ram: W111 the Minis-

ter of Food and Agriculture be plea-
sed to state: 

(a) the quantity of foodlrains re-
ceived from U.S.A. under the India 
Emergency Food Aid Act 1951 t111 the 
-end of December, 1951; 

(b) the quantity distributeri in dif-
ferent States; 

(c) the quantity destroyed in transit; 
and 

(d) the quantity kept tn reserve? 
The Minister of Food and· Agricul-

ture (Shrl K. M. MUDShI): (a) 1060, 
400 tons. 

(b) 10,57,800 tons. 
(c) 10,800 tons. Of this quantity, 

9,600 tons was due to loss of shIp 
George Walton on the high seas and 
the balance due to an accident to the 
ship John Chester Kendall in the Suez 
Canal. 

(d) 2,800 tons. 

Khan! Caop 
-18. Shrl baat Ram: Will the Min ..... 

ter of Food ad AIrlculture be plea-
sed to state: 

(a) whether the figures of the pro-
4uce of Khari! crop during the current 
financial year have been received 
.from the States; 

(b) the names of the States in which 
there Is food shortage; and 

(c) the quantity of food shortage 
this year in different Part 'A' States? 

The Minister of Food aDd AJrrlcul-
tore (Shrl K. M. Muuhi): (8) The 
final estimates of Kharif production 
during 1951-52 are not available. These 
estimates are due-for rice on 20th 

February; for Ragi I)n 15th March: for 
Ba;ra and Maize on 21st March. and 
for lowar on 21st April. Preliminary 
estimates were, however, recf'ived 
tram the State Governmenta In Nov-
ember 1951 indicating a total Khan/ 
production of 292·9 lakh tons. 

(b) Durm. 1952 all the States in 
India with the exception of PEPSU, 
Orissa, Madhya Pradesh, CoorR, Trl-
pura, Manlpur and Bilaspur are ex-
pected to be deficit in foodgrains. 

(c) A statement giving the informa-
tion is placed on tile Table ot the 
House. 

STATEMENT 
The deficlt of foodg1"alns in Part 'A' 
States during 1952 as estimated bll 

themselves. 
(In '000 tons) 

States Quantity 
---. 

Assam 205 
Bihar 560 
Bombay .... 1,700 
Madras 951 
Punjab 81 
Uttar Pradesh 419 
West Bengal 855 

N.B.-Figures are provisional. 

PLANI: ACCIDENT 

t19. Shrl IDani Ram: Will the Mini. 
ter of Comm1UlleatioDS be pleased to 
state: 

(a) the causes of the plane accident 
near Dum Dum Air Port resulting in 
the death ot Shri Deshbandhu Gupta 
and the other passengers of the. plane; 
and 

.(b) 'whether any enquiry has been 
made Into the causes of the accidenU 

The MlDIster of Natural Resources 
aDd ScleDUftc Research (Sbrl Sri Pra-
bsa): (a) and (b). To the deep sor-
row of the Ministry, a Dakota aircraft 
belonging to the Deccan Airways, en-
,aged in tl!e Night Air Service on the 
Bombay-NalPur-Calcutta route, cra-
shed near Dum Dum at about 7.52 in 
the morning of November 21, 1951, in 
which Sbri Deshbandhu Gupta, M.P. 
and eleven other passangers, and ~our 
members of the crew, lost their bves. 
Only one passenger survived. An Ex-
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pert Committee of three members con-
ducted an enquiry into the ~ccident, 
and their report has • already been 
published, a copy of wbich is beinl 
laid on the Table of the House. The 
hon. Member will .ee from it that the 
cause of the unfortunate accident was 
that the pilot, after bavinll descended 
to a dalllerously low altitude in an 
attempt to land under conditions of 
extremely poor visibility, tried to 
climb up to a safe beiJ(bt, when the 
aircraft hit some trees about 1.000 
yards to the South south-east of tbe 
Dum Dum aerodrome and crashed. 
[Statement placed in the Library, see 

No. P-256/52.] 
NATIONAL HIGHWAYS (BRIDGES) 

"2'. Sbri IyYUDDl: Will the Minis· 
ter of Trauspon be pleased to reter 
to the reply to Starred Question 
No. 408 asked on the 21st AulUlt. 
1951 and state: 

(a) the construction of how many 
bridges has since been completed OD 
the National Hi,hways; and 

(b) what is the amount spent for 
the purpose aince 15th AulUst. 1N71 

The MlDlster of State for Tra.,pol1 
aDd Railways (Shrl SaathalWD): (a) 
Three major bridges. 47 other brid-
ges are under construction on the 
National Highways. 

(b) About RI. <120 lakhs on all the 
bridge works so far completed. 

RAILWAY BRIDGE (MANIHARI GHAT) 

*21. Mualvi w~ All: Will the 
Minister of Railways be pleased to 
refer to reply to parts (c) and (d) of 
Starred Question No. 82-B asked on 
the 8th August, 1951, and state whether 
any decision has been reacbed regard-
ing the construction of a RaIlway 
Bridge over the Ganges at Manlharl 
Ghat? 

The Minister of State for Traupol1 
aDd Balhrays (Shn s. ....... aJD): It 
has been since decided that the loca-
tion of the site of a bridge across the 
Ganga should be further examined by 
an expert or a commitee who are qua-
lified to give due wei,ht to engineer-
ing as well as economic factors. 

RAILWAY BRlifGE (B~l1TRA) 

-%2. Maolvl Wajtod All: Will the 
Minister of BaD •• ys be pleded to 
refer to reply to Starred Question 
No. 1510 asked on the 29th Novembet', 
1950, and state how the project for the 
construction of a RaUway Bridge over 
the Brahmaputra in Assam stands at 
present? 

Tbe MbII1ter of State lor 'l'rIJIsport 
aad BaUwaya (Shn Sa.thaDam): 
There bas been no further develop-
ment in ·this case. 

1'0(1) D&nCIT 
-0. Sian Klhudlruia ..... ta.: Will 

the Minister of Food ad AIrlcaltue 
be pleased to state: . 

(a) the estimated quautit.y of food 
deficit in the year 1952; and 

(b) the estimated quantity of food-
l1'ains to be imported in 1952? 

Tbe MInister of Food alld Agricul. 
ture (Shn It. M. MlIIIShi): (a) 'I'he 
deficits estimated by the States allre-
,ate t9 68 lakh tons. The potition in 
each State will be r~viewed and their 
net requirements finalised at a Con-
ference of Food Ministers proposed to 
be held in the near future. • 

(b) The quantity of foodgrains to 
be imported durin, 1952 Js estimated 
at about 5 mUlion tons. 

RIa: 
"I" SJari Itshudlram Mab.ta: Will 

the Minister of Food aDd Apiculture 
be pleased to lay on the Table a state-
mellt show1J1l: 

(a) the names of States where rice 
was purchased under the Monopoly 
Procurement Scheme since November, 
1951; 

(b) the quantity of rice procut'ed up 
till now from ea,.h Clf the above Statea: 
and 

(c) what are the procurement rate. 
of rice State-wise! 
- Tbe MIDIstel' of Food aDd Ap'lcul-
tare (Shri It. M. MIIII8h1): (a) to (c). 
Three statements ,iving the necessary 
Information are laid on the Table \If 
the House. [See Appendix I, annexure 
No. 11.] 

POST OFFICES IN CHOTANAGPt7R 

'25. Sian KslaacUram Mallata: WiD 
the Minister of CommUDlea.UoDs be 
pleased to state: 

(a) the number of new Post Offices 
so far opened in ChotanalPur durin. 
the year 1951-52; and 

(b) the number of places in India 
with two thousand or above popula-
tion and having no post-offtces? 

The Mbl1ster of Natural BeIODrees 
aDd 8cteDti8e Research (Slarl Sri Pra-
kaIIa): (a) Attention Is invited 
to the reply given to Starred~ 
Question No. 4262 Dut by the hon. 
Member on the 18th May, 1951. Two 



:al 8 FEBRUARY 1952 Written Anno8ra 

more new Post Omces hav'~ since been 
opened. 

(b) 2715 approximately according 
. to the 1951 census. 

MEDICINES AND INJECTIONS (IMPORT) 

·26. Maaln Waled AU: Will the 
Minister of Health be pleased to state: 

(a) whether it is a fact that there 
.is a scarcity of medicines and iniec-
tions imported from the U.S.A.; and 

(b) whether it is a fact that prices 
of many such medicines have gone 
up?' 

The Minister of Health ahd Com-
munica'tions (RaJkumari Amrlt hur): 
(a) No reports regarding the non-

.availability of medicines and inJec-
tions imported from the United States 
of America have been received by 

. Government. 
(b) It is possible that the prices of 

·certain imported patent or proprietary 
medicines may have gOlle up. Gov-
ernment control the maximum retail 
sale price of only ten c"tegories of 
drugs which are considered essential. 
It is not easy or desirRble to control 

·the prices of patent or proprietary 
~edicines which are not essentinl and 
.for which substitutes are avaibtble in 
:the country. 

IMPORT OF FOODGllAlNS 

·27. Dr. Tek ChaDd: Will the Minis-
-ter of Food aDd Agriculture be plea-
sed to state: 

(a) the estimated cost ot foodlrains 
:to be imported in the year 1952; 

(b) the countries, with which orders 
'tor such imports have been, or 'Ire 
IProposed to be, placed; and 

(c) the total Quantity ot food-
grains imported in the year 1951 and. 
its cost? . 

The Minlster 01 Food aad Agrlcul-
~ure (Shri K. M. MUDshI): (a) 15 mil-
lion tons are estimated to be imported 
in 1952. Of t~ese nearly a million 
tons ot wheat and mHo would be un-
der the American Loan and about 2'1 
lakh tons of wheat would be gifts 
under the Colombo Plan for A,.. ira-
lia and Canada. The balance 3:E mil-
lion tons are estimated to cost landed 
in India approximately 200 crores. 
The freight on the grains under the 
American Loan is oaid by the Gov-
ernment of India olnd on 1 million 
tons freight would be approximately 
13'5 crores. 

(b) U.S.IA.., Canada, Australia, 
China, Thailand and Burma. 

(c) 4:7 million tons of food grain • 
costins approximate 216 croires of 
rupees '\Vere imported during 1951. 

JUTE 
·28. Shri B. J[, Das: Will the Minis-

ter of Food and Agriculture be pItas-
ed to state: 

(a) the total production of jute in 
the year 1951-52; 

(b) the total carry-over from the 
year 1950-51; and 

(c) the total consumption in mills 
during the year 1950-51? 

The Milnster of Food and .\p'lcaJ-
tare (Shri K. M. MUhShi): (a) About 
46·8 lakh bales of 400 lbs. each. 

(b) 10: 48 lakh bales on 1st JulY. 
1951. 

(c) 56'35 lakh bales. 
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CORRIGENDA
to

the Parliamentary Debates (Part II—Other than Questions and Answers), Fifth
Session, 1952

In Volume I,—
1. No. 2, dated the 6th February, 1952,—

(i) Col. 23, line 33 for “to provide for’* read “further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for*'.

2. No. 5, dated the 12th February, 1952,— ^
(i) Col. 309, for existing last line read “chancellories or in government, but”
(ii) Col. 362, line 31 for ‘lU in th ” read ^'Kamath”.

3. No. 6, dated the 13th February, 1952,—

(i) ^  'fpRT “W % ?«rT«T «rc I
(ii)«TT»T ^  IT  “ w w ”  «?f I

(iii) Col. 443, line 8 for “ony” read “only".

-  »»jux-* i  ^  ^  ** i  rvr (iv)
(v) Col. 529, for existing last line read “excess of such moisture as may

reasonably be expected, by watering the”.
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—
(i) Col. 648, after line 7, insert “this demand has come before the House

today, that”.
(ii) Col. 658, line 32 for “O utlay” read “Outside*’.
(iii) Col. 659, line 6 from bottom for ^^Jagivan Ram” read '^JagJiTan Ram**^
(iv) Col. 676, last line for “Uament” read “Parliament”.
(v) Col. 686, line 16 from bottom for ‘̂ Gapalaswami*’ read ̂ ^Gopalaswami’’*̂

5. No. 9, dated the 18th February, 1952,—

(i) m  60̂ , ^  Y ^ Tnr” % rm” ^  t
6. No. 11, dated the 20th February, 1952,—

(i) Tflrm too«, itPrt  ̂^  ” Tf i
7. No. 14, dated the 23rd February, 1052,—

(i) Col. 1184, line 8 for "Javivaii Ram" read "JacJiTaB Ram”.
(11) Col. 1191, for existing line 4 read “Clanae 6 —Contribution* and matter$".

(iii) >TTn to if “JTw” ^ qr «rf i
8. No. 15, dated the 25th February, 1932,—

9. No. 19, dated the 29th February, 1952,—
(i) Col, 1564. in the beginning of line 17 from bottom insert **voted“.
(ii) Col. 1612, line 3 from bottom for “purpose” read “propose” .

(iii) 'ffw \  ^ “?ra?r” % WR qr -if I

276 P,SJ>
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PARLIAMENT OF INDIA 

Friday, Sth February, 1952

The House met at a Quarter to Eleven 
of the Clock,

[M r . S p e a k e r  in  the Chair}

QUESTIONS AND ANSWERS

(See Part 1)

11-28 A.BC.
MESSAGE OF CONDOLENCE ON 

DEATH OF KING GEORGE VI

Mr. Speaker: The House will
remember that day before yesterday 
when we adjourned, the House desired 
me to send af message of condolence 
to Her Majesty the Queen of England. 
I thereupon sent a cable as under:

“On behalf of the Parliament of 
India and myself, I beg to convey 
to Your Majesty the grief which 
Parliament and myself have felt 
at the sad demise of His Majesty 
King George VI. Parliament and 
myrelf offer our condolences to you, 
the Princess and the members of 
the Royal Family. After a refer­
ence by the Prime Minister,'Parlia­
ment adjourned its session today 
and will not sit tomorrow as a 
mark of respect.”

To thrrt I have received the follow- 
irg reply as from Her Majesty the 
Queen: •

•*I am sincerely grat^Jjil for vour 
message. Please assure all those 
for whom vou speak that I deeply 
vnlne their kindness |ind 
i^ympathy—Elizabeth.

379 PSD

PAPERS LAID ON THE TABLE
N otification under  S ection 2C op 

Insurance  A ct

The Minister of State for Finance 
fShri Tyagi): I beg to lay on the
Table a copy of the Ministry of Finance 
Notification No. Ins.A-58(2)/50, dated 
the 8th August, 1951, under sub-section 
(2) of Section 2C of the Insurance Act, 
1938. [Placed in Library, See No. 
P-253/621.

Rev iew  or Rehabilitation IjI nance 
A dministration

Shri Tyagi: I beg to lay on tne
Tflrtjle a copy of the Review of the 
Rehabilitation Finance Administration 
for the period ended the 31st Augu.st,
1951, in accordance with sub-section
(2) of section 18 of the Rehabilitation 
Finance Administration Act, 1948. 
[Placed in Library, See No. IV.0.4(35)].
NOTinCATION AMENDING UNION PUBLIC
S ervice Co m m issio n  (Consultation) 

Regulations

" The Minister of Home Affairs and 
Law (Dr. Katju): I beg to lay on the 
Table a copy of Notification making 
certain further amendment in the 
Union Public Service Commission 
(Consultation) Regulations, in accord­
ance with clause (5) of article 320 of 
the Constitution. [Placed in Library, 
See No. P-254/52].

O rder amending  P unjab P ublic 
S ervice Co m m issio n  (L imitation  or 

F unctions) R egulations

Dr. Katja: I beg to lay on the Table 
a copy of an order made by the 
Governor of Punjab under the proviso 
to clause (3) of article 320 of the 
Constitution in exercise of the powers 
delegated to him by the President 
under clause (c) (i) of the Proclama­
tion issued by the President under 
article 356 of the Constitution, amend- 
ini  ̂ the Punjab Public Service Com­
mission (Limitation of Functions)
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Regulations. [Placed in Library. See 
No. P-257/52].

A m endm ents  to Cinematograph 
(C en so r sh ip) R ules

The Minister of State for Information 
and Broadeastinc: (Shri Diwakar): I
beg to lay on the Table certain further 
amendments to the Cinematograph 
(Censorship) Rules, 1951, under section 
9(5) of the Cinematograph Act. 1918. 
[Placed in Library. See No. P-255/521.

DELHI AND AJMER RENT 
CONTROL BILL

Extension  qf tim e  for presentation  
OF R eport of S elect Com m ittee

The Minister of Works. Production 
and Supply (Shri Gadell); I beg  t o '
move:

“That the time appointed for the 
presentation of the Report of the 
Select Committee on the Bill to 
provi{Je for the control of rents 
and evictions, and for the leasts of 
vacant premises to Government, in 
certain areas in the States of 
Delhi and Ajmer, be further 

upto Wednesday, the 
13th February 1952.”

Shri Kamath (Madhya Pradesh): 
May I know, Sir, at what stage the 
proceedings of the Select Committee 
stm d at present? What are the reasons 
Tor the extension asked for now?

P>’®sent position is 
that the m atter has been considered 

Committee and the 
tn h the report is ready. It was 
to have been considered yesterday, but

** holiday, it 
considered. Discussions 

‘he reporthas only to be signed. It will hp 
or on Monday 

4V. j  presented to the House 
motion rnentioned in this

Mr. Speaker: The question is:

time appointed for the 
presentation of the Report of the 
Select Committee on the Bill to 
provide for the control of rents 
and evictions, and for the lease of 
vacant premises to Government, in 
^ t ^ f n  areas in the Sttffes of

further
f i i f  S K Wednesday, theI3th February 1952.”

The motlQn âjs adopted.

INDIAN STANDARDS INSTITUTION 
(CERTIFICATION MARKS) BILL

Ex tensio n  of tim e  for P resentation 
OF R eport of S elect Com m ittee

The Minister of Commerce af 
Industry (Shri Mahtab): I beg to
move:

“That the time appointed for 
the presentation of the Report' of 
the Select Committee on the Bill 
to provide for the standardisation 
and marking of goods, be further 
extended upto Friday, the 15th 
February, 1952.**
The Select Committee has finished 

its deliberations and the report is in 
the stage of draffting. The report will 
be submitted before the date now pro­
posed.

Mr. Speaker; The question is:
“That the time appointed for 

the presentation of the Report of 
the Select Committee on the Bill 
to provide for the standardisation 
and marking of goods, be further 
extended upto Friday, the 15th 
February, 1952.”

The motion was adopted.

GO-SAMVARDHAN BILL
E xtension  of tim e  for P resentation 

of R eport of Select Committee

The Minister of Food and Agricul- 
tttre (Shri K. M. Mnnshi): I beg to
move:

“That the time appointed for 
the presentation of the Report of 
the Select Committee on the Bill 
to promote *Go-samvardhana* and 
for matters connected therewith, 
be further extended upto Friday, 
the 15th February, 1952.”
Shri Kamath (Madhya Pradesh): 

How many meetings of the Select 
Committee have been held so far?

Shri K. M. Munshi: There were
three meetings of the Select Com­
mittee which were held before Parlia­
ment met last time and got the 
extension. But this Bill looks like 
poison in Shankar’s . throat; it cannot 
be thrown out and cannot be 
swallowed: there are so many things 
preventing its progress. I hope to 
come befori the House..........

Shri Kamath: Who is this Shankar 
here?
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Shrl K. M. Munshi: You!
Bfr. Speaker: Order, order.
The question is;

“That the time appointed i6i 
the presentation of the Report of 
the Select Committee on the Bill 
to promote *Go-samvardhana' and 
for maptters connected therewith, 
be further extended upto Friday, 
the 15th February, 1952/*

The motion was adopted.

PRESIDENriAL AND VICE-PKE- 
iJiLiiiCiiONb HILL

Dr. 8. P. Mookerjee ^(West Bengal): 
in e  liiil m at we are considering is 
not a controversial one and noraially 
speaKing it should not take mucn 
nine 10 De disposed ot. Untortunately 
nowever the slruciure of tiie Bin nas 
been made unnecessarily v ambroa® 
and I would earnestly ask the Law 
ivimister to consider whetner he can­
not oevise a simpler procedure tor the 
election ot the nrst two citizens of tne 
;diate. ih e  pattern wnich nas been 
laid down in tne Bill toilows closely 
tne pattern wnich has already been 
approved ot by Parliament tor election 
01 ordinary Members to Parliament or 
to the Houses o£ the Legislatures of 
tne btates. What I ask is, is this at 
all necessary?

The electorate is clearly defined in 
the Constitucion itself. Liet me take 
the electorate for the election of the 
Vice-President. Here me electorate 
consists oi Members of the two Houses 
of Parliament. And i  would draw 
the attention of the House to article 
(id ot the Constitution which lays down 
the procedure for the election of the 
Vice-President. It says: .

“The Vice-President shall be 
elected by the members of both 
Houses of Pafrliament assembled 
at a joint meeting in accordance 
with the system of proportional 
representation by means of the 
single transferable vote and the 
voting at such election shaJl be 
by secret ballot.”

This means, I take it, that a joint 
meeting of the two Houses will have 
to be called. This is not a joint sit­
ting of the two Houses as was sug­
gested by Dr. Pattabhi Sitaramayya 
yesterday: it is really a joint meeting 
of the Memb<*rs of both the Houses of 
f’arliament. A formal meeting of 
either House of Parliament is not 
possible until and unless he present

Parliament disappears and the new 
Parliarment is actually convened under 
the orders of the new President. So 
what is contemplated here imder the 
Constitution is that notice will bf 
issued to Members of both Houses oi 
Parliament and they will be asked to 
assemble in Delhi on an appointed 
day.

Now, what difficulty is there in our 
deciding here and now thart, say, the 
Secretary of the Parliament shall be 
the Returning Officer and that the 
Members of both Houses of Parlia­
ment will assemble and straight-off 
the election will take place? The 
counting of the votes also should be 
done forthwith. It is not necessary, 
as has been laid down in the Bill, that 
a separate date should be fixed frr the 
counting of the votes. It will be more 
or less an easy affair. Not more than 
opbout seven hundred people will 
attend and you may take one day or 
two days to complete the election. 
That I submit should be laid down in 
the Bill itself instead of* leaving this 
matter vaguely to rules to be framed 
by the Government at ar later stage. 
Parliament should know here and now 
that the procedure laid down under 
article 66(1) is going to be followed, 
and the manner in which it will be 
followed should also be speciiically 
mentioned in the Bill itself. That is 
so far as the Vice-President’s election 
is concerned.

Next comes the election of the 
President. Here the electorsrte is 
divided under article 54 of the Consti­
tution into two parts. One is the 
elected Members of both Houses of 
Parliament, which means the same 
electorate as for the Vice-President’s 
election. So I take it a notice will be 
issued calling upon the elected Mem­
bers of both Houses of Parliament to 
assemble on the dsty following the 
completion of the election of the Vice­
President, and the election shall take 
place in accordance with the system 
of proportional representation by 
means of the single transferable vote 
as has been provided under article 
55(3) of the Constitution.

Then remains the election by the 
elected Members of the Legislative 
Assemblies of the States. Why should 
not this Bill lay down that such elec­
tion shall take place in each of the 
States separartely but simultaneously 
and that the election shall be held in 
the Legislative Assembly chamber, the 
Secretary of the Legislative Assembly 
of the State concerned acting as an 
Assistant Returning Ofticer? Notices 
are to be issued to the elected Members 
of each Legislative Assembly to
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assemble on an appointed day and the 
votes will be recorded in the ijegisla- 
tive Assembly Chamber, the Secretary 
o£ the Legislative Assembly concerned 
acting as an Assistant Returning 
OlHcer. Here also the counting of tiie 
votes should be done forthwith. I 
suggest that the hon. Minister might 
consider the propossel which I am 
making. The proposal which has been 
made nere in the Bill lor the counting 
ot the votes is not a practical one at 
all. Under clause 11 ol the Bill it is 
stated that “at every election where 
a poll is taken, votes shall be counted 
by, or under the supervision ol', tne 
Keturning Oflficer”, and under clause 
12 **when the counting of the votes has 
been completed, the Returning 0£Qcer 
shall forthwith declare the result o£ 
the election”. Now, what does that 
mean? It means that all these ballot 
boxes will hsfve lo travel irom all parts 
of India to Delhi, then the counting 
will start somewhere in Delhi and the 
Returning Officer will under clause 12 
of the Bill declare the results as soon 
as the counting has been completed. 
The whole m atter should be re­
examined by the Law Minister. If 
necessary, he can refer it to ae small 
Select Committee and the m atter can 
be reported back to the House in the 
course of two or three days. I am not 
blaming any one, but the pattern 
which has been followed in the Bill is 
more or less the same parttern which 
has been followed with regard to the 
ordinary elections. We ape unneces- 
sarUy complicating the election of the 
President.

The simplest possible procedure 
which can be followed is: the election 
to be held in Delhi for the Vice­
President on one day, or two days if 
the voting cannot be completed; notices 
to be issued to all the elected Members 
of both the Houses; they are to 
assemble here and the voting will be 
recorded and on the day following the 
same Members will be authorized to 
record their voting for the President's 
election. So far as the States are con­
cerned simultaneously on one appoint­
ed day throughout India in the Legis­
lative Assembly Chamber of the State 
the Secretary of the Legislsrtive 
Assembly acting as the Assistant 
Returning Officer, the elected Members 
will come and record their votes. The 
votes will be counted then and there. 
The Assistant Returning Officer who 
will be the Presiding Officer will certify 
and send the completed list to the 
Returniniz Officer in Delhi and the 
result will be announced on an appoint­
ed day. You can have three or four 
clauses like this and the whole thing

can be defined. You have umieces- 
sarily made the thing complicated and 
liie most important points have been 
left unsaid. I t has been said that 
iney will all be framed under the rules 
and if the rules ai'e made as compli­
cated as they are indicated m this £at 
volume, I do not know when exactly 
me Election ot the President or the 
Vic*e-President will take place.

Then I would draw the attention of 
the hon. Minister to clause 3; his 
attention has been drawn to it ffiready. 
ilere the provision is:

“The Central Government shall, 
in consultation with the iClection 
Commission, appoint an officer of 
Government to be the Returning 
Officer tor the purposes of each 
election under this Act and may 
also appoint one or more Assistant 
Returmng Officers.”
With regard to the afppointment of 

Assistant Returning OUicers, as the 
clause is drafted, consultation with tJrie 
Election Commissioner is not even con­
templated. Here under article 324 it 
is the Election Commissioner who has 
to appoint the Returning Officers and 
not the Central Government and in 
fact, that procedure hafs already been 
followed in the Representation of the 
People Act, where it is laid down 
that the Election Commissioner shall 
appoint the Returning Officer in con­
sultation with the Central Government. 
I submit, that the way in which this 
clause has been drafted is in direct 
violation of article 324 of the Consti­
tution. Further, why should the Return­
ing Officers be confined to officers of 
Government alone? This deliberately 
excludes the officers of the Parliament 
Secretariat. Under article 98 the 
Parliament Secretariat has a separarte 
independent existence directly under 
Parlififment and wheti the electorate 
mainly consists of Members of the 
Legislatures and Members of 
Parliament, we should not by statute 
prohibit the appointment of Parlia­
mentary officers from acting as Return­
ing Officer.  ̂ or as Assistant Returning 
Officers. Not that the Parliamentary 
officers are anxious to function as 
such, but this is an unnecessary dis­
tinction which has been made perhcfps 
unconsciously, which should be rectifl^ .

The reason why I am suggesting 
that the hon. Law Minister should look 
into these matters a little carefully is 
that all these matters of dispute may 
go to the Supreme Court. We do not 
want that ar contravention of the pro­
visions of the Constitution should lead 
to formal petitions being sent to the 
Supreme Court and the election of the
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President or the Vice-President should 
be unnecessarily delayed.

Then there is one other point that 
was suggested by Mr. VenKataraman 
yesierday viz. whether we should iiave 
a'ny protection against irivolous 
nominations for the President or the 
Vice-President’s election. One sugges­
tion has been made that a larger 
number of persons, say, 50 or 101 
should nominate the President—Mr; 
Alva in his expansive mood suggested 
601. I am not suggesting what num­
ber it should be, but I do feel that 
there should be some provision in the 
Bill so as to prevent frivolous nomina­
tions for the President and the Vice­
President. My friend, Mr. Kamath 
pointed out yesterday that there should 
be no bar put in under the statute 
against any citizen’s name being pro­
posed for the Presidential election. It 
wa*ĵ  suggested that Mahatmaji had pro­
posed that a Harijan woman might 
become the Q^st President of India. 
If that is the wish of the majority of 
the Members, that will be done. It is 
not a question of any desirable or 
eligible candidate being debarred from 
being nominarted. It is a question of 
some Member of the Electorate pro­
posing somebody frivolously and 
whether that should be avoided or not. 
I do suggest that that should be 
avoided by some fair and legitimate 
means and not to shut out nominations 
of desirable people artiflcierlly. We 
may have a provision for a deposit of 
security. That does not find any place 
in the Bill. It may be a thousand 
rupees to be paid, which will, of course, 
be returned to the successful candidate 
or even the unsuccessful carndidate, if 
he secures a certain peicentage of 
votes. I would suggest to the Law 
Minister that Government should con­
sider, some desirable formula so as to 
prevent frivolous nominations.

Lastly, I would very earnestly urge 
that the Bill as drafted is unnecessarily 
cumbersome; it ca’n be simplified con­
siderably and all these references to 
corrupt practices, major and minor, 
substantial and non'substantial, need 
not be referred to in the election of 
the President and the Vice-President. 
There may be some broad reference 
but we need not keep in toto all the 
ela'borate provisions that we had in­
corporated in the Representation of 
the People Act and also in the rules 
framed thereunder.

There is one other provision here, 
namely, that the Central Government 
may frame rules. I am not sure 
whether the rules can be framed by 
the Central Government and thsrt is a

point which the hon. Law Minister 
should consider. Under article 324 the 
Election Commissioner should frame 
the rules. 1 am not saying this from 
an obstructionist point of view, but I 
am just warning that we should be 
very careful lest we should do some­
thing which may contravene the pro­
visions of the Constitution and then 
encourage people to take these matters 
of dispute to the Supreme Court. Then 
everything will be held up. If the 
Supreme Court says that certain pro­
visions of the Bill that we are now 
passing are in contravention o£ the 
provisions of the Constitution, then the 
matter will have to come back to 
Parliament and the whole thing will be 
delayed. It is much better for us, 
therefore, to be somewhjrt conservative 
and even give powers to the Election 
Commissioner, where there may be 
difference of opinion as to whether the 
same powers can be shared by the 
Central Government or not. After all 
the Election Commissioner will act in 
consultation with the Central Govern­
ment and he is not going to bring out 
officers from anywhere outside India. 
In fact there is one clear provision in 
the Constitution itself that the Election 
Commissioner can request anybody in­
cluding the President of the Indian 
Republic to make available to him the 
services of any officer for the purpose 
of carrying out the elections. This 
indicates that the Election Commis­
sioner was made sen independent insti­
tution and every person connected with 
the Government, beginning from the 
President to the lowest officer was 
called upon to give his full and whole­
hearted co-operation for the purpose of 
enabling the Election Commissioner to 
conduct the election properly and 
satisfactorily.

I would, therefore, conclude by say­
ing that if the Law Minister argrees a 
small Select Committee may be appoint­
ed, and we can consider the whole 
matter in detail and bring forward this 
Bill in the course of two or three days 
and pass it without much discussion.

Shri T. T. Krishnamachari (Madras):
I have been listening to the speech of 
my hon. friend, Dr. Mookerjee and 
while I think there is certainly a point 
to be considered in regard to his objec­
tion to the wording of clause 3 as it 
is? today, the objection may not pro­
bably go as far as he intends it to jo. 
The wording of arrticle 324 (1) is cer­
tainly capablc of being construed that 
way if the construction is strictly on 
n legal basis. To me what he has Im­
ported into it or what it actually seeks 
i.s that the whole thing hangs on the 
construction of the word ‘conduct*, 
whether the ‘conduct* of the elections



M  Presidentiai and Vice- 8 FEBRUARV 1952 Presidential Elections Bill io6

[Shri T. T. Krishnaniachari]
must selso carry the power to appoint 
Returning Officers. My own feeling 
is, it some provision is made explicitly 
that the Returning Officer will be 
under the superintendence of the Elec­
tion Commissioner, the ’position that 
my hon. friend has taken may be met. 
So, it is not a question of the appoint­
ment of the Returning Officer, but 
merely a question of the conduct of 
election.

Another point that he raised in con­
nection with the rule-making power 
seems to be a trifling beside the mark 
for the reason thaft rule-making power 
is certainly not excluded. It has 
been exercised in regard to the Repre­
sentation of the People Act. Though 
there is a specific article in that regard, 
yet, in the m atter of the election of 
the President and V.ice-President, it 
will perhaps be better if Government 
put in this Bill all that it contemplates 
to do under the rule-merking power. 
It does not seem to me, as I under­
stand it, that these powers are by any 
sense barred so far as Government is 
concerned.

There is one other matter about 
which my hon. friend Mr. Venkata- 
raman mentioned the other day, 
namely, whether the whole gamut of 
the provisions of the Representation of 
the People Act and the rules made 
thereunder should be imported in re­
gard to the election of the President 
and Vice-President, particularly the 
provision which would enable the Tri­
bunal, which happens in this case to 
be the Supreme Court, to declare a 
particular person who hafs not original­
ly been found to have been elected by 
obtaining a majority of the votes, as 
elected. There are two or three possi­
bilities in this connection. It may be 
that because the method of election is 
to be the single transferable vote, 
there is a certain amount of calcula­
tion to be done, there may be an error 
of calculation, and what is to be done 
in that case. I think it would be right 
for the Supreme Court, if it finds that 
there has been an error and the error 
has been to the disadvantage of the 
person who has secured the largest 
number of votes, to declare him elected. 
Any technica'l or other defect in the 
procedure should not make it a matter 
which would enable the Supreme 
Court to declare elected a person who 
is not ordinarily qualified to be 
declared elected, for the mere reason 
that the person who has secured the 
highest number of votes has been dis­
barred from being declared elected 
for rniy particular reason. It is not a

12 N oon.

case ol the expense that one has to 
undergo and the difficulties that Gov- 
ernmeiit has to taKe into account like 
an orainary election to tne House of 
tne f^eopie or to tne btate Assemulies. 
a e re  is a m atter which is not quite so 
cumorous tor one thing. Secondly, it 
is a very important manner. A person 
cannot oe eiected as President simply 
because by a mere cnance, for some 
technical reason, somebody who has 
been intended to be elected by a large 
number ot voters, has been debarred 
from being elected. In a ca ŝe like 
this, there must be an election de novo,
1 thiiiK that the provisions of clause 
20, as it stands today, must undergo 
a raaical cnange; certainly, sub-clause
(b) must go. While suD-clause (a) 
provides tor a’ person to be declared 
elected by reason of s<̂ me kind of 
mis-calculation, sub-clause (b) makes 
a dillerent provision altogether. I 
think in all such cases^ except where 
there has been a miscalculation of 
votes, tnere must be an election de 
novo, if the Supreme Coiu’t declares 
that the person who has secured the 
maximum number of votes is not 
qualified to be declared elected for 
some reason or other.

In regard to the suggestion made 
by my non. friend Dr. Syama Prasad 
Mookerjee, it does seem to me that 
the balance of advantage just lies in 
some kind of scrutiny and streamlin­
ing of the Bill. How the hon. Law 
Minister proposes to do it, whether by 
private consultations or whether by 
means of a Select Committee, it is for 
him to choose. But, it does seem to 
me that the House would certainly 
gain and the people would harve a 
better Bill if a process of pruning and 
streamlining is undertaken by various 
people sitting together round the table 
and discussing the provisions of th e ' 
Bill with the hon. Law Minister. I 
would certainly commend that sugges­
tion to him and to the House.

Shri Amolakik Cliund (CJtiar 
Pradesh): I had no intention of parti­
cipating in this debate. On hearing 
my hon. friend Dr. Syama Prasad 
Mookerjee, 1 think that the Bill is very 
cumbersome. We have o  deal only with 
am ele<?torate of about 5,000 to elect 
the President and an electorate of 
about 700 persons to elect the Vice­
President. We know that in Parlia­
ment and in other State Assemblies, 
elections are made of the Speaker and 
the Deputy-Speaker and other com­
mittees. I faril to understand why the 
Supremo Court .^ould come in he-
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tween, and we have all these details 
of corruption, malpractices and all 
that. When we are making legisla­
tion for the election to suo^ respon­
sible positions as President and Vice­
President, I think it would not be fair 
to bring in afll this corruption, mal­
practices and all that. What I feel is 
this. If there is any dispute, instead 
of having the Supreme Court, the 
Election Commission or^ some other 
authority might be appointed to look 
into the matter and decide the whole 
affair. I do not think there should be 
any chance to file election petitions 
and the like.

The Minister of Home Affairs and 
Law (Dr. Kat}u): May I ijiterrupt and 
point out, Sir, that article 71 of the 
Constitution makes it obligatory to 
refer any doubt or dispute to the 
Supreme Court?

Mr. Speaker: That is exactly what 
I was going to refer to.

Shri B. Das (Grissa): May I just 
explain, Sir, that at that time, we 
never thought that such legal provi­
sions would be made. We thought it 
would be referred to the Judges of 
the Supreme Court.

Shri Amolakh Chand: I was also
thinking on the same lines. Article 71 
of the Constitution does refer to the 
Supreme Court. That is why I was 
submitting that instead of having the 
Supreme Court as tlie Election Tri­
bunal, or election petitions and the 
rules, we may just have some via 
media.

Dr. Katju: Not possible.

Shri Amolakh Chand: The hon. Law 
Minister says that it is not possible. 
So I will not press that point. I tried 
to find any parallel law on the statute 
book of any other country; I could not 
find any. I feel that the procedure 
here is very cumbersome. I entirely 
?rgree with the suggestion of Dr. 
Syama Prasad Mookerjee that a Select 
Committee may be appointed which 
may go into all these details and 
make this Bill as short as possible.

Dr. KatJu: We have had the benefit 
of a very lone and a verv in.structive 
discussion on this Bill and if I ms5" say 
so, my hon. friend Dr. Syama Prasad 
Mookerjee has rather over-simolified 
it. The Bill is certainly cumbersome 
in this way that it occupies several 
pages and several clauses. I earnestly 
hope that, never in the history of 
Parrliament may it become necessary 
for anybody to question any election 
either of the President or the Vice-

President. But, unfortunately, as a 
law-making body, we have got to pro­
vide for all contingencies, for disputes 
and doubts that may arise. Point was 
taken, for instemce, abCut corrupt 
practices. If we had set them out in 
detail, the nature of the corrupt 
practices, etc., it would have made the 
Bill still longer by several pages. We 
therefore referred to select sections of 
the Representation of the People Act. 
Corrupt practices are known; bribery, 
undue influence, false personation and 
things of that description. I do hope 
and trust, and all of us hope, that
never in the history of Parliament
will any Member of Parliam»?nt ever 
commit any of these acts. But all the 
same these provisions have i^ot to be 
made.

Several points have been raised 
here, as for instance, who should be 
the Returning Officer, how .should the 
nomination papers be filed, and so on. 
If I may say so, my learned friend Dr. 
Syama Prasad Mookerjee has really 
anticipated much of the matter which 
we were going to put into the rules.
Take for instance the question as to
who should be the Returning Officer. 
When I heard the debate the day be­
fore yesterday, I thought over this 
matter. We have, indeed, been think­
ing over this msrtter for a long time. 
And the suggestion was made Sir, as 
you may remember, that the Speaker 
of Parliament should be made the 
Returning Officer, and you at once 
pointed out that this would be dero­
gatory to the dignity of the House, to 
the dignity of the high office of the 
Speaker and it would be grossly im­
proper that the Speaker should be 
made subordinate, even in the most 
indirect fashion, either to the Election 
Commission or that he should, if any 
dispute arises, have to appear before 
the Supreme Court. So that Is com­
pletely out of the question.

Shri Kamath (Madhya Pradesh): 
What about an officer of Parliament?

Dr. Katju: I am coming to that; but 
you did not mention it.

Shri ICamath: I did mention it.

Dr. Katju: Very well. Then I come 
to the suggestion that an officer of 
Government may be the Returning 
Officer. I am rather new to this House, 
but I was not aware that in the mertter 
of elections there should be such anti­
pathy to officers of Government. I do 
not know why. I have been brought 
up in an atmosphere in which I was 
thinking that officers of Government 
aje expected to be intelligent and men
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[Dr. Katju] 
of integrity and when they are en­
trusted with duties they would dis- 
charrge theqi faithfully. I do not know 
that in this phrase “officer of Govern­
ment” the Secretary to Parliament is 
excluded. I was all along under the 
impression that the Secretary to 
Parliament, is included in it for 
administrative purposes.

Shri Kamatli: No, no.
Dr. KatJu: I am only discussing the 

matter. Why do you interrupt me? I 
note the suggestion of Dr. Mookerjee; 
but it has been there in our mind. It 
is only a question of phraseology, 
whether the most suitable person 
would be the Secretary of Parliament 
in Delhi and the Secretaries in the 
various Legislative Assemblies through­
out the Isfnd. Of course, in making 
these appointments we would have to 
ffct the concurrence or consent of the 
Speaker, whether he would let us have 
the services of the Secretary to Parlia­
ment. I am not quile clear even now, 
but if it is said that under the Consti­
tution the Secretary to Parliament is 
not an officer of Government, if neces- 
sfifry we will change the Bill accord­
ingly. I have no objection to change 
the phraseology. But so far as this 
point is concerned, I may admit that 
it was all along our intention that the 
most suitable person for this would be 
the Secretary to Parlisrment. He has 
experience of doing these things. He 
is acquainted with the rules and pro­
cedure and he would see it through.

Some question was raised as to the 
competence of Parliament to pass a 
Bill of this description. I am not 
arguing on cf point of law here. I 
have no desire to do so. But in article 
71 (3) it is stated:

“Subject to the provisions of 
this Coniititution, Parliament may 
by law regulate any m atter relat­
ing to or connected with the elec­
tion of a President or Vice- 
Pre.sident.”

And wc formed the or>inion that the 
Bill as frcrmed, dealini; with the 
appointment of the Roturninrj Officer 
and various other things, was within 
thn competence of_ Parliament. It is 
not an aclion of Government. It is an 
arlion of Parliament in which we are 
sofkine this permission. Therefore, I 
rosnpctfully suggest that there is 
nothing unconstitutional with the 
Bill, berau.^e it is ro t an action of 
Government. It would bo an action of 
Government sanctioned by Parliament 
if this Bill is put through.

n

Then the next point raised was 
about nominations. It has been sug­
gested that there should be no frivolous 
nominal^ions. Day before yesterday 
when the debate was going on, non. 
Members who have just returned from 
the dust and storm of the elections in 
the countryside probably were think­
ing, or at any rate that was the im­
pression that I thought they intended 
to convey, that there would be some 
sort of a tussle in the villages. Nobody 
mentioned then what the total elec­
torate w jU  be. I have got the figures 
here and the total figure is exactly 
4.057 for the election of the President- 
and this 4,057 will be :icattered all 
over India. The number in the Houses 
of Parliament—both the Houses—is 
exactly 699 and the rest 3,358 will be 
all over India stnd they will all vote 
in their Assemblies. Therefore, if they 
go to their capital cities, like Bombay, 
Lucknow or Calcutta, there will be no 
difficulty about the matter.

Then somebody suggested a point 
about the ballot boxes. I do not know 
whether that opinion was not coloured 
by the experience that wc hafve had of 
various symbols. I do not expect that 
in the election of the President or the 
Vice-President occasion will arise for 
different symbols.

Shri Kamath: Bullocks will not be
there?

Dr, Katju: I do not know; bullocks 
may come into operation in a diflerent 
way. That is a diflerent matter. I 
8fm afraid bullocks are in the brains 
of some hon. Members.

Now, leaving that aside, I very much 
think that the precedent which would 
probably apply and with which we are 
all familiar would be that of the elec­
tion to the Constituent Assembly in the 
different Assemblies. There would 
probably be the ballot paper. The 
nrmies of the nominated candidatos 
would be printed on the ballot paper 
and there would just be one ballot box 
in each State. The Members either 
here or those in the different State 
Assemblies would be given nomination 
papers and they would be asked to go 
and make their cross m ark..........

Shri Bharati (Madras): No, they will 
enter the number.

Dr. Katju: Yes. I stand corrected.
They put down the number. And 
they put all the ballot papers into one 
single ballot box which will be 
examined by. the Presiding Officer. 
Now, my learned friend Dr. Mookerjee 
said—and ii was a very captivating 
suggestion and I agree with him if
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only it could be managed—why not 
count the votes at once? Supposing 
the closing hour is five o'clock, as soon 
as it is five o’clock, just rip open the 
ballot box and count them all. But 
the difficulty about that is this. It is 
not merely a question of counting, it 
is also a question of counting all the 
preferences, because it is cr transfer­

. able vote and we shall have to take 
into consideration that, and that can­
not be done in different places. It can 
only be done at one place where sfll 
the ballot boxes are opened and where 
all the ballot papers come.

Dr. S. P. Mookerjee: But the same 
thing was done in regard to the elec­
tion of Members to the Constituent 
Assembly.

The Minister of State for Transport 
and Railways (S|iri Santhanam): No,
no. In the case of the Constituent 
Assembly the preferential votyig was 
confined to the Assembly. But here it 
extends to the whole electorate.

Dr. Katju: As a m atter of fact, I 
might say that one of the amendments 
which has been tabled is thsrt in this 
Bill itself, it should be made quite 
clear that the counting is to be made 
St Delhi. The words “at Delhi” should 
be inserted. That was a m atter really, 
of no importance, because in the very 
nature of the elections, we will have 
to get all the ballot boxes together. 
They will be about twenty or thirty.

As I was mentioning, something was 
said about frivolous nominations. I 
respectfully suggest that we are all 
anxious that this election should l)e 
conducted in a dignified manner and 
I do hope that in the newly elected 
Parliament and all successive Parlia­
ments every single member of ihe 
electoral college will, when he is 
making the nomination, conduct him­
self with dignity in the election of the 
highest officer in the State. But leav­
ing that aside, please remember that 
every member of the electoral college 
represents a very large number of 
people. Every Member of the House 
of the People here is elected Dy a 
constituency of nearly 700,000 people. 
The people who are pntltled to vote 
are nearly 3J lakhs. It does not matter 
what 15 the majority or minority. A 
Member who comes here speaks on 
behalf of the whole constituency and 
v^ry Mkelv the rules will provide that 
there will be one proposer a^d the 
other a seconder. Now between them 
they would be speaking so far aar the 
House of the People is concerned for 
nearly 12 million people. In the 
States they will speak for a consti­
tuency which will vary from 40,000 to . 
379 PSD

a lakh of people. They are not irres­
ponsible individuals I therefore sug­
gest that it is well worthy of con­
sideration whether we should be 
carrried away too much in this parti­
cular election by our e ^ e rien ce  of 
the General Elections which we have 
gone through and see that there is 

. some sort of provision. I do not think 
there is going to be plenty of frivolous 
nominations. I do think that nobody 
will nominate any one unless there is 
a reasonable chancc of success or there 
is some party organization that wants 
to put it through. Secondly, there is 
another aspect which I would like the 
House to consider. The Constitution 
makes it abundantly clear that this 
election is to be by secret ballot. Now 
if you require that ten persons should 
be the minimum number to nominate, 
then so far as those ten persons are 
concerned, the secrecy of the ballot is 
nullified. *

Shri Venkataraman: They may vote 
against.

Dr, Katju: My hon. friend may
imagine that he may nominate me and 
vote against me. He nominates me 
and when they go to ballot, they put 
all the votes against me and I stand 
held up and I cannot check him though 
I thought when he was nominating 
me I expected his votes. I therefore 
respectfully suggest that we had better 
leav? the ma'tter as it is. As a l*re- 
sident any citizen of India is entitled 
to be elected and I suggest that if two 
members of the electoral college have 
got a right to nominate, that is quite 
sufficient protection that those two 
persons will behave with due restraint, 
due decorum and see to it that they 
are not wasting the time or holding 
themselves upto public opprobrium.

Secondly, comes the question ol 
security. Somehow or other «tpeaking 
for myself, this thing docs not appeal 
to me. It is really a trivial matter.
If you do want to have security, then 
have it as a lakh of rupees. I can 
understand it becsruse it is consistent 
with the honour of the high office but 
putting it down to one thousand or 
five hundred or two thousand is to 
make it most ridiculous. I do not 
know why my hon. friend is so anxious 
about the security because it is a ques­
tion of election to this particular high 
(Office. I want that nothing should be 
done to bring it down to the level of 
an ordinary election by saying thsrt 
there should be security, there should 
be this thing or that thing. Please 
also remember that I should like to 
have tiie nomination paper in the most 
simplified form. Ordinarily nomina­
tions are rejected because the name 
of the proposer is not properly s ta t^
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[Dr. Katju] ,
or the name of the seconder is not 
properly stated or that the name of the 
proposer’s constituency is not properly 
signified, etc. All that wiU disappear.
I should like to have a nommation 
paper simply stating—because it is 
the President’s election—the name of 
the proposer—he is a Member of the 
House of the People or a particular 
State Assembly—amd the name of the 
seconder bearing the same informa­
tion. I would not even make it a part 
of the nomination paper that the 
candidate should signify as to whom 
he is going to appoint as his election 
fifgent—that may be done afterwards. 
The validity of the nomination paper 
should not be made dependent on all 
these formalities. I, therefore, say 
that we should put no restriction upon 
the right of hon. members of the 
electoral college in case they like 
to nominate anybody ^hey like. I 
do hope that in course of time, in the 
next election itself, things will get 
adjusted. There may be three or four 
nomin£Ttions but I do not concede that 
there will be a plethora of nominations 
because the electoral college is so 
small. I repeat once again that if you 
insist upon having too many persons 
to make a valid nomination, you 
would be circumventing the Constitu­
tion and violating the secrecy of the 
ballot.

[P andit T hakur D as B hargava 
in the Chair]

Some hon. Members said that we 
were following the **go-elow” policy. 
The rules provide for the minimum 
period—a nomination and then a 
scrutiny probably within two days, 
one or two dafys for withdrawal and 
then there will be an election. We 
will have to give some time for elec­
tion—ten or fifteen days so that 
nomination papers may be printed 
and information may be given to all 
State Assemblies and they might meet 
and there would be the question of so 
many barllot boxes. I do not imagine 
that there would be much expense 
relating to this election.

Some hon. Members insisted that 
there should be an intermediate right 
of going to Court viz., if a nomination 
paper is rejected, then you should go 
to Court. I think it would be very 
undesirable because please remember 
that under article 62 you have ^ot to 
elect sc President before the expiration 
of the term of office of the outgoing 
President and I would not like to 
encourage these intermediate proceed­
ings in Court and I do not anticipate 
that there would ever be any difficulty

in relation to the validity of nomina­
tion papers. Let us not ourselves 
multiply our difficulties or create 
imaginary difficulties which do not 
exist. Then there is the point which 
was raised by my hon. friend here 
this morning and also two days back 
viz., that if one election is declared 
void, then the Supreme Court should 
have no right to declare the defeated 
candidate or some other candidate duly 
elected. Now I suggest that this does 
not do sufficient justice to the langu­
age of the Bill. The provision that 
we are seeking to make is this:

“and the Supreme Court is of 
opinion that in fact the petitioner 
or such other candidate received a 
majority of valid votes”
What more do you require? There 

is no fun in going through a process 
of election once again. The Supreme 
Court cannot possibly declacre a man 
elected whatever may be the grounds 
of rejection or whatever may be the 
grounds of declaring the election of the 
successful candidafte void. The Supreme 
Court must be satisfied before it 
declares any other candidate validly 
elected that he has a ma'jority of the 
valid votes. And:

“(b) that but for the votes 
obtained by the returned candidate 
by corrupt practices the petitioner 
or such other candidate would 
have obtained a majority of the 
verlid votes’*.
I suggest that this is quite sufficient 

protection because what we want is a 
majority of votes—he should not come 
in by a minority vote. And if there 
are Members who had been guilty of 
corrupt practices and it is on that 
ground that their votes have been 
rejected, then I do suggest that those 
gentlemen are not entitled to any con­
sideration. They ought merely to be 
completely eliminated. That is what 
the Supreme Court would do and the 
Supreme Court would then consider 
the valid votes. I do not inticipate 
that there would be any invalid votes 
merely on the ground that the entry 
on one was not properly made or 
there is a scratch on the other. We 
are not dealing with an illiterate body 
but we are dealing with masters of 
the political craft. E\^3iy one of us 
is supposed to be a great craftsman in 
the art of politics, electioneering......

Shri Kamath: Not great.
Dr. KatJu: Well, I withdraw the

word—let us make it humbU, So, 
every voting paper would be properly 
signed. There may be bribery—about 
that I do not know. There may be 
undue influence but there will be no
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false personation. However, the in­
validity of the baUot paper will ro t 
be caused merely by some scratching 
of it or some tearing of it.

I, therefore, respectfully submit thsrt 
we had better avoid this complexity 
and tribulation of re-election. Other­
wise, where would you stand? If you 
say that there must be a re-election, 
time may be that one election is 
declared to be bad, the second election 
declared to be bad and the third elec­
tion declared to be bad, and you may 
go on through a continuous process of 
elections. There must be some end to 
this delightful process of election. 
Everywhere this discretion is given to 
the Election Tribunal and here »t is 
the Supreme Court which will have 
that discretion and the Supreme Court 
will have to be satisfied that that elec­
tion is by complete majority. There­
fore, I suggest that there should really 
be no cause for interference on that 
^ u n d .

There wscs one other small sugges­
tion made, I think, by Prof. Shah that 
we had better impose some further 
restrictions on the right of persons to 
stand for election as President. I sug­
gest that that is not possible for us to 
do. The Constitution itself has laid 
down the list of qualifications and one 
big qualification is thart: he must be an 
Indian citizen, then that he must be a 
man of a certain age and he must be 
qualified to stand for the Housje of 
the People.

, Shri Na,zlruddlii Ahmad (West Beo- 
, gal): He must be a gentleman also.
> Shri Kamath: What is a gentleman?
' Dr. Katju: I have spent forty years
■ in the law courts, I have not been 
j able to get a thermometer for de- 
\ termining who is a gentleman and 
\ who is not—it is very difficult.

Shri Kamath: It is very difficult to 
i define a gentleman.

i Dr, KatJu: If you ask me, I have 
i found a gentleman in a man of 

tattered clothes and in a well-dressed 
man I have found the reverse. So 
do not put that very allusive qualifi- 
ation that he must be a gentleman 

like my hon. friend opposite. I sug­
gest that we cannot interfere with or 
extend in any way the restrictions 
laid down in the Constitution itself. 
So, we had better leave that alone.

Well, that is practically all that I 
have to say. This is* not a controversial 
Bill but one lives atid learns and many 
defects have been discovered, imagi­
nary or otherwise, and I entirely agree

that we should make the BiU as simple 
as possible. Very many amendments 
have been tabled and my le a m ^  
friend. Dr. Syerma Prasad M ookerj^ 
has made a suggestion—I was myself 
going to suggest—that instead of tak­
ing the time of the House in discussing 
each one of these amendments one by 
one we might have a discussion, an 
informal discussion. But it might have 
it in a formal way: move for a small 
Select Committee and ask the Select 
Committee to go into all those amend­
ments and into any other suggestion 
that may be made, with instructions 
to report within three or four days, 
because w e should finish the m atter— 
it catinot stand over, it has got to go 
through.

So far as the Vice-Presidential elec­
tion is concerned, it is of course a 
simple m atter because it is going to 
be a meeting here. Some distinction 
was rightly drawn between a meeting 
as contemplated in article 66 and the 
sitting of the House: it will not be a 
sitting of the House for tramsacting 
ordinary or legislative business. That 
meeting of the House can be easily 
presided over by the Returning Officer. 
But there again nominations will pro­
bably have to be made and there will 
have to be calculations of preferences, 
but 8Pll that m atter we can easily go 
through.

Mr. Chairman: I take it that the 
motion for Select Committee is going 
to be moved.

Dr. Katju: I think Dr. Mookerjee 
will move it. •

Dr. S. P. Mookerjee: Yes, Sir, wUh 
your permission I will move it.

Shri T. Husain (Bihar): May I ask 
one question from the hon. Minister? 
Who has the right to be a proposer and 
seconder? Is it only a member of the 
electoral college or has flf citizen of 
India the right to propose and second?

Dr. Katju: I take it that it is only 
a member of the electoral college who 
will have that right.

Shri T. Husain: Why? The quali­
fication for candidature for President­
ship is that he must be a citizen of 
India. Then may I know why a 
citizen of India cannot be a proposer 
and seconder also?

Dr. Katju: It seems to be a very
doubtful proposition. A citizen of 
India as such is not entitled to vote 
and therefore he is not entitled to 
nominate, The two things go together: 
a man who can vote can also Indicate 
his desire as to whom he is going to 
vote for.
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Shri T. Husain: 1 agree.
Dr. S. P. Mookerjee: I beg to move:

“That the Bill be referred to a 
Select Committee consisting ol 
Dr. Bakhshi Tek Chand, Pandit 
Thakur Das Bhargarva, Shri H. V. 
Kamath, Dr. Panjabrao Shamrao 
Deshmukh, Shri T. T. Krishnama- 
chari, Shri R. Venkatararman, Shri 
Gokulbhai Daulatram Bhatt, 
Shrimati G. Durgabai, Shri Joachim 
Alva, Shri L. K. Bharati, Shri 
Satyendra Narayan Sinha, Shri B. 
Das, Shri Amoiakh Chand, Shri 
Naziruddin Ahmad, Prof. K. T. 
Shah, Dr. Pattabhi Sitaramayya, 
the hon. Dr. Kailas Nath Kaftju, 
and the Mover, with instructions to 
report by the 15th February, 1952.'*
Shri T. T. Krishnamachari: May 1 

suggest that my name be left out, Sir, 
as 1 will not be available here for meet­
ings of the Select Committee?

Mr. Cliairmaii: All right.
The question is:

“That the Bill be referred to a 
Select Committee consisting of 
Dr. Bakhshi Tek Chand, Pandit 
Thakur Das Bhargsfva, Shri H. V. 
Kamath, Dr. Panjabrao Shamrao 
Deshmukh, Shri R. Venkataraman, 
Shri Gokulbhai Daulatram Bhatt, 
Shrimati G. Durgabai, Shri Joachim 
Alva, Shri L. K. Bharafti, Shri 
Satyendra Narayan Sinha, Shri B. 
Das, Shri Amoiakh Chand, Shn 
Naziruddifl Ahmad, Prof. K. T. 
Shah, Dr. Pattafbhi Sitaramayya, 
the hon. Dr. Kailas Nath Katju 
and the Mover, with instructions to 
report by the 15th February, 1952,**

The motion was adopted.
itlr. Chairman: I may inform the

House that the hon. the Speaker has 
oeen pleased to appoint Dr. Syama 
± r̂cesad Mookerjee to be the Chairman 
of this Select Committee.

The Minister of Home Affairs and 
Law (Dr. KatJu): Sir, on the last
occasion the next item regarding the 
Indian Independence Pakistan Courts 
(Pending Proceedings) Bill was passed 
over because there was a desire on the 
pafrt of some hon. Members to have 
an informal discussion. Unfortunately 
we could not meet yesterday because 
the House had to adjourn. If it suits 
the convenience of the House, I sug­
gest that we might pass it over now 
and after having an informal discus­
sion we may tafKe it up again on the 
4iext available day.

Validating Bill
Mr. Chairman: I think there is no 

objection to this course. So, this item 
stands over. The order will be sub­
sequently settled.

Dr. Katju: I may request the hon. 
Members who are desirous of having 
an informal discussion to get into 
touch with me in my room tomorrow.

PART B STATES MARRIAGES 
VALIDATING BILL

The Minister of Stales, (Transport 
and Railways (Shri Gopalaswami): I
beg to move:

“That the Bill to validate cer­
tain marriages solemnized in cer­
tain P art B Startes between the 
26th day of January, 1950 and the 
31st day of March, 1951, under the 
Indian Christian Marriage Act, 
1872. be taken into consideration.’*
The Bill is a very simple one. The 

Indian Christian Marriage Act, 1872, 
provides for the soleinnization in India 
of marriages between persons one or 
both of whom profess the Christian 
faith. The Act as it stood on 26th 
January 1950, that is, the date on 
which the new Constitution came into 
force, extended to all the provinces of 
India and in the cafse of Indian States 
to Christian British subjects only in 
those States. The corresponding laws 
in the States, providing for the solem­
nization* of such marriages did not 
apply to Christian British subjects 
there. Subsequently, by the * Adapta­
tion of Laws Order, 1950, a new clsfuse 
was inserted which modified the extent 
of the application of the Indian 
Christian Marriage Act which pro­
vided that it extended to the whole of 
India except Part B States. The Act 
was subsequently extended to the 
w h^e of Iddia excepting Manipur, 
Travancore-Cochin and Jammu and 
Kashmir with effect from 1st April 
1951 under the Part B States Laws 
Act 1951, and after that date marriages 
between Christian British subjects 
could be solemnized in accordance 
with the procedure prescribed by the 
Act. But during the period between 
the 26th January 1950 and 31st March 
1951 there was a gap. Macrriages did 
take place in some of the P art B States 
during that period but owing to the 
previous changes in the extent of 
application of the particular Act, there 
was no law in force in Pafrt B States 
under which marriages could he 
solemnized between parties one or 
both of whom were Chrisrtian Brltisn 
subjects. These marriages which have 
taken place have to be valldatea.
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Such marriatges as took place after 31st 
March, 1951 are covered by the exist­
ing law. Marriages that took place 
between those two dates are left un­
covered and it is necessary to validate 
them. This Bill provides for such 
validation.

Mr. Chairman: Motion moved:
“That the Bill to validate cer­

tain marriages solemnized in cer­
tain Part B States between the 
26th day of January, 1950 and the 
31st day of March, 1951, under the 
Indian Christian Marriage Act, 
1872, be taken into consideration.”

Shri Naziruddin Ahmad (West 
Bengal): It is apparent that there was 
a considerable amount of negligence 
on the part of the Law Depafrtment 
which had totally ignored this gap. 
There is a gap of more than 15 months. 
During this period, naturally people 
wanted to m arry as they would not 
wait for any Act. They macrried and 
naturally many issues have resulted. 
The real question therefore is not one 
of marriage validation but issue 
validation. I want to know why this 
gap was left. On the 26th January 
we should have had a full fledged 
order adapting the existing law; but 
that was not done and we are getting 
from time to time scrappy orders 
relating to individual Acts. I want to 
know whether any enquiry has been 
made as to which ofRcer is particularly 
responsible for this state of affairs. 
Of course, this Bill should be passed, 
but the House has a right to know 
why this gap was allowed to intervene.

Shri Gopala-swami: I do not think it 
is necessary to answer my hon. friend's 
criticism with any seriousness. As a 
lawyer he knows how extensive and all- 
comprehensive the statute book of 
India is. The adaptation of the laws 
contained in that statute book cannot 
be done overnight. It is being done in 
large instalments and as soon sts 
adaptations are made in respect of 
particular laws, the order does issue, 
and I think this business has been done 
with an expedition which should extort 
appreciation from this House rather 
than criticism. It is true that this gap 
was left and had it been noticed at the 
time we would not have had the neces­
sity to come to the House for passipg 
this particular Bill, but in adapting 
laws of such volume and magnitude 
these gaps and mistakes do occur and 
as a House we have got to put them 
right. I hope the House will not jeo­
pardize the rights of the issue to whom 
my hon. friend referred by criticising 
what my hon. friend considers to be

tion (Amendment) Bill 
the fmlings of the Law Ministry ol 
the Government of India.

Mr. Chairman: The question is: 
‘T ha t the Bill to validate cer­

tain marriages solemnized in cer­
tain Pari B States between the 
26th day of January, 1950 and the 
31st day of March, 1951, under the 
Indian Christian Marriage Act, 
1872, be taken into consideration/'

The motion was adopted.
Clauses 2 and 3 were added to the 

Bill.
Clause 1.— (Short title)

Amendment made:
In clause 1, for “1951" substitu te  

“1952".
— [Shri Gopalaswami]

Clause 1, as amended, was added to 
the Bill.

The Title and the Enacting Formula 
were added to the Bill.

Shri Gopalaswami: I beg to move:
“That the Bill, as amended, be 

passed”.
Mr. Chairman: The question is:

“That the Bill, as amended, be 
passed".

The motion was adopted.

PREVENTION OF CORRUPTION 
(AMENDMENT) BILL

The Minister of Home Affairs and 
Law (Dr. Katju): I beg to move:

“That the Bill further to amend 
the Prevention of Corruption Act, 
1947, be taken into consideration."
Hon. Members would remember that 

for the purpose of checking oorruption 
an Act was passed in the year 1947. In 
that Act itr new offence was created 
which was called criminal misconduct 
on the part of public servants. The 
ingredients of the offence were that 
anyone who was a habitual bribe taker 
or a seeker of bribes was to be held 
guilty amd for the purpose of proving 
that he was accustomed to take bribes 
it was permissible to prove that he 
had pecuniary resources or possessed 
property far in cxcess of his ostensible 
sources of income or his salaries. So 
far as this new offence was concerned 
that Act provided thaft it should be in 
operation only for five years Those 
five years are now going to expire. In 
between we had appointed to go into
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[Dr. Katju] 
this whole matter of corruption a very 
competent committee under the Chair­
manship of Dr. Bakhshi Tek Chand ^nd 
some other Members of this House and 
they had recommended in their mLerim 
report that it is desirable that this 
section should be allowed to live for 
another five years. Government has 
accepted that recommendation and the 
purpose of this Bill is that instead of 
the word “five” in sub-section (3) of 
section 1 of the original Act the word 
“ten” be substituted. That would 
extend the duration of the Act liom 
five to ten years, that is till 1957. This 
is a very desirable provision and I 
commend it to the House.

Mr. Chairman: Motion moved:
‘T h a t the Bill further to amend 

the Prevention of Corruption Act, 
1947, be taken jlnto consideration.”
Dr. Pattabhl (Madras): May I know 

whether it is suggested that by 1957 
the criminal propensities contemplated 
will have terminated? I say that this 
must be mafde permanent on the 
statute book. There is no reason why 
this practice of prolongation should be 
adopted.

Dr. KatJu: Let us hope for the best; 
it may have some deterrent effect.

Dr. Pattabhl: I want to prepare for 
the worst.

Shri Naziruddin Ahmad (West 
Bengefl): The original Act was passed 
in 1947. The tenure of the Act was 
for three years only. It was discovered 
later on, at the end of three years, that 
the criminal propensities of public 
servants, as suggested by Dr. Pattabhl, 
had not aberted in the least. It was 
anticipated that within five years the 
criminal propensities of public servants 
would be entirely dissipated by over­
feeding. It is now found again that 
five years would not do and that a 
period of ten years is necessary. I 
quite agree with the suggestion of 
Dr. Pattabhi that the measure should 
be made permanent. But there are 
other considerations.

My approa<!h to this subject is based 
on practical considerations. V/hat is 
necessary, however, is not the passing 
of laws. We have enough laws for 
checking black marketing: we have
provided for extreme penalties. But 
there is little executive drive behind 
these Acts. Whart is needed is not 
mere legislation alone, but executive 
drive. What is needed is to find out 
cftses against public servants and 
prosecute them vigorously. If this 
were done, possibly the need for exten­
sion of the period would not have 
occurred. After all the provisions of 
the Act are of an exceptional noture. 
It throws the onus on the crccused and 
that is why it was thought necessary

to limit its application to a temporary 
period. I submit we are entitled to 
know from the hon. the Home Minister 
as to how this Act has been applied, 
how many prosecutions there have 
been and with whart result. We ought 
to have some figures before us before 
we extend the period of the Act. It is 
no use simply extending the period of 
an Act from time to time and trusting 
to luck that something may come out 
of it. I submit, therefore, that the 
hon. the Home Minister should explain 
the action that has already been taken 
aiid the result that has b ^ n  achieved 
and it will be for the House to consider 
whether any extension of time would 
improve matters.

Prevention —«i)| 
of corruption Act, 1947

)jl Ĵ̂ M UaU.

(corruption) ^
- K* ,* (prevention)
yt> fX fjLfc XAXi j i |

*S f j  ^  jjf
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^  lyb
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(English translation of the above 
speech)

Khwaja Inait UUah (Bihar): We
want that the life of the Prevention of 
Corruption Act, 1947 should be extend­
ed as farr as it is possible. But I would 
like to ask the h jn. Mmistei ana the 
House would have to answer as to lu w 
far India has benefited by the promul­
gation of this Act duiini? the last five 
years and how far corruption hM been 
prevented as a result of this Act. 
If our business is confined merely to 
making of legislation alone and we are 
not in a positon to know about the 
benefits that the country has derived 
from it amd the extent to which cor­
ruption has been prevented, then I sup­
pose it is sheer waste of time of the 
House to make such a legislation. As 
has been stated here just nov/, legisla­
tion of this nature should be put 
permanently on the Statute Book. D^es 
the hon. Minister hope that after this 
period no lafw would be required to 
prevent corruption? I want to know 
the extent to which this law has 
resulted in the prevention of rorruptlon 
during the last five years since the 
date of its promulgation. Can the hon. 
Minister tell us how far corniption 
has been qhecked or is being checked 
with the help of this law? If the hon. 
Minister would like to ask as to how 
far corruption is prevalent In the 
country, I hope every member of the 
House would declare in unequivocal 
terms that corruption in the country 
has increased all the more since this 
Act was passed in the year 1947. 
Under this state of affairs what is the 
use of such laws? These acts are 
passed to check corruption but con­
trary to that we And that corruption is 
only gaining momentum. I feel that if 
the life of this Act is extended by ten 
years instead of five years, its results 
would be the same as we have already 
seen, i.e., an increase in corruption. 
In the same way, it is feared that cor­
ruption may not increase by the exten­
sion of life of ^his Act by anotner five 
years. Keeping all these things in 
view I feel theft while making any 
lei?islation we should handle things in 
such a manner that the aim of that 
legislation is achieved and corruption 
in the country stopped.

Shr! Kamath (Madhya Pradesh)- 
The House, I am sure, will welcome an 
extension or a prolongation of tlie life 
of this very necessary Act. But I am 
afraid the Home Minister has withheld 
from the House—I would not go to the
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[Shri Kamath] 
length at saying deliberately withheld, 
but withheld all the sa.ne from the 
House—very necessary information on 
this very important subject. The 
House would have liked to know from 
the Minister not merely the action that 
has been taken from time to time 
during the last five years under the 
various provisions of this Act but also 
a resume or a summary of the recom­
mendations of the Committee which 
was presided over by Dr. Bakhshi Tek 
Chand, along with a generafl purvey of 
the scene of corruption that has over­
taken us or that has been with us dur­
ing the past few years.

It is a very unfortunate phenomenon 
that simultaneously or concurrently 
with the advent of Independence cor­
ruption hafs been reported to be grow­
ing all over the country. To what 
extent it has grown or to what extent 
it has diminished owin^ to the imple­
mentation of this Act is a m atter on 
which the Home Minister should have 
thrown adequate light while moving 
the Bill for amendment of this Act.

Only two days ago a Press report 
from fif foreign agency showed—I read 
tt only last night, perhaps it appeared 
the night before—that very drastic. 
Draconian measures have been adopted 
by New China to deal with corrupt 
public servants or Government ser­
vants. The report stated that two or 
three Government servants who were 
found guilty of corruotion were «hot 
by a firing squad. Our leaders of 
Government, and also some of the 
Congress, are full of praise for New 
China on other grounds, but I do not 
know whether they are prepared to 
take a leaf from New China as regards 
the punishment to be meted out to 
corrupt public servants.

Pandit Balkrishna Sharma (U ttar 
Pradesh): Can it be done with the pre­
sent Constitution in vogue?

Shri Kamath: The Constitution? Oh, 
my God! I am very sorry for the 
profound ignorance of my friend. The 
Constitution does not come in at all. 
If a law is passed it can be enforced— 
if we have got the guts to enforce it.

I was asking, first of all, before you 
pass any law or think of passing any 
law, whether the will is there or it is 
lacking to implement the law. Various 
question-' h ^ e  been asked in this 
Parliament from time to time about 
corruption among public servants.

Mfv Chairman: Will the hon. Mem­
ber take a long timeT

Shri Kamath: I will take fifteen
minutes more.

The House then adjourned for Lunch
till Half Past Two of the Clock,

The House re-assembled after Lunch 
at Half Past Two of the Clock,

[Mr. S p e a k e r  in the Chair}

Shri Kamath: When the House rose 
for lunch, I was referring to the effect 
of this Prevention of Corruption Act, 
1947, as amended by the amending 
Act of 1950,—the effect of this Act so 
far upon corruption among public ser­
vants. I have just got a copy of the 
originafl Act, the Prevention of Cor^ 
ruption Act No. II of 1947 from the 
Library.

Here section 5 of the Act defines the 
circumstances in which a public ser­
vant is said to commit an offence of 
criminal misconduct in the discharge 
of his duty and the object of the Act 
was to make more effective provision 
for the prevention of bribery and cor­
ruption. The Act was passed in 1947 
and wars to be in force for a period of 
three years. By an amending Act the 
life of the Act was extending by 
another two years, that is to say up to 
the end of March 1952 and today, the 
House is considering another amending 
Bill which seeks to extend or prolong 
the life of this Act by another five 
yearrs. Is the House to understand 
that corruption is still prevalent on 
such a wide scale, at high as well as 
low levels of public servants, that it 
necessitates the prolongation of the life 
of the Act by five years? The House 
will remember that the first amending 
Act extended the life by only two 
years from the end of Mefrch 1950 to 
March 1952. The present Home 
Minister was not in oflBce, then, I 
realize that. But do the records in his 
Ministry show that at the time that 
amending Bill was introduced in March 
1950 and which extended the life of 
the Act by two vears; do the availafble 
records in his Ministry show whether 
corruption among public servants in 
March 1950 was prevalent on a higher 
scale or in a greater measure than was 
obtzrining at the time the original Act 
was passed, that is in 1947. What are 
the statistics he has got as regards the 
prosecutions of public servants for the 
offence of bribery or corruption, how 
many public servants were convicted 
and what were the punishments awsrrd- 
ed to the public servants at thaT time? 
And two years later today he comes 
forward and brings before the House 
another amending Bill which seeks to
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extend the life of the A c t, by five 
jears. Today aflso, may I suBmit that 
the House is entitled to know from 
Grovemment, from the hon. Minister, 
w hat the state of affairs today is, so 
far as corruption among public servants 
is concerned. Are we to understand 
that with the onward march of inde­
pendence—we harve been politically free 
for over four years now—corruption is

• growing or corruption is decreasing? 
If the amending Bill is an indication 
of the state of affairs, then the in fe r ­
ence is plausible that corruption is not 
perceptibly diminishing. Otherwise, 
today, there would have been no need 
perhaps for extending the life of the 
Bill by five years. Therefore, before 
the House agrees to give its sanction 
to this measure, to this amending Bill, 
we have got a right to know from the 
hon. Minister the state of corruption 
among public servants in India today, 
because, this strikes at the very root 
of the master and of administrfiftion. 
Where corruption is prevalent on a 
large scale, among the high and low 
of the public services, the State is 
doomed to perish and the State cannot 
last, if corruption is not curbed, if 
corruption is not rooted out. That is 
why in the morning I drew the fftten- 
tion of Government to the Press report 
which emanated yesterday from China 
regarding the nature of the measures 
they have taken and are taking to weed 
out and eradicate completely corruption 
among the public servants; how they 
have not shrunk from executing and 
shooting by firing squad public servants
who have been found guilty of cor­
ruption. I said that some of our
leaders are full of praise for new
China's ideology on an academic plane, 
but about practical measures, to im­
prove the administration, to root out 
corruption, are they taking any leaf 
from the book of New China? It is 
there that we can Jearn, arm not merely 
airy nothings about the policy or the 
ideology of China. What is wanted 
today in India is a pure administration. 
T haf is the sine quanon of all advance.
If that we cannot achieve, if that the 
Government is not able to achieve, 
Government must quit and if it does 
not quit, it will be made to quit one 
day. I see the Home Minister laughs 
but he laughs best who lauffhs last. 
(Interruption) The voters have also 
shown the lack of confidence......

Mr. Speaker; I am afraid we are 
goinf? into, I cannot say entirely, irrele­
vant things but, things that are not 
important for our present purposes.
We are concerned only as to whether 
the Ule of this BiU should or Would 
not be extended.
379 PSD

The Minister of Edneatlon (Maulana 
Azad): Particular sections.

Mr. Speaker: That means practically 
the whole Act. That is the only ques­
tion and so far as the hon. Member's 
speech as to how that Act has worked 
is concerned, he is quite in order but 
to go into the general policy of 
administration and the importance or 
un-importance of corruption, all that 
will be rarther wide of the debate, I 
think.

Shrl Kamath: Well, I do certainly 
bow to your ruling, as I must, and I 
have no desire to waste either 3̂ u r  
time or the time of the House. But, I 
felt in all goo<V faith that corruption, 
which has been, according to all 
reports, official and non-officiflfl, the 
bane of our administration and public 
life, is a very vital m atter and warrants 
a discussion. When we are about to 
consider or when we erre considering 
the extension of the original Act, 
which was intended, as its own 
language shows, to prevent corruption 
and to make more effective provision 
for the prevention of bribery and cor­
ruption, am I straying from the path, 
may I ask in all humility, if I ask the 
Government today whether they have 
effectively prevented bribery and cor­
ruption?

BaJbu Ramnarayan Singh (Bihar): 
'So.

Shri Kamath: The Act was intended 
to make more effective provision. Have 
they done so? If they have done so, 
let them lay all their cards on the 
table. Let them not have any carda 
up their sleeve. Let them tell us in 
whsft way they have prevented bribery 
and corruption and in what way this 
Act together with its amending Act of 
1950 has succeeded in preventing 
bribery and corruption from public 
servants and making the administra­
tion more pure and more efllcient. Tf 
the hon. Minister is not in re por it’on 
to explain to the House that the A.'t 
has really succeedcd in its purpose, if 
he has no figures to contradict the 
statement that the Act has failed in 
its purpose, what face has he to come 
before the House toda-y and ask for the 
extension of this Act? It is almost a 
dead letter, if what I say is true. The 
speech which he made in introduci::g 
this measure before this House was a 
bald affair without any substance in 
it, which the House would have 
welcomed smd which the House would 
have had in its possession in arriving



131 Prevention of Corruption 8 FEBRUARY 1952 (Amendment) Bill 18*

[Shri Kamftth]
a t a judgment upon the necessity for 
the extension of this Act.

If that is so, if the Act has not suc­
ceeded in preventing bribery and cor­
ruption, what is it due to? That also 
Government must explain to the House 
today. Is it due to Isrck of will on the 
part of Grovernment to eaforce the  ̂pro­
visions of the measure or is it due to 
some sort of skill and cleverness on 
the part of public servants who may 
be able to get round the law, as the 
report of the Income-tax Investigation 
Commission, today, referring to a 
businessman of distinction, said, thgft he 
had made tax evasion a fine art? What 
have been the causes and factors thjrt 
militated against the effective function­
ing of this Prevention of Corruption 
Act. My hon. friend Prof. Shah, aided 
and abetted by me, in the Constituent 
Assembly, tried in his own humble 
way—^we tried in our humble way— t̂o 
put some constitutiona'l check upon 
possible corruption among high placed 
public dignitaries. We tried to have an 
amendment adopted by the THouse 
which would have made it obligatory 
for the Ministers to declare their 
assets before they became Ministers 
afnd declare the same when they quit 
office. That was not accepted. A 
similar provision might have been 
adopted in that Act. Today was quite 
opportune for the hon. Minister to 
make several amendments in the Bill. 
He has not done thart. We cannot do 
that. You. Sir, would have ruled out 
and rightly too, any such amendment 
on our part as bein^; outside the scope 
of the Bill. That is the unfortunate 
position for us. I quite realise that. 
When we are having this farewell 
session of Parliament, when I suppose 
some other Acts like the Preventive 
Detention Act are also to be extended, 
may I request the hon. Minister, if it 
is not too late in the day, if it is not 
too diflicult for him to do so. to amend 
this Corruption Act further in this very 
session so as to make provision for 
the award of deterrent punishment to 
public servants who have been found 
guilty of bribery or corruption? In 
some other connection—in the case of 
the Essential Supplies Act, I believe— 
it was suggested that a punishment 
like flogging in public may be awarded.

Shri T. Husain (Bihar); Why not 
shooting?

Shri Kamath: That. I mentioned In 
toe morning »  an e^wmple punish- 
mentt which the new State of Chhia is

awarding to corrupt public servants* 
Whatever it is, I personally feel that, 
in case it is shown by the hon. 
Minister that corruption is not decreas­
ing, that corruption is increasing, in 
cscsc he is not satisfied that corruption 
is decreasing, it is high time that the 
Act be made more stringent, and more 
Draconian measures taken, to really, 
effectively prevent, and not merely on 
paper as is mentioned in this Act, 
bribery and corruption from public 
servafnts. The confidence of the public 
on which the whole structure of Gov­
ernment rests, on which the whole 
Government edifice is built, will be 
badly shaken, if Government does 
not take steps betimes to root 
out this fatal evil of corruption 
in the administration. I only hope 
that the hon. Minister wiU stiU think 
over this m atter and even in this very 
session take steps to amend the BiU 
further so as to make it really effective 
and so as to provide for a deterrent 
punishment to corrupt public servants.

I t was shown during recent months 
that several cases of corruption have 
passed unnoticed to the last moment 
and for some reason cr other, no eflec- 
tive action was taken. I would only 
refer—it may not be quite a case of 
corriiption, but really a case of in­
efficiency which perhaps to a certain 
extent is inter-linked and inter-related 
—to the instance of the Government 
Housing Factory where the Standing 
Finance Committee of this House 
unanimously passed a resolution, which 
is embodied in the minutes of the 
Standing Finance Committee, urging 
the Government to institute an enquiry 
into the cjauses and factors a-nd the 
persons responsible for the inefficiency 
and mismanagement of the factory 
from beginning to end. These were 
t̂ he verv words of the resolution passed » 
by a Standing Committee of this House 
over which the Finance Minister him- 
^ I f  presided, not by a man in the 
fTtreet or just a public man. This Com­
mittee made this recommendation 
unan,mous^^^y, tb rt is to say, the Finance 
Minister himself wa.<? a party to it. 
And the Committee urged unon the 
Government to hold an enquiry. They 

enquiry should be 
neia. Questions were raised over this 
matter in this Hou.«5e. But it was 
^eated in cavalier fashion by the . 
Minister in charge of Health and it 
was said that^ Government did not feel 
that an enquiry was callcd for, that 
G o v ^ m e n t were In Dossession of all 

ftirther action

was taken, how can we or 
the pubbc outside have anjr cenfMenee
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in  this Government and leel tha t 
where there are cases of corruption the 
Government v̂ rill take strong action? 
That is why this Act has remained 
more or less a dead letter and the 
people rightly say—I have myself 
heard it said by highly placed persons, 
not Government servants, but mer­
chants afnd others;

?rr|5r #  t o  aftr 

f t  3 rr7 ir’’
(We will see what you do. We will 
see the Minister direct and then 
w ery th ing  will be all right.). That is 
the sort of thing that is gaining ground, 
and the common man feels that if 
somebody can pull wires somewhere, 
say in the Ministry or the Secretariart 
or somewhere else, he will be able to 
go scot-free. That is a very unpleasant 
state of affairs for this nation to be 
in, especially when it is an infafnt 
democracy. The Prime Minister, when 
he visited a State neighbouring my 
own State, I mean Vindhya Pradesh, 
when he visited it as the Congress 
President—it was reported in the papers 
also—he came to know from the people 
^nd from the records that were called 
for, that a very high placed person 
who had been given the Congress 
ticket for the elections had been ron- 
victed of corruption, that he had been 
arrested for bribery in Constitution 
House, and Bfn appeal was pending in 
the Supreme Court. But this informa­
tion had been concealed from the 
Prime Minister at the time Congress 
tickets were being allotted to various 
candidates. If the Prime Minister 
himself could be kept in the dark in 
this fashion by interested persons, then 
I for one cannot see how an Act like 
this cam work efficiently and stop cor­
ruption. I, however, hope and pray to 
God that wisdom will dawn upon those 
In charge and efflciency and integrity 
are upheld in the administration, lest 
worse befall this nation.

Shri Shiv Charan La! (Uttar Pra­
desh): Before the House agrees to 
extend tlie term of this Act by five 
years, we are entitled to know what 
has been done during the last five years.

[Babu Ramnarayan Sinrh: Quite
Tight.]

Shiv Charan Lai: We are en­
titled to know whether sufficient action 
Has been taken and whether corruption

has been stopped to some extent or 
to any extent. If it has not, then cer­
tainly, we have to find out what was 
the defect in the Act that we passed 
in 1947. We have to see if it has to 
be amended in any way and whether 
more drastic powers should be given 
to Government to uproot corruption 
from the land. We have also to see 
whart; are the difficulties on account of 
which corruption remains in the land. 
Corruption does remain in the land. 
There is no doubt about it and Gov­
ernment shall have to accept it. And 
what is worse, everyone knows that 
corruption has become more ram pant 
during the last five yesfrs than before^ 
in every department especially the 
Supply Department or the Rationing 
Department. If corruption has not 
grown less, then we have to see what 
this is due to.

Has this Act done anything to U]> 
root corruption? My submission la  
that it has not. I t has fsriled to do 
so, because of two main reasons. 
Firstly, the provisions of the Act ara 
not sufficiently drastic. They ought to 
be more drastic so that corruptioBi 
may be uprooted with a cruel hand, I 
should say. There should be no mercy 
for a man if he is foimd to be corrupt 
There is no need to go through the 
formalities of the law to the extent 
that you do in the case of other 
offences. In this Act you should have 
the power to uproot corruption even 
at the cost of setting aside the format 
lities of law. That is not possible a t 
present, and that is one of the reasons 
why this Act has not been able to 
solve many of the ^aroblems connected 
with corruption.

The other reason is that even this 
Act ha's not been utilised sufficiently 
for the purpose of removing corrup­
tion. I know there are three import­
ant provisions in this Act. Now, 
according to them, in how many cases 
has Government tried to find out 
whether the accumulations or posses­
sions of a man are disproportionate 
to his income? In how many cas€» 
has this been done? I know there 
are big officers getting high salaries 
and if you look into their bank 
balances and the properties that they 
have accumulated, you will Mnd them 
definitely disproportionate to their 
earnings. Why have not the •.Jovern- 
ment carried out this Investigation?
I think the proper thing would be to 
examine every Government servant^S 
possessions to find out whether it Is 
not due to any misconduct that he has 
accumulated all that. Government 
has not, I think, made use of this Act 
as much as they should have.
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[Sbri Shiv Charan Lai]
In the Provinces Anti-corruption 

Departments have been opened. 1 
know definitely thert some of the higli 
officers in charge of this very depart­
ment are just those oiUcers who are 
most corrupt. I know, I can name II 
I  am asked, some officers who are 
police officers—most ot them are police 
officers in this department—^who have 
amassed much wealth on srccount of 
this bribery and they are in charge of 
this Anti-corruption Department. 
W hat are they doing? They are just 
making money there also. I am not 
saying this loosely, for 1 can prove it. 
Some people are caught. Tne Anti­
corruption Department catches hold of 
some people, but after some time the 
cases against them are dropped, why? 
Because the Anti-corruption Officers 
there are bribed. That is not the way 
to proceed if you want this Department 
to be more effective. If you want it to 
be effective, you should place the 
Department under the ch. rge of judi­
cial officers or high executive officers 
whose character throughout has been 
\mblemished or other public men. You 
have got with you so many public men 
on whom you could rely, who may be 
put in charge of this Department. Do 
not put the Department in the charge 
of police officers. Only then can you 
make use of this Anti-corruption 
Department to uproot corruption.

This Act should be amended so as 
to  make it more drastic and the defini­
tion of criminal misconduct should be 
made wider. It ought to be possible to 
bring in it people—public men—Con­
gressmen, members of the party and 
members of the Assemblies, members 
of district boards and of municipalities 
who bring recommendations to the 
authorities on behalf of guilty persons. 
Suppose I come and ask a Minister not 
to take auction against au?h and such a 
person. I should be hauled up under 
uiis Act. I have no right to go and 
recommend the case of a man who has 
been guilty of n misconduct. But this 
ifi done everywhere. There is not a 
single man however heinous the crime 
th a t he has committed who is not 
recommend€»d bv one of us. That is a 
shFTm̂  ̂ for us. But I know these defi­
nite cases of bribery v/hc*rc Romebody 
comns and spenks to the hicrhe^t officer 
and Fnys. *‘Look here, this man is 
innocent” knowing: full well all the
time that the man is not innocent. 
This kind of action has not been 
brought under the present definition of 
criminal misconduct. This should be 
done so tha t nobody would dare to come

and recommend to aen officer tha t sucdi 
and such case should be dropped. 
Many cases are dropped because o£ 
these wrong recommendations. What 
are the Government officers to do? Un»- 
less you prevent your own men from 
takitig isides with such wrong-doers> 
the wrong-doers will not be punished. 
They will find out iomebody to take 
up their cause. Therefore the period 
for this Act ought to be extended but 
the definition should be put in such a 
way as to prevent us also from inter­
fering with the Government in their 
efforts to put down corruption. There 
is no doubt that not only the lowest 
but also the highest and the middle 
class of Government servants are  
guilty of corruption.

3 P.M.

Therefore, I submit that there should 
be an enquiry about every man irres­
pective ot whatever be his antecedents. 
By every man I mean people who are  
in charge of the Departments or who 
are in responsible positions because un^ 
less they are guilty, the persons in the 
lower grade will nut be guilty. Unless 
the station master takes the bribe, 
those who are working in the statioa 
will not take bribe. So unless you 
punish the station m£fster, you cannot 
punish the subordinates. So it is 
necessary that, for people in ctiarge of 
the Departments or Heads of Depart­
ments—their matters should be 
enquired into secretly or privately and 
they should be set right. This Anti­
corruption is a very good Department 
provided it is put on the right path and 
right persons ai'e appointed to work 
in this Department. It can certainly 
set Tight the thing.

Then the punishment should also be 
more drastic. If a man is suspected 
and there may not be legal proof to get 
him convicted but the otHcef in charge 
is morally convinced that the man is 
guilty, then he should be punished. 
He may not be punishtrblc under the 
I.P.C. but he should be. turned out of 
office or degraded or so;no such punish­
ment .<;hou)d be given to him depart­
mentally. With the hon. Dr. Katju in 
charge of the Home Miiiistry we hope 
that this corruption will certainly be 
eradicated within the time he has a.sked 
for so that by the time the term 
expires, he will be able to say from the- 
floor of this House thart there is no 
more corruption and we will all in tlia t 
respect consider that Dr. Katju h as
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certainly done the thing which the 
country at present needs.

With these words I support the 
motion but at the same time 1 ask the 
Oovernment to make amendments in 
th e  Act so as to make it more drastic.

ftRy

^  3rr«i^ %5TT

;pm?rT i %

% '^frT % »rt4f ^  5TR TT r>T5!T 
3 fk  ^  SfTR? »rnr Pr^rr
?>»rr 3 f^  TT

#  ^  ^  s n e  fT fsRIT ^
^  ^furflr #  ^  ?r  ^  

vrs^r^rT artr C\
% ^  t  I 5R # ipf

W3Tf 5Tf ^  5T> ^  #
^  ?Rr =FT ^rwT % ^rf»R

«IT % ^  ^  TT̂ pftRr̂  ?2RPRTT
% f r w s r r f s n ? ^ ^  a jk

^  >ft ^>fr, ^ !?
?HT?r snrcrr %r e^rnr ^  ^

1w<scrr?R ^  sftT «it afhc
f»T# ^ i f t ?  sft ftr ??n:rar

<TT P K T  snrgq- 5J5 3fk  TfipT 
^tnr I w|?r % ?rr«r

*rPTfn- T?^r f — afhr 
’T̂ ^TPfV aftT f*nT5TT % ^rnr strt ^  

*Tf5?J ^  t  — ^  
w s r^ iT  3fhc ^  >Tf

5 I ?»T #  3TT# =^nr 3TF?t55  ̂ #■ ^  
^*i^T ^  H

t  aftr V«2TWR
«w n t  5 I ^  ^  v t  ir§ ^ w n r r f

fp JTj? ^  ?R«PR % ^
’Tfspir ?■« t '  % ?rr«r v t  

w f e r  ^Rrr 5

<snr?rr ar̂ jft arw % jn^aw
?y»!t t  ’Tf*’ t  •

«T^ ^nsPFC VT ^  v=T?Pwf %

*TT aftr 5ft 3RWT 
<ft ?nw  * n ^  «ft ft> ^
%fifRT % TT? ?»T #arsT?rr

^  jffcT % * r ^

^  f  a fk  ^  JT??>ft t  5*r ^
gpnrr % 3TTf«rv aik w r
% ^  ^  arPin'11 ^

i  ftr R̂=«n3ff if, HTTRt
W?«inTlf 5?, fsPT TT ^  3PTrTT Vr 5 ^  

^!Tr t, q»T 'R ^
8n«rT 'Tfm t  ?ft 3PT?TT 

ffiTRT 1 5rrat 1 1  f^ c T P T
% ^ r? f f  % *trr t

^  iTT?JTf ^  f3R ^  T 3rr# ^
f»T5rr I 'm , aftr »m̂ r >p̂  !3rsT ^

fsR  w  ^n^'sr fV 5rRTT

q iff ^  t .  ^  ^  ^  ^

^  PP 3TT̂  ^  ^
I ^  ?)Er ^

fvw T t 5ft5y# % ^  ^  ^
w r  fW r 1 1

«n: am«t4 |  f*P ^
^PPT ?nni ‘R  ??r F«r?f *i*t 3wf^ 

srfRft ^  'STRft t  • ^  t
z(tK A' HiTMT i  t'^ JTf 'a r t t  t  f«P

iTipn: % 'PPj?T ^  ^nrr 

% f«i? ^  'STPTI 
wrwf ^  ̂  ?>nft 4sfhrft (Machine­
l y )  t  ^  ^’T ^  f̂ PTTT %

^  srfkvrc ^  fiw  f  artr 

^  H ?»T ^rmn:^ ?ftT ^  fR rw 'T sr^
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[ sft ]
^  I *1̂  ^  ^  f®r^K %

f«FJTT t  r«F ^  p i t  «Pt
3TT̂  3 IT ^  5rfRTT %

I ^  T̂?r ^  sr^wr
t  f% Pf#  ^

« F i^  ?f5rm ^ iT  aftT ^RJT ?nnT 

*TT f(r  ^  ^

t  !T^ I IT’ f  ^  ^THT

5T^ t  I 'tt'^ ht

<ft̂ T ^  % «ri5 m x  'nfwu’R? ^
siw % aftT m  *ft*PT

fiF f t  ^T!f«T ^  ^

<n̂ T ftrriT «TT sfHT 3T̂ n: T?T ?fr
5? ?!*TS?rT ^ ^ ‘SRT ^  f  I ^
eRI. % «Fl ^T5JfT < t  f^crw  ^

^TT 4  Tiqugr ^  *TR3T
^ — aflT ^  ^T  % 3TPT 5ft

?TT̂  sn^jr
^  arq^Tiq- f  i ?ir 

VT^ ^ ^

3T 'isft ftrWT S »ir.^  *PT % SlRfT

V f* f afiT ^  3rTf0«F «IPF«TT «Pt ^

fsi^r ?r f5i;T «pt arnt

^  3TW WlflH % fel3[
VT̂ T ^  ^  % 3)% % jfNr

f r  arrsr f  I ? ? r i^  n  ?r*?wr f  %  

^  5iT^
? ’TT ^

' f t ' t  ^  ^  t  
5ft 5TK anT Htnf «Pt f ir ^ w  ^?T?ft

5 Im»1 % ^ A *T PfJTT ^Idl

I  r«p ^TRR spt f̂ !TT W T srrr  % 

»r^  »t'

f  f% ??r 5pi5T5T ^  3T^«r q t’T
% f55i? ;r?i- s ift 1 1

JT^ ÎsTT <«n^^ I a m  ?*r f^T ^  

5^Rrr % ^  f4'ti 19 T̂ TW

^  3^ ai^fsRT ?>TT ; ^  *rjsJT

^  |>iT 3 ik

% felT »ft 3W[f«f?T ft»IT I

^?itt gi5r 3T«q5T A' w
«f>^ -^JiT  v n e r^R  ^

•PT5J5T % fl^ tIsFT '3TT I ^  
5^r^nn ^  «FT f̂r si^n:? 5 H ^ f? f t  ^  

T t a m  ’m»TT irqfiT ?^>rr^ ^  T^^rr 
; iTHBir ^ 't «Bt

a m
^  x m r  '*rTf^ ^  2 ? T i^  ^  

f ^ p f ^  «T*(^m % ^  ar'T^

*T5^ ^  T ^ T |  f  I *RT Wf!^ t  ^  
^  ^  flr^rH % ^
wcr miTTf^F, ani^*P ^ x  x i^ r f t^ ^  

nrnr ^r>tt ^  f ^ n r ,  ^  f ^ T  §»t #  
? F ^  «ft 5T^ 33Hrr t  a jk  !T 

fat5TT ^  >ft v t f  «F«nr ^5RT t

ftf «re *ift % m«r ^  >ift

^pirfraT w  ^  ^  ^  5 t 'STR I 

^ i a f t ^  'K  wi?n........

Mr. Speaker: I am afraid he is 
going into a much wider question 
whldi is not before the House. As 
the hon. Member himself said in the 
beginning, the question before the 
House is a very short one but he is 
going into the general field of corrup­
tion. the psychology behind it and the 
reasons behind it and all that. Thtft 
means the discussion here will be 
a «iever-ending one. The only ques­
tion is whether this Act should be 
extended or not, and if at all it should 
be extended whether it should be 
extended to the extent of five years or 
for some other period. But there is 
no amendment tu l̂ed to that end.

Khwaja Inait Ullah: There is one 
here.

Mr. Speaker: It is too late now.

«ft ^Ho ^Ho ?m : 3TEzr?iT
arrr f^?r ¥ t  afiT %Tr Rn5T

i  ? ?  a t  t  ^
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^  P̂FrTT fsp 
?R; ?^V\9 #

«TT ^  3Ti5r a r m i T ^
I  I ^ arT^5?t^ ^ifr i

^  TT f^'qK 

spt yt =arrt ®P?J ?  '
3Tr<T 3ri5IT vi

v r  ^  ^  5T^ ^g»rT I 4  ?T*T?Rrr f
ft? 3ft ®[? fg^y ĴTT̂  m!T#T »i^

^  % 9 m  ftpiT
i  ansRzmrr %
ftrtri 5|t H«l!aT I ^

^  ?n«T W  I T  mwrix T t  I?? JTT?
ftf^JTsn {T ft) am t ^rt^Ktt

?PTT % «Ff 3nrf^
% ftuT 3n?fi- 5 f̂t ^RjpiT ^  ^ q r  
^  t ,  %  ir^ ?n*ft 3T%
*n5pft̂  q argw f , ftf 3T̂
??r f̂p[5T ^  f t^  5TT5 % 5Ilft»T |3IT 
t  ®ftT ^  ^  ?i5p

Fw^ t  5̂ arq̂ ft afK
^  nrtTR JTT ^  I  ftr

r̂ f  €  ^^535 ^  s r ^

?n:??r wnjftsiTT3iT5(r% ! ?nc»ffK?r»ft

«fi 3R ftf

^  rftsf ?PTf #  ^  ^ n r  ft» 
W  sr^nc % *f!> JTfT WR ^St
®niW Rn' ^  *r i 

< rw R  ^  w  srwT ^  f t 'v w  sypTT 
f?T t  ?f> ?*r *TRit ftr #

ŴpfV 9iH 5RqTffi % vnr »i^  
ftrJTT t  ' ^ r  ftf ^  VT5IT «rr i

^  ^  ^  3T> ar̂ pnr
f3TT t  ^  ^ fl-'?n^rT r̂ ftf^^T 

t?rr ^ %  srn^ g%

1ft srnirraff aftr arwt̂ jTaff ^  ^
^ t 3 f t T 3 T i R ^ : ^ | P p  s r ^

TO v t ?mpr # fjT% ?ft

g% 3TTF«ni: ftTTT WT ^fif r̂̂ TT '«rTf̂  
a rk  ^  ?r ^  sirraq- «i>> < t ^  
artr 5T?- ^  ^ r  ?frrJT =Errf§̂  1

%'< •'HII ^  q

SHH 5i5pe f t t t  f  t  % 3W ^?r 
Hff g, %ftî  ?rr*r §t r(

i  ftr iT<p ?r*rT q'fr f t  

ftrjrr 3n ? i ŝ tto sftŵ r «Tftnr 
^Tffq- W  f̂ Hfi, sf(X V!  ̂

^  t  ft̂   ̂ ’̂T
fttcT  ̂ arm ^  ^  5>T 'Tfl' iT^
T?: <rm f  I %ftj5T ?rT«T r̂nr ^
115 *Ti5T̂ f  ftf n̂t̂ rftsfr r̂?f*fî  
i>T ^

ftra?fi f r̂Jranfy t  ^  ^ arf^ 
s t r f t  ^  ■^«m 

TiNifvrf spt 11 TffOT̂ ?rt 'tH’
TT^ *T 5 51  ̂ ftr f u l Hr t l  %

?rr>T̂  *nr^ 5  ^ft)>T ^
>fTT 'jTRTT ^ eft TO ¥T

arf^^rr r̂ar % f%vrr ipt  <i(<<ft*
(guaranteed) ftprr 'Trar f  »
'li«i ?W

ftnJTT̂ r 5T ^  ?T5T ?Rf ^  ^  «rr
i SPi’T T̂T̂ T̂ftr '»n̂ 'i ^  

^  gtr ^  TO5 *iT f t i m  ?nn

^  ^  t  srrfW *Tî  VT
^  I

^ftf^ ^nr ^  f  n? ift n̂m?rr jf 
ftr T̂RPT % 1SMMlF<*ft ^  sftr WFT 
%ftiTT^^vf5r t  arfsv ftrvinrrtt 
t  I ^  ^  H? 5TRRr t' ^  fHP 
<JRcrr % ^  TVtflT ^
sn^f ^ftjq' OT̂ PT *n% ^  
't>*«‘̂ i'0 ^ '̂?FT?fr % ?rnT̂
T fN r  ^

flTRT Mcar 1 vfNi ^  % 3ft 3Tftr̂ n7
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[«ft

»T̂  t ' aftT ^  3T>R
5TTt?̂  Ir *it ^

?rt1# % am  fiWT STRTT t  5Tt ^  
% fty# fff̂ STH w 5?!WT 5t f t  t  • 

5Pt Tfir^Trrr «f> ^ff^w 

% M  ^mnr *Ft =?5H  ̂ ^ft
t, ?<rr̂  ^  ?rr̂ 3tfjTsp %?Rf f , 

g?T % aTFf?:^ 'TT sic«W

^  I

5^ ^5?lf % ^rm w  ^  
f«n*Rr f  aflT ^ « fr?  ^r?sff f  f*P 

vrsjfT ^  aftT ?r?TT5rf %

^inr 5rr<{;̂  ^  s r ^  '^nnrr i

(English translation of the above 
speech)

Shri S. N. Das (Bihar) : I do not pro­
pose to take much time of the House 
on this minor BiU. The present elec­
tions provided me with an opportunity 
of visiting a large number of villages 
in a particular pzrrt of the country. 
During my tour I hardly foimd a 
village where even the most illiterate 
j>eople did not express the view that 
out of the many failures and short­
comings' of the present Government, 
the greatest was that it could not 
check corruption and bribery in the 
country. While fighting for our Inde­
pendence we hard declared that if India 
became independent, poverty would 
disappear and people would attain not 
only political but also economic free­
dom. Not only this, we also drew 
their attention to corruption and 
bribery obtaining then and assured 
them that aifter India had achieved 
independence its body politic would be 
cleared of the virus of corruption and 
bribery. But we must ar^mit with 
great regret—people have already been 
experiencing a sense of utter dis­
appointment and helplessness—that 
since the advent of independence cor­
ruption and bribery have become still 
more rampant. In the election cam­
paign we refuted the charge that cor­
ruption and bribery have become more 
rampant. On the other hand we held 
tha t It was not corruption and bribery 
tha t had increased but wh»t hrrd really 
happened was that such department

of the Government, with which people 
had direct contact, had increased 
thereby making the people see things 
in their true colours. Previously it 
was the courts alone with which people 
ha^ a direct contact and as such only 
court-going people knew of bribery etc. 
But after independence many more 
departments for the benetlt of the 
common people have been opened and 
they look to them for economic and 
other developments. When people find 
corruption and bribery in those very 
departments and organisations whose 
primary function is to serve the people, 
their disappointment passes all limits. 
Those who had to go to villages—and 
especially those who are connected v/ith 
the party in power these days—must 
have noted that the people voting for 
them also reminded them that corrup­
tion must be put an end to. It is on 
account of this very lact that I have 
chosen to take the precious time of the 
House.

Many am hon. Member has expressed 
surprise at the fact that the Govern­
ment have been time and again seek­
ing to extend the life of this Act. I 
believe it is desirable that a meiisure of 
such a nature be enacted only for a 
definite period of time. Our Consti­
tution provides the administrative 
machinery with certain funaamental 
rights which normally we are not sup­
posed to interfere with. This is done 
in view of the fact that we believe 
those, who will be in charge of the 
administration in the days to tome, will 
be above all party politics. That is 
why we seek to confine the life of such 
legislations to a definite period of time. 
This provides us an opportunity to see 
whether or not the measure is bene­
ficial any longer. It is, therefore, not 
improper that Parliament gets an 
opportunity of examining afresh the 
necessity or otherwise of the continu­
ance of such a legislation, enacted 
say three years back. Putting such a 
law on the Statute Boole is a disgrace 
to human nature and especia'Uy to 
those who are to run the administra­
tion of the country in the future. Now 
that we have achieved independence, 
we hope to bring about far-reaching 
changes in our entire system f>f educa­
tion and develop the economic set-up 
of the country with gr view to having 
better administrators m future. I am, 
therefore, of the opinion that putting 
such a law on the statute book is a 
disgrace not only to the Government 
servants—but also to the Government 
themselves as that would suggest tha t 
they always employ such persons as are 
prone to indulge in corruption and 
bribery and are unfit to run th e
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aidinimstration. Therefore, I believe 
.that there is nothing wrong if the term 
oi this Act is further extended tor tive 

jrears. If it is put permanently on the 
,S tatute Book it would be inconsistent 
with human nature and also not justi- 
.fiable on the part of the House.

The next thing that I would like to 
imention Sir, in this connection is that 
•corruption cannot be checked merely 
-by enacting laws. While enacting laws 
in  the House we should take into con­
sideration human nature, human 
psychology and the entire set-up under 
which we are administrating our coun­
try. In our Constitution we have 
.solemnly resolved to secure to all the 
-citizens justice—social, ooonemic and 
.political; but so far we have not taken 
any steps in that direction. Not to 
speak ol that, we have not e^*en done 
.anything to minimise the vast differ- 
.ence obtaining at present between the 
salaries given to various classes of 
Government employees. An officer 
holding a high post..............

Mr. Speaker: I am afraid he is going 
in to  a much wider question which is 
not before the House. As the hon. 
Member himself said in the beginning, 
the question before the House is a very 
short one but he is going into the 
generEfl field of corruption, the psycho­
logy behind it and the reasons behind 
i t  and all that,. That means the dis­
cussion here will be a never-ending one. 
The only question is whether this Act 
should be extended or not, and if at all 
it is to be extended whether it should 
be extended to the extent of five years 
or for some other period. But there 
is no amendment tabled to thfift end.

Khwaja Inalt UUah: There is one 
iiere. ^

Mr. Speaker: It is too late now.

Shri S. N. Das: The point which you 
Sir, have drawn my attention to is 

•correct, but there is no denying that 
the Bill passed by us in ]\Iarch 1947 
is still required and there are certain 
things which arc worth referring to as 
they go a long way lo show why the 
life of this Act requires to be further 
extended. However, if you do not 
permit, I shall not go into those details. 
Although, none can deny the necessity 
of the Bill introduced ty  the hon. 
Minister of Home Affairs, 1 would take 
this opportunity of drawing the Gov­
ernment’s srttention to the fact that 
while seeking to extend the life of this 
Bill they ought to see to what extent 
they have succeeded in working out the 
provisions of this Act and v hether they 
have set up any machinery for the 
satisfactory implementation of the

same. The Government could deserve 
praise only if, in the course of the last 
three years, tney were able to manaflo 
things in buc*i a manner as wtuld have 
rulea out ihc; necessity of extending 
the life oi tue Act any further. Under 
the present conditions, when the Gov­
ernment are seeking to extend the life 
of thi. .ict for a ^urther period, we are 
bou.... draw t.ie conciusioa ihat they 
have not done what ought to harve been 
dont. in the light of the experiences 
gained by me in connection with these 
elections, may i submit that if the 
Government have a mind to meet the 
expectations and fulfil the hopes of the 
people and also get their lullest co­
operation, it is high time they took 
early steps to improve the economic 
conditions of the country spiid clear the 
administration of all son of corruption. 
I am not at all opposed to the view* 
expressed just now by my hon. friend 
Shri Shiv Charan Lai but, all the same, 
I would like to submit that one and 
only one thing could done at one 
time. It is true that we should maeke 
our conduct flawless. It is also correct 
that we have not come up to the hopeir 
that the Father of ihe Nation had 
cherished. Nevertheless, tliere is no 
denying the fact that our Government 
servants have much more responsibi­
lity than what a social worker or a  
Member of Parliament or any other 
legislature has. So far as we are con­
cerned, we have to face the electorate 
after every five years; out the position 
of ar Government servant is guaranteed 
for good after his appointment. They 
cannot be removed until imd unless 
some serious charges are proved 
against them. We cannot, therefore, 
bring the Members of Parliament or 
Members of other legislatures under 
the purview of this measure. In spite 
of all this I do recognise the heavy 
responsibility of the Government em­
ployees and various departments. A 
few persons who are at the helm of 
affairs in the Government do face the 
electorate after a prescribed time, but 
such is not the case with all Govern­
ment servants. Their rights have been 
secured by the Constitution. The Con­
stitution provides ample safeguards to 
those who may be removed on wrong­
ful or legally untenable grounds. It Is 
with a view to maintaining the inte­
grity of the administration that the 
conduct of the public servants requires 
to be closely watched.

With this I welcome this measure 
and hope that Government would take 
prompt and positive steps to implement 
the provisions of this Act.

swTT wrfw : afr 

3nft fTW (House) 5f t
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[q fe r  m  w ’k ]

TOW |
3}% nf flrm ’TTÔyr Corrup­
tion) ^  aft^?rr?^ (Bribeiy)
m  i  I IlfrsT

t  I 5RR 5̂TT %
snft s .w r^  '6T’=iTJTT i ,  fTO s te r  m  

*rWWT 3ft I  ^  31?
t  ftr arnrr sft
^  ?»T #  «mr F w r «tt ' t r  

fli5y % ?i5T feJT[ ^?r irr ?r^ i 
5 f ^ i F  ^:f i n ^
f  f<3RT pp
(Acti % snt 3t1i: sft

% ?rm f tr  f

^  5Thr «T?r?rT̂  % w jp tt F^ztt 

11 JT? sr*»€t i ,  %
9«5fl 5^ gi|sr a^'^te (Pre­
sident) t  aftT af|ftrn?r w  wUdi 
% ^  P ’ ^  î jfT

(report) ŝfl- «ft ft:
^>13 ^  »?t^ ?TR5 % ^^% ?fW l3T ^ 
<t < irm  ^  w  ̂  *r?f 5 ^  »rTfr

%tr?T gsTT f  ftp 3RT? «rr5rT ^
*T *i'4 ftp ^

«rtw ?ri5r % f?5̂  a1-?ft3r <pt5tt ^ ? t- 
* R r « a ^ t i  ftRT ?(»Rr ? tt

# <Pt TW ftpirr Jm wt
vt TTW # sftr w
^  «A ?RT??r %

^  A  ^  fl^^rr f ^ T  «rr \ m
SfjRT ^  Vigf ^  W H

«tft I ^  4*Rr aflT ft̂ 5 ^r «?t i
f u  ^  »nw«T t  

w i\ 55?rf % !a*n# t  ,>|?r

iftffT 'W f^ €T^??r (Public Serv­
ants) ^t fvsw?r spT afiT afh:
WK? ^  ^ 7;# ^  ftr^yr i

eft ^  ^  'TO # ^  m
?p?T VTtSPT (Corrup­

tion) TfT ^  # f»T ^
r̂ 5T^11 • ^  ^

Pf TiWH (powers)
m  ?JT1  ̂ W^.^X T t^  ?TT^ #  

|ra?r ^  5ff FH=̂  ?> «ft fsp ^  
îTT ? PfT f5r?r % 

q^espt 'n̂ T jpt^tt syr^RVfi ^  
^  M*TW?r (Criminal
misconduct) »nfti
«ft 3 fk  ,wrm*T f w  >nrr
’TT 3ft f*ppT̂ 15y 5ljfTH3JTff
(Criminal jurisprudence) ^  
*I15WT Hgl «TT I ^  IT? «TT ftp arnr 

q ^ f p  ??nfV 5Tmre
Ippjit ^  3ft % ^f^TT «WT“ 

^w<i <̂ti'<i6i >Ti<.»i % ^mwr

t  ?ft ^  ^  3nr gw ^  srnsr-
<T# V't 3T'3T 3Tk ^  5T

?>% 5ft ftRPTO?r(presumption) 
TO % 5TT̂  W »I!TT? TT 5ncf 
%■ ^  ^ ♦ a f  5  ftp TO ^  3ft 3T^rn 3rfe?r- 

ÎTT ftp^ 5 ^  ^ I
JT? jrar w  ’T «rrft
pRT >THT PST W  ^  ^  %
M -, w f r o  *Pt»ft!irT ^  %: f ^ »  
f«|f TO % ^TfWTO 3ft Ijf 
Pi^wcii ^  W

JHiT frn^T (departure) 
in5j^ r̂ Pp’it sftr v t

ift fijiTT ^  ai’I# f^5T
(defence) % ^  »nrr|t %
?J% I 3ft ^  8 lk  fTTO ^

fnw# f  ^  5TC? ^  ®ft 
ftiftfHw (Criminal Acts)
t  TO r̂ ^rf Rfcrfê  1 1 *T 
»T TK ^  nm t f  ̂^
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?(T? ^  ^
3ft <ft ^  «ft Pf; f iw

ara If? t  ®n®rr ^

nft aft f«p %
f«r55)'K t ,  ^  ?tT5y ^  ?ft€t3T 

?  ITT JTff I ?ra^ % ^RT55

ftro  !T| 11  ^  ^  t
IPT'̂ P̂T t  JTT JTff I «T t

ftp ^  ^ ^ T  3ri| «PT

PPTI ? *TT srflf T ’C=5T*f

»Pt ^  ft̂ TT I JTT 3pft

HTf # <PT r̂!Tr ^  JTW % 

< 1^ ^  ar r̂sp

*n»i^r f^f’TT ^̂ f>3T I  f% ^  

WTR spr, pp ^*ff itcTT t> ^

t̂cTT t  #% ^  ^  t .

W  *̂RT  ̂ *tV9  ̂t  aftr 5T ^

T̂fRT w f t  ^  3TT t I

<8^ ^  *f!S ?
*n^ 5 5w ?R> 51^

>T^5 T t ’t *T? w  5R 5T^

ijt̂ TT I 3T»Î  3TT5T̂ f̂  T̂Tf?
( h o n .  M e m b e r )  ^  *T| w i^ r  t

*RR % Pf  P r o  ^  

i r T W f w « r r ^ « i ! t ¥ f ? r  

f t w f f  T * T ^ » p f t t ^ T f > j ? » r f t  
n t  *r? fmjiTftjJT »tiw*t ^  11 

^  i)fr fOTt^ BT̂  ^  ^  

Bt » n ^  ftf w  «FT 1 ? ! ;^  

^̂ TT I % 1̂̂ *1

^  arrf sft % Jjfrrfe??; 

5 I %f%q JT? ?sf!TT fTTtJ ( I i . t e r im  

r e p o r t )  ??r wt?^  ^  jrtfV f  %  

% 3)?TT ?Tfft 5n r̂  ̂ f  

% <.'-SI T ^>T^ ^  % 3T*^

I, ^   ̂ ^  t ^
t  ^  ' 

?r*T3T̂Tr 3T?T 4'^€ 
^ 'T  ^  ^ 3rtr ^̂ S'rTT i

^  ’a t  t  ^  ^iT
^  |'f% T̂
«PTT ar̂ TT fSTT t  I ^  5Tf arTfft
^ r  fsT^^ r̂d ît |iT
*TH% I  f% ^  % 3Tf̂  VXCW

i  afl-T <f?r 'Pt 5R?rr

t  eft ??T ^ w  ?r|f t  ^
^  ^  ?TT5r % i
f i r  « n #  ?T>isaT ^  ^
w  5TfT^ % ^  ^
ft»T (Home Minister)
^  fKrrf * T ^« ft »TT̂ t<

f«l> w  # PpcPTT 'KTTO
TiMWT t  I f^?5Tr# zr? 5TT -̂
pR (demand) ?
«j;tt r̂r i

^  «T^ 5>5fT %  W  ^  fap?nft

^  «ift 11 'sft ftwsr ^  f  
^  ftftrinr f  i ?t5 mfti
arrJT̂ iir 3tt^ ^  m»r ^  5̂  T?r?rr, 
«rPft VTWS' *fft )T? pRf)' 

VT ?rv̂ T t  • w
3nr’ *»7T?tr ft? an^

^  vrifTT^ *f?̂ T ^  ?r 
ijsf> arrrtY % <ft# *̂r-
Wift (Roving enquiry) ^  ft
3IT*T T̂? JTrfl̂ rfsR 5 I 3PR
'̂ r̂r ftnrr >pit 3> # v tf
T<?fwv ?TTfe 5>rr ^  'RfSf *rff 1
^  % ???T̂  % .ft
^  ?̂rr ^  JTf % hV ^zttct 
WTT?r ^TTf̂  ^ 1  f  <T 3Rir
^  3T̂  5 ftr 3fr 8 t^
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s T ^

spT̂ f ^r| 5fr JTW t>
wrer (deep) f

3ftT ^  »rr>i5!t

rrttiFf n  'Tffr?yt T ft |  fsrir r̂

■f^ ?5T ^JT rft ^  IX

I

3T»ft ■ ■ T7 eft % irw #

€rsrr r̂ r̂r r̂ i  ^
^  q t^  grw % r?S$ T̂T !Tff

?*rr^ % ?^r ^  %
'TRT € {^  ^«rT*n ?r|f i

4 ' T̂flTiT̂ r j  ft? ^  fr5Tcr ann: 
a r^  ^>fli ^  I f f  iift ftrw H
T ^r ’Tirr t  ^  •
Pvr«T5r.7
5T^ «PT?rr I f

f% JWfT’T ^ST I

<rr?r ff?JTr »riir «tt aftr ^  t iir  
W ^  ?T (̂cT n  ^  51^
f f  I ar<? % art ^ » n
ftrfsT.TT art̂
??r 'TT 9^511^ ^  ftf ^rrw%

^  ^  'TRT F̂ fJn' JTT "T^
aftT ^  f  ^ q i ftf
tfap^THT 'BPKT <Tf^ ?  3Tk f^anTT 
'BTKF ’T f^  r̂̂ cTT f  ?̂ T FOT t  

^  Htft^ (support) *frr?rr g 
3fhc 3nr? t  % anf 'p w r j  ft?
5n?^r Ti^r ^  i  i

(English translation of the above 
speech)

Pandit Thakur Das . Bhargava
(Punjab): From the debate that has
taken place in the House it seems as 
if the problem of corruption and
bribery in its entirety has come up 
before the House; but in frrct this is 
not actually so. The only question

before the House, as suggested by youu 
Sir, is whether the life ol the Act th a t 
was passed in the year 1947 should be 
extended by another five years or n o t  
I happen to be a Member of the com­
mittee which has been set up hy the 
Government to probe into this subject 
and other related matters. The Com­
mittee which met under the Chairman­
ship of Bakshi Tek Chand has sub­
mitted a report to the Government 
recommending further extension of the 
life of this Act by five years. Sir, I 
am here to submit that extension of 
this Act by another five years is most 
essential. In the year 1947 when this 
Act was passed I had tarken part in its 
deliberations and had sought clariflca- 
tion of some of its underlying 
principles. I had opposed many a 
thing at that time. But things have 
altogether chamged now. All of us 
know that the public servants got a 
fairly good opportunity to indulge in 
bribery and other 5\ich undesirable 
activities during the last World War. 
How corruption was rampant in the 
country at that time is am open secret. 
And when our National Co/ernm ent 
took over the reins of administration 
of the country, it was under those cir­
cumstances that the late Sardar Patel 
had to declare in the House thsrt cor­
ruption was ramoant in the country to 
such an extent that it was essential to 
pass this Act. The term ‘criminal 
misconduct’ was defined at that time 
and a: principle was ef?tablished which 
was altogether a new thing in the 
history of criminal Jurisprudence. It 
was that if any public servant acquired 
any property beyond his evident 
resources and if on investigation he 
failed to explain the mecms of its 
acquisition, it would be presumed that 
he has used unfair and wrong means 
in acauiring that property and thus 
committed an offence in the eves of 
law. This was the new principle which 
was introduced in the Act. Then 
another departure was made from 
other laws by giving the accused a 
chance to give evidence in his own 
dcfence to diFrprove the allegations 
mapde against him. The Act and the 
Bill oending before the House are some­
what different from other criminal 
Acts. In this Act onus has been placed 
on the accused and he is a ^ e d  under 
thepre circumstances, to explain how he 
acnuired that wealth and to prove thaft 
bv virtue of his actions he conld not be 
deemed an offender.

Now the question is whether the life 
of this Act, which is contrary to the 
ereneral canons of criminal Juris- 
nrudence, should be extended to a 
further period of five years or not.



 ̂ M Prevcntim of Cormptkm 8 I1!BR^A RX 1952 (AnMndment) BOl ISC

Thl« is the only question that the 
fiouse has to t a c ^ . Whether corrup- 
tjim in fnriatfng at present or not ia
not the question at scaice. Whether 
this Act has been magically efficacious 
and has removed corruption that too 
is not the question; or as my hon. 
friend who spok^ before me, stated 
there was no time efrid occasion to go 
into the causes of corruption and 
think of the means to put au end to 
it as it was such a vast subject. As 
a  m atter of fact tlie persons who take 
bribes would be there so long as 
people who offer bribes are there. The 
Bill would not settle this issue. If the 
hon. Members want to judge this 
measure by the amount of success it 
has gained, I think that would not be 
possible.

The report df the Committee when 
published would throw light on the 
effects of this Act. I t has taken note 
of many a thjpg which relates to cor­
ruption. All of us are aware of the 
fact that corruption is ram pant in the 
countiy and this necessitates the exten­
sion of this Act; the interim report has 
been submitted only in support of this 
fa c t I am sorry I fall to see any 
logic in their argument when the hon. 
Members rise and repeatedly ask 
about the effects of this Act, while they 
at the same time feel and confess that 
corruption is rampant throughout the 
country and has to be removed, and 
further when they are clear in their 
mind on this point that this measure is 
badly needed— ât least for five years 
more. Under these circumstances I 
feel that the hon. Home Minister need 
not at all give proof of the good that 
has resulted from this Act. Indeed it 
Is such a demand which cannot be 
met. In all the cases that are referred 
to court it is not asked how much 
wealth the accused has acquired. 
People who indulge :n comiption are 
very expert in their trade. They do 
not register all the property in their 
own names. They register it in the 
xiame of somebody else. They can 
r a s t e r  their property In the neme of 
o t ^ r  persons. So my submission is 
tnart it is altogether Impossible to hold 
a roving enquiry against everybody.

such methods are resorted to nobody 
would like to be a oublfc servant in 
the country. A remed3" of this nature 
would prove worse than the rilsease 
iv?®:  ̂ would like to submit
that if We want to discuss the main 
pnndple  underlyjng this Bill it would 
oe altogether a different mcrtter. Its 
causes are somewhat dsop-rooted and 
that is why we have to change the 
ordinaiy procedure to uproot this social •yil.

The House has a  direct question ta  
cuiswer this time and it is whether we 
should extend the life of this Act bŷ  
another five years or not, and whether. 
this extension would be desirable or- 
not in view of our past experiences.. 
I am of the opinion tha t if tl:ie condi^^ 
tions prevailing in the country would 
have been somewhat better, it was no t 
at all necessfinry to keep the principle 
underlying this Act Intact. Criminal. 
Jurisprudence does not like such prin­
ciples. We should not adopt o prin- • 
ciple which places the onus on the 
accused. But the Act was passed in 
somewhat unhealthy conditioi::s prevail­
ing in the country a t theft time and in-». 
the opinion of the House those condi­
tions still continue. I  therefore submit : 
that the House should, without indulg­
ing in any sort of further discussions, 
focus its attention on this point, only 
that is, whether the life of this A ct. 
Should be extended by five years or * 
not, and 'should stop asking questions, . 
subh as how far it has benefited the 
country, how far it is going to benefit;, 
it and so on. With these words, I 
support this Bill and respectfully call, 
upon the House to pass it.

Shri T. Hvaain: The Prevention of ' 
Corruption Act, 1947, is due to expire 
next month and it is essential that the 
period should be extended. When it. 
wa$ first introduced in 1947* it was 
intended to be for three years only, 
but later on it was found necessary to 
extend it for two years and accordingly 
it was extended for two years. Again 
now* it is found necessary to extend it-  
further.

[P andit Thakur Das Biiargava
in jh e  Chniri

I  entirely agree with this am endm ent- 
and personally I would suggest that i t  
dKWjld be made a permanent measure 
like the Indian Penal Code. We have 
^dready come thrice before the House' 
for extending this Bill and after five 
years we will, in all probability, have 
to come again before the House for 
^ ten d in g  it. In  my opinion, therefore, 
it would be better to put this Bill per­
manently on the statute book.

W hat I wish to point out is this. 
There is no provision in the Act of 
1947 for the protection of a public 
servant if false accusjrtions of bribery 
are made against him. I v/111 give you 
a concrete example without mention­
ing names. In 1947 some public ser- . 
vants were alleged to have taken 
briber Anonymous letters were • 
received by Government and after an 
enquiry^ they were prosecuted in a* 
court of law. The case went on for-
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[Shri T. Husain] 
three years. Out of the several 
accused, I am talking of one man parti­
cularly. Before the case went up 
before the court, he was due for pro­
motion. The Selection Board had 
recommended his name. His record 
was excellent and above board. His 

•case was before the Minister concerned. 
Meanwhile, the charges were made 
against him and he was prosecuted 
with others in a* court of law. After 
due trial, the court came to the con­
clusion that the case was absolutely 
false and the accused inchiding thfs 
particular public servant were honour­
ably acquitted.

Now, this man was suspended for 
three years. His promotion was 
stopped. He was superseddd. He has 
been reinstated no doubt, but h33 be­
come junior to his juniors and is 
entirely helpless now. In the Middle 
East there are courts—in Baghdad I 
saw one myself—which are meant ex­
clusively for Government servfioits. If 

ra Government servant has a grievance 
against Government, he flics a suit in 
tha t court and judgment is delivered 
against Government If Government 

'Jhave anjrthing agidnst a particular 
Government servant, they can institute 
a case against that man and the court 
delivers judgment against him. Sup­
posing there had been such a* (*ourt in 
this country, in all probability he 
would have gone to the court and if 
he was able to prove his case, he would 
have obtained a decree and woidd 
have been promoted from the date on 
which he was suspended.

I am only suggesting to the hon. 
Minister that corruption is not going to 
be eradicated within five years or even 
ten years. Why not, therefore, with­
draw this Bill and bring forward 
another Bill incornorating my sugges­
tion. If you do this, you will protect 
honest public servants.

Prof. K. T. Shah (Bihar): I would 
like to bring this debate into a some- 
whart different focus than it seems to 
have been accepted tacitly by the 
House. It is not for mi? to defend 
public servants. Much more powerful 
foroe.s ore f'oini? to d(?ff?nd them as a 
claŝ 5. But speaking for myself, I would 
say that the under-tone of this debate 
In general, which seemed to be that as 
ar class Government servants or public 
servants are corrupt, is unjustified. 
By far the larger numbei's, so far as 
mv experience goes—and I think it is 
verv limited—^particularly of the lower 
ranks are honest, hard-working sincere 
W bli'^ servants. (An Hon. Member,i 
VuestionV I am only sneaking of my 
experience. Your experience may be

more unfortunate. But I do think thcit 
in this House we should also take 
notice of those who have worked very 
hard, perhaps received much less than 
their meet and yet in the midst of 
temptation have remained far more 
honest than could be expected under 
similar circumstances in commercial or 
industrial world.

Corruption is much greater, I know 
it, in the world of commerce and indus­
try than is generally arssumed er implied 
in this Bill as regards public servants. 
You, Sir, yourself were good enough to  
suggest that there cannot be a bribe­
taker unless there is a bribe-giver. 
The capacity to corrupt people, to 
bribe, lies much more with the social 
elements, the capitalist world which 
has the possibility, th^ ability and the 
opportunity to bring in corruption, thiit 
given the temptation people may 
succumb. So far as ♦ m y  experience 
goes, I think if there is corruption It 
is much morp in the higher ranks 
where there is not only the ability and 
the opportunity of knowing the im­
pending charges or impending accuse  
tion, but also the ability arid the p o ^ ^  
bility of getting out. I know that the 
principle of jurisprudence t h ^  we 
have accepted—and quite rightly— 
that it is much better that a hundred 
guilty persons should escape un­
punished than that one innocent person 
lihould suffer. I accept that, and 
accepting that I feel that the charges 
suggested or implied here may not be 
quite valid. It would take me perhaps 
into a wider field if I were to expand 
upon this subject that corruption 
exists or happens, because the social 
system is such that it is bound to 
bring in these elements, undesirable 
elements, who can influence and cor­
rupt public officials in the discharge 
of their duties for their own profit 
But while I am not anxious at this 
moment to go into the foundations of 
the capitalist and individualist society, 
or the working of the profit motive 
which corrupt: perhaps a larger
number than we are prepared to 
accept, I would like to say this that 
when we are asked to extend the 
period of this Act, we must l^now 
whether such provision as we have 
made has been efficacious, has proved 
successful in working. That was why 
the demand was made, while the hon. 
Minister was proposing this measure, 
for us to  know as to how far the 
previous measure has checked the evil, 
so that a Justification can be made for 
extending for, a further period a legis­
lation of this kind which, when all 
is said and done, h  n kind, of a slur, 
a kind of a stain upon the whole body 
of public servants. I  think  we would
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not be justified in extending it even 
by a day unless the avii is so great as 
the public is allowed to imagine. On 
the other hand, if you really have in­
formation, if you have data to tell us 
that the evil is sufficiently great tor 
us to continue this measure for another 
term, then I think it is up to Govern­
m ent to take the House into their con­
fidence, to take the public into their 
4:onftdence and tell us the extent to 
which this evil has in the last 
five years prevailed, 'how many 
-enquiries have been made by Grov- 
-€rnment, whether departmental or 
otherwise, how many cases have 
?been proved or have been disproved 
and therefore what real justificaftion 
there  is for the extension even by a 
-single day of this measure which I 
xepeat in the absence of such justifica­
tion would amount to an unjustified 
slur upon public servants. If it is 
necessary, if you think tliat it is in 
human nsfture to be tempted, then, as 
a  previous s^^aker suggested, make it 
a  permanent measure: make it a part 
•of your entire legal system and then 
-continue it indeftniteJy. After all 
•every Parliament is sovereign *nd 
«very Parliament can, when it feels 
that the necessity no longer exists; 
repeal a measure that has c e a s^  to be 
•of any utility. On the other hand if a 
thing like this ha's f:pread to such 
dimensions that we must have a 
statutory authority, that we cannot be 
•content with the ordinary law, or the 
powers that are included in the Gov- 
•ernment Servants* Conduct Rules then 
I repeat it is absolutely necessary be­
fore the House should be ca'lled i»pon 
to consent to such a measure being 
•extended for five years*, it should be 
told what is the extent to which, from 
past experience, corruption has been 
lound by Government.

Some of us had brought forward 
motions while the Constitution was 
going through the Constituent Assembly 
and even subsequently to m^ke provi­
sion for enquiries to fnd out if at all 
corruption has taken plate. From 
what fell from your own mouth a little 
while ago, the impression seems to 
have occurred to you that it would be 
a sort of roving commission to make 
an enquiry into the fortunes of retiring 
public servants. I was guilty of 
tabling such a motion in the last session 
of Parliament. It could not come up 
for discussion in the House as a reso­
lution, but I think that it is a kind of 
index by which one could judge. Just 
as we have in elections? to file our 
•election expenses without necessarily 
incurring the odium that all expenses 
Were either unjust or fplsely declared, 
so too It might become a m atter of 

■Aguiar rqutine that every retiring
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public servsfnt should be called upon 
to fUe a statement of his assets and 
declare his fortunes from which the 
responsible Ministers could judge, or 
Parliament could judge, whether there 
have been any undue and unacceptable 
gains by such persons.

Whether or not such methods are 
adopted to see that public servants 
keep to the path of righteousness, so 
far as this Bill is concerned, speaking 
strictly to the point about extension at 
the period, I would say it is absolutely 
necessary before we can consent to the 
enactment of this measure that even 
in his concluding speech the hoiL 
Minister should give the information 
that may be in his possession regard­
ing the actual use made of this Act, 
the actual extent of the evil tha t ift 
prevalent or is suspected, and then it  
would be quite right and proper tag 
us either to extend this Act or make 
it permanent on the statute book.

Mr. Chairman: The hon. the Home 
Minister.

Babu Rkmnarayan Singh rose—
Mr. Chairman: I have called the

Home Minister.
Babu Ramnarayan Singh: Sir, I have 

got to say something.
Mr. Chairman: The hon. Member

has got to say something. There is no 
doubt a'bout it. But we have discussed 
the matter sufficiently. We are to 
adjourn at four o’clock today. I think 
we have taken a sufficiently long time 
to discuss this small Bill. I have 
therefore called upon the hon. the 
Home Minster to reply.

WIT TTiT̂ ITTTirv

i
I

[Babu Ramnarayan Singh: I will
not take more than a few minutes. 
This is such an important topic th a t 
one must express one’s views on it.J

Mr. Chairman: The Home Minister 
will kindly excuse me. I will call 
upon the hon. Member, Babu Ram- 
narayan Singh, to speak for five 
minutes.

sfTT #  ^  fJnriT <rt

a m  t?rr j  I f T #
wr wr
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TTW<H(qT
f!T ¥

aft arrr armr, ?ft ^

^  t  !Fr5j,5T «T!Rr ^

ft? artr 5TtTfif 5T ^  ^fT  5 sTir ^  
^  3 T ^  ^  ^fT# ^  lTt»T ^  ^

i ,  ^  »Trr?yjfRj ^ tw r :  ?r ^
I  Pp  JT5 sRT̂ yrtrr srw  ft? ^  tpjst 

% fffT w r  fq r  jtw a rk  sf̂ rr «prr 

f f  9 rk  t  ^
^  fjTJTR qpT ^  % 

sRTTf !srr T?r t  aft’c h

^  11^ sr^ % ^  jifTJTr arrir
aftt «PTf H TT^ ^  ^  gnr? i[g' ^  

*r^?r % f?r;T ^  f?irr ernr ?
n 5fT ^ r  ^ ft? «T? ^  I
f«r arnr srisrT ^-pfl ^  5ft

?5' ŝftf̂ T if| 5f) riV
fsr?y ^ f5w <TT ^  

Cn't arVc ^  TC ^

I f;?rfl ^  ir? t
ft̂  fsRT ?TT| ^  p-r^ qf)
f  i  ^  *f fT aiKjf) «rt 
^  *P5 «ft^?rr sftx  3ff 

^  a rr^w p  ^nfr q f  ^  ^rr^rr '^ r f ^  1 

f»rt^ »r? R?ft it?

5^1  ̂ C artr ^  W  ^  q n r ^
aft? arm % sj^pf ^  ^

% jf' cT> ^  % *Pî r f  ft? 
51^ rR) ^  Trjir
m  ?TJP ^  ^iT^
f ,  'fil'ti^P *f

(CoiTuption) !Tr*r ^  ?r> ^'rf 
^  nf t  I f3TcR( 3T?W !?R>
tr?' 3Ti?ny ?m5TT 3r[?rT ?  1 ^
»t' sp^ffr f  ft: fap5y «pr %

%*rr 3ft-< 8TI5T var % ^w r

^  K€ Tsfff ^  frî  11

^  5^  aftr ^Tsrr % ?rw 
«TWT t  ftf f?r % ’a^Ji m w

*PTt ?nr 11

^ 3TN %
%?rr f  ft? 5T> 5tsp I  ft?

^ P T  ^  sprJT H 'sr^T  iTf ^  

t  ft> 317 cRT r̂i^FT ^?T : 7 f t ^  

*T<[I 5 ?ffr 5̂T aftr ^nrr*r
^ r  ^!T!'>r 5T|)f f t  ?w?Tr 5 1 *15 ?flr- 
?W fftf »rr!T̂  f ,  aft- IT? »?■ ’fft

ft? qrfî JV (public servants)'
^  f  I *f f  ft»

^  arrsr f  ■
^  9'ffFTT ft™ anrC STRPT

^  *t(w  ̂ ^  5 ?ft 3*r
Vt ^  <7r T?5TT I «TT5Fr
? r ^  % srft^  ^ r .  aft?: w w
s? iri^ R ari^r ^>r v |

^?rr f ^ i x  % «fV !fi?r 3ft #  

«r^, ftff ^•<<^ t. 
aftr « 5? i^ T  5tt T^r
t  I W ^̂ TT f  ft?
*rr? t ^ r  ^ t f ^ ,  wifi ^
*n^ <<fl»ii ft> 517 ^<^(H 7 ?

T?T t  ^  wr !?r?'T?r |
aftr % r̂r*r m «rw irf ^  
g ft? *ri'T ?>iT ftf 3r>
ftTTm ^T irt̂ T 3T(^1- ft^rm ^ r 
ffpr fn:m t  % a r f ^
5>TT 11 *1̂  t
ftf:
aftr

^  ?a*:n 3iTr4 f t  x'^r t  i »t'
% r?y  ̂ gra-isr^ '̂t % ?ttst *n?r «r  r^t- 
g I ^  ^  55TT ff
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^  tp? ^rrspi^l 

% «TT̂  n  "^r, ^  ?r> ^
T̂ rr̂ fV̂ T w r r  Iw rfi f

^  «ft?T a^cT ?<?T OTT r̂ % ^
t  ?ft ^  WT ̂ n t  t ”  ? ^
n ^ r  f  aftr ^  5^  % "P̂ sn
<T?cTT t  ft? JT? 5ft
9$HT *rr Ji? 3rr*T Pp

^  ^  'T^ ?f5!?r «ft I
*K ^'nff ^

*fif̂  *RTT '35T(TT *TT
&f%?r arrsr <ft ^Tr qrtT ?h ?ra %

t  I 5 «Ti  ̂ »hfl

T I^ T  «PTS^ Wt sm 3TW
^  '•rr qiT ^  aftr

TT  Pfw 9>^
■̂ w' 5 I *r 'Mw

f  I r̂ «P?r t ,  ^
ansr ifl ^ Pp ^

!irf^ ftr55ft if t .
t  w, ?R f w

'5?5T?: ^ T  sni?*r ftp ^  ^
%55t q 5ft 5TRPT =^ T̂ T t  ^

5ft ft? 5> I
«t>H' % v*T % f^*T ^  *Ptftw 

«F? T 3rrr 35T ?«n?ft ^
5ft ftr'fsrr^ »flw ^  f, ^  
%5ft W W  f w  >PTT t  ? 5T?t

^?raft^ ^  ^  5t?f) t  I 
ffKn fcf >T5>5ir, TO t?ir »rw

®rr5ft 5 JT?t Tc ^  srnfh' vf^ki 
?>
^  «R <T I sPfH ^  arf̂ - 

Pprr »prr «>t art  ̂ w «*KiHTT 
^T ^  JTif»r ftfJrT T O  *rr 1 ?ft *1 5 ^
5ft #  w r  ?wr ̂  ^

t  ftp arnr wt>ft # 5ft a’Jrnr
w e r ^  % in% ^  ^  t ‘, >t
379 PSD

?ft T?5TT j  ftp an ir  ^  f tn r n ^ f t  
^  ftp ftrwrr arnr^ >̂57 f  

arnrr ^  w t t r  f  ^  
srernr *f^  jt r p r  1 4  arrsr ^ r  

f  snTH *f^ srerr^T^yRT 5ft «ftr 

mfW ^r >ft fip WSTHTT t  
irr ? 5pri^<mw 5ft ^ ^ r  f r

?> 5WI?ft  5>
^  ‘̂ 55TTI %  a m

5ft, ITT ^ 0 3 ^  ?rrfir »rr ^  «ft *fsft 
?5T!Tr 5T^ srnrwT ftp ^nnsr if
w i ^ T  I  n

t  5ft ^  5>#
% ww?fr 5?% 5?r

’T^ s r r j ! ^  |3iT fv 5ft sjtFsrt i^^rr

t  ^  ^r?: 3rpTr>TT wsrrarr 
t  aftr ^  w  ^  ^  arw
5ft A JT«rH >f^ n T p f  ?r? ^  
WT# ^  I 3nTT srnr 5nn# ^  v t f w  

5T^ ^  5ft f ^ ? r  #% ^»rr ?
«rtr anrr « t^  ?ft  ̂ a t v r  
^  5T¥T5r t ,  n  iprjsr ^n^ar %

»f^ ft^ t  ’T 5mr̂ T?nw
5ft % JPTPT ^  i

fS : u ^ * -^  ^JJ

■ , j * ^  ^  

« w  Tw?n<m»i f t i5 : Jn^r: jt
g*TT 5ft Vf%5TTO ift^nr <|A5T 1 Jrtt 

*rFT5T 5ft a r ^  t  • *1̂  ^  3rMV 
^  5ft T?!TT ^  I

5ft ?rr5r ii? f ,  ^nrrrf^

ftp ^  w  arrr ^  t |  <t ftp sw  
5Rf (Corruptor) 7̂ »r ?w 
5nr w w  MWd'i Ttirr, inftr 5rar 
5W ^  ^  ?R 5r»r

%# ^  r f ^  I ij^ arra arw ^
v f i  5ri5ft ^  Tif ^
arrr ftp^ ^  5RT<r^ w  f  ?
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T T w vm ”r ftr?]
4 ’ j  ^  

^  5lt»r, unft A' ?R*PT<t 

’F I T?i aftr 

% HT«r ^

ftp w  ^  farr, 3TTT ^

ftj q^% arntjft f q  i

TO  5ft JT? t  ftp 4  »7fr 
( c i r c l e )  air isri^  ^  

^  5ft ^  *rr^ r f j t  afh:
5PP ^  in% Tt* r 5T5T ?Rr ^  

^  >ft 7f»T I ■srrf^
3T 3>^ ^  S | ^  I

9 # ^  ( P u b l i c  S e r v a n t s )

TO 51^ t  I 55t  ̂ eft vinftT
t ,  f ; f t  wm t  ftf ^
TT #■ JT? a re r  arr ^  ftp

3TT^ ’P R  T O #  I 3ft Tft5!T
f ,  3r> sp?wi%

i ,  5ft w rjm  ^  I  g?T 
<*mnrK ft^rr ^  i A ^  
f  ft? ^  <rft?yv 

’ IT| 0t?T ^  ifsT, "Tfw^r r̂#se ^ft
tfiTPft- ^ r ^ r  fsrr 'R>?r 

smr, 3^ ^  rft % ?r?5r ^nrr
?>ft I JT' g-t ^ r  g % T  %

3fV̂  wtnf # ^  ^  g# ^ itf *JT^'
I ^>ft «Pt at « itfr iTHB

^  f w  srr t  3ft ^

H’ft  |t^ f ,  3rrsrv5y. 5ft ^  #

5*TT 5 t SPT ^  ?it^ g;rr t  *
afh: ^nmRr *r^ ^  
arre f̂t 7 t 5yjrnrr *nri f^
^  ^  ^  I  I ^  #  3TT# ^ T O  A 

«TT f ^  ?  *T 55t»r ?ft ? r t ^  
^ r6 f I '  ^  ftyirr ?fr W T f ,  c R i r t t  

.t’ ?ft 5»T w f  !T ^  ?

^  %,iTT^ ^  aftr ^
^JT I I  I ^1^51 #  ^  It si>inT
ftf JI? TO  ^  ^ f t  I  aftr

l> f t  ft; 5?r ftrar

^IT I %f%7T ^n?FR VK
?i%»ft I fJTrft !Ptfw, an'T 
snTiTT ^  ^ftR T, ?rr^ n?«y ^

^Ttftm ftr«FT^?[T?X ^^rat<t 
I t  I irf? ^^reftft ?r f t ?ft

JT t̂ t '

Jl*a. S :c r* -^  uPuj)^
^  i  <J“>< J i  ̂ A ^
‘^j*>r W ( e x t e n d )  jJU t-if

WIW lOmKIM*! Rl? '• W A a t  ®T5

^  ftl̂ TT f  I

(English translation of the above 
speech)

Babu Ramnarayan Sin^h: Sir, I am 
thankful to you for having given me 
an opportunity to speak on this subject. 
Sir, it is true that the rulings of the 
Chair ars to what and what not should 
be spoken on a particular subject are 
worthy of our respect but on the 
occasion of enacting legislations and 
particularly, as others have also sub­
mitted, when the extension of certain 
Acts erre sought, the Parliament has a 
right to be informed about the results, 
good or bad, of that Act and also the 
reasons why it is necessary to extend 
the said Act for five years and why 
not for less than five years or more 
than that. Sir, it is right that we 
should obey the Chsrir in all matters 
but this is si’/*h an Important measure 
that it requirrr, to be fully discussed 
here in this House. Another thing isr 
that the condition of our socriety today 
is such that every person should first 
think well and then start doing a 
thing which seems to him to he lust 
and necessary. Our hon. friend i^ r i  
Katju, Minister of Home Affairs has 
introduced this Bill sfnd T^nnts its life 
to be extended for another five years. 
But I would like to suggest to him 
that there is no need for .‘̂ uch a Bill 
so long as the Congress Government is 
there, because under the Congress rule, 
such a thing as conniption ro  more
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exists. One can do any wrong still it 
gs considered lo i;>e proper and lair. 
m eretore i  submit m at me Bill shouid 
pe witnctrawn, oecause there is no 
iieed lor sucn ar Bill toauy. i am  really 
^ r r y  and ashamed to say tnat in tne 
•^ongress regime, the word ‘corruption' 
Has ceased to have any meaning. Any­
thing a man may do is always iadr.

Sir, it is true that enacting of legis­
lations would not help much and that 
the welfare of our country and society 
lies in the purification of our adminis­
tration. Everybody admits it. Like 
others, I am also aware as to how 
public servants are behaving. 1 say 
those who are running the administra­
tion today should know that if they are 
unable to purify the administration, 
they should quite. Five years have 
passed and people are ^tili talking, as 
our hon. friend from Bihar biiri Das 
has saidt that corruption is there and 
bribery and other mal-practices are on 
tfie increase. 1 would like to say to 
5iiri f ^ t ju  and to the Government as 
a whoie that they should know that 
toere is no use of Governnient when, 
corruption is increasing day by day. I 
also say, Sir, that that person is most 
guilty who possesses, brbin and does 
something with h 's brain. What I 
mean is that the Government them­
selves seem to be most corrupt and 
that is why so much wrong is being 
done. I am saying all these things 
with a sense of responsibility. I have 
heard in my district that a Minister 
said about a Government servant that 
forty or forty-five ru p ^ s  which the 
oiHcer was getting as his pay was tob 
small and that there was no harm if 
oc took some money by other ^ndiVect 
Cleans. It was a direct enC(»uragem^t 
to that evil practice. I am really 
sorry when I compare the pritseht 
state of affairs with that of the past. 
Woney, in huge amounts, was kept 
ahguarded and without locks but no- 
bbdy ever cared even to lock at it. 
But alas,' bribery is the rule of tlie 
<lay these days for even the most small 
and trivial things. Our hon. Minister 
^f Home Affairs, Dr. Katju has come 
In recently. If he wants lo see some­
thing, he should visit the courts and 
ihe railway station and see how bribery 
is rampant there. Such is the case in 
every city. 1 have told the Govern­

' ment and still say that strength of the 
country is centralised at Delhi, the 
Parliament is in Delhi and therefore a 
Joint effort should be made so that the 
administration of Delhi may be 
rendered completely pure so that it 
may become -an example for the other 
6tates. At least this should be done, 
^ a v e  aside places which are thousands 
ot miljs i «ray; I want to know what

has been done here in i-ielhi. Every- 
wnere onoery is rampant. Sir, I am 
remmoea oi a provincial conterence 
licia nere—perhaps it was the Congress 
fi>eshton—wnere an address was pre- 
«eniea to me hon. l^riine Minister, bnri 
i\enru. iviucn was said about ccrrup- 
tion in tnat Address. Now, what did 
£>nri isehru say? He said tiiat it he 
was convinced that there was even 25 
per cent, ot tne corruption taliced about 
uy tne people, he would not remcfin the 
i'rim e Minister of the country. I ask 
the i^nme Minister Shri Jawaharlal 
and Shri Katju whether tney know that 
corruption is there or not? Shri 
Jaw anarial says tnat he should be con­
vinced, but how can he be convinced
11 he does not go arbout in the country 
and see the conditions lor himself. I 
would say that if Shri Jawaharlal or 
Shri Katju or any other Minister does 
not know that there is corruption in 
the society, and even in their depart­
ments, they are unlit to be ministers.
1 am rather surprised when I And that 
a person says that he would not remain 
the Prime Minister if he is convinced 
that there is even 25 per cent, of cor­
ruption talked about by the people. I t 
he does not take pains to llnd out the 
real position, how can he be convinced? 
And if he does not know, there is no 
need of a Government, no need of 
bhri Katju remaining as Home Minister 
and Shn Jawaharlal as Prime Minister.

Shri T. Husain: You should also 
not be a member then.

Babu Ramnarayan Singh; If I do
not remain a member, who would 
oppose them? My presence is very 
■essential. People like me should always 
oe here.

Then Sir, you said that so long as 
corruptors remain, corruption • would 
^  j  ® general remark but
thmm? responsible for suchthings? 1 say that there would be
^out I am talking^ o u t  the Government employees__
who would be accepting bribes and 
wn'Jnrf thirty^our crores oS people who 
would be offenng bribes. So who

in the first instance? y<£ 
people.

“ vicious 
bribe-givers are there 

fh i would also remain and If
the latter are there, the former must 
also come in. But we have to «  
to who can be really successful officers 
It IS not an ordinary thing to be a

But the public servants—the 
ment servants as they are called
be honest. I say V ®
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[Babu Ramnarayan Singh]
servant, high or low, or even if he be 
a  Minister, is caught indulging in any 
sort of corruption, he should be punish- 
•d  severely. I would even suggest 
aogging. The ordinary people may be 
«Ecusea tor once but if the Miniiters 
ao It, they should be severely dealt 
jvith. These days, it is the Ministers 
»vho have been reported to be at fault. 
Sir, a person in my prosrince was 
alleged to have taken bhoe. What he 
(vrote in his reply was, “We are low- 
paid servants, if we take bribe, it does 
not m atter much. When Ministers 
even accept bribe, why should we not 
have it?”

I have nothing more to say. But 
the people in our country should realise 
that this is a very bad practice and 
every effort should be made to eradicate 
this evil. But the Government alone 
cannot do it. All of us should try, the 
people as a whole should try to root 
out corruption and bribery. If bribery 
is not checked, there is no need for 
such a Government to remain any 
longer.

Shri T. Husain: What is your
opinion? The Act should be extended 
for five years or not?

Babu Ramnarayan Singh: I have
expressed my views already.

Dr. Katju: The discussion has pro­
ceeded, I venture to say. with some 
misconception. This Bill does not 
relate to the Act as a whole. One 
particular section, section 5 of the old 
Act which created a particulsrr oQence 
of criminal misconduct and provided 
lor a particular rule of evidence, that 
particular section was in the body of 
the Act enacted only for a period of 
five years and inasmuch as those five 
years will expire from the date when 
the Act was enacted, namely, the 11th 
March 1947, and the five years will 
expire on the 11th March 19G2, it be­
came necessary to bring in this amend­
ing Bill for the purpose of extending 
the time for that particular section, 
namely section 5 for another five 
years. Otherwise, section 5 of Act 
No. II of 1947 stands. It does not 
need any extension; it is a permanent 
piece of legislation and it remains 
there.

As you, Sir, were pleased to point 
out in your speech, the whole of this 
big question of corruption in all Its 
aspects wafs handed over to a Com­
mittee of Members of this House under

the Chairmanship of my hon. friend, 
Dr. i  ek Chand and tnere were six 
other members. They went into the 
whule subject of corruption in all its 
aspects m great detail. They have sub­
mit ted interim reports to Government. 
The hnal report, we are expecting any 
time within the next three weeks.

Shri Kamath: Was it a formal Com­
mittee and elected by the House?

Dr. KatJu: It was selected by Gov­
ernment. I stand corrected. I do not 
want to create the impression that it 
was a Committee of me House. That 
Committee went into all the evidence, 
facts and figures amd it recommended 
that this particular section, though it 
constituted a departure from the ordi­
nary rule of evidence and the ordinary 
rule on which the administration of 
criminal justice was based, should be 
extended for afnother five years and in­
asmuch as I said the time was very 
short, therefore, I have brought in this 
Bill for the consideration of the House. 
All the facts and figures have already 
been examined by that Committee; it 
may not have been aopointed by the 
House formally, but it consisted of 
Members of this House and very dis­
tinguished members.

So far as the facts and figures are 
concerned, I may tell you that before 
introducing this Bill we consulted all 
the State Governments, particularly 
with regard to section 5, which I repeat 
again, namely the ofTence of criminal 
misconduct, and every State Govern­
ment wrote back in reply that they 
have found this section very salutary 
and they, thoroughly approved of our 
proposal and they supported tha*t it 
should be extended by live years. With 
regard to facts and figures, I have got 
the figures here for the Delhi Police 
which is called the Central Special 
Police Establishment which is main- 
ta-ined here by the Centrnl Government, 
for the three years after tiie enactment 
of the Act, ending the 30th September 
1950, These figures bot^in from the 1st 
of October 1:M7 and go on to 30th 
September 1950. I find that there were 
498 cases registered under the ordinary 
bribe section, section 101. Then there 
were 393 cases registered under the 
cheating section, but so far as this 
particular new section is concerned, 
namely section 5 of this Art, 209 cases 
were registered and taken up by the 
Police. Out of that 79 were sent up 
to court and eleven were convicted and 
on the 30th September 1950, 49 were 
pending in court. Fifty-nine were 
reported for departmental action and 
departmental ac‘tIon was taken in some.
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puziishments were arwarUed and 3B 
cases were actually pending depart­
mental action.

Shri T. Hiunin: Any acquittal?

Dr. Katju: Eighteen were acquitted 
ana eleven were convicted. I have 
got tne ngures. At that time 49 were 
pending trial.

Therefore, \t is a very special matter. 
An inquiry has got to be made; you 
nave got to take Doth the factors into 
consideration. While we are all anxious 
that corruption should be checked and 
snould be completely wiped out, the 
consideration tnat my hon. friend, 
Proi. bhah mentioned, that has also to 
be taKen into consideration, that public 
servants should not be neeOlessiy 
harassed. The Investigation Depart­
ment nas to proceed ccfrciully and 
action Should be taken at ter clue con­
sideration. Two h'mdxed iiiae cases, 
1 submit is an indication of fairly 
strenuous worK. (An Hon. Member: 
How many of them are senior officers?) 
rtow many are senior otilcers emd how 
many are junior, I am unable to tell 
you. So far as the ordinary cilort 
against corruption is concernea, 1 
snould have thought that hon. Members 
and parrticularly my hon. friend,
opposite..........  (An Hon. Member: Any
iviinister has been prosecuted?) I do not 
know whether you require an answer 
to that. So far as the endeavour to 
stop corruption in Delhi is concerned, 
there is a review of the activities of 
the Ministry of Home Affairs, parti­
cularly the Police and I harve got the 
reports for three years, 1948, 1949 and 
1950 and they give the number of cases 
reported each year, investigated each 
year for corruption including section 5 
and all other cases. The number of 
carses registered in 1948 is 476. Fines 
were imposed to the tune of Rs. 700,000. 
In the year 1949, there is report to the
same effect: cases taken 731; fines
imposed by courts Rs. 65,000. Then, 
in the next year, 1950 very likelj’
senior officers were taken into con­
sideration. The number of races was 
492, and fines imposed Rs. 597,000. In 
the year 1951, the cases were 274 and 
fines imposed nearly three lakhs, 
Rs. 298,000. I am giving these figures 
for the purpose of showing that Gov­
ernment has not been idle. Govern­
ment activity has been very strenuous.
1 quite agree with my hon. friend 
from Bihar that Govrnment exist for 
the purpose of promoting integrity, 
efficiency, honesty in every branch of 
service, official and non-official alike. 
But. please do not go away with the 
impression that while you are passing

legislation. Government ioes not take 
advantage of the tools which you 
place in their hands.
4 P.M.

So far as this BUI is concerned, as 
I said this is a very short session of 
Pairliament. We are going to meet here 
for a few weeks. In fact, as it was of 
the most urgent description and a^ the 
time was passing, I have troubled the 
House with this small Bill. If neces­
sary, we may have a comprehensive 
legislation for the whole subject of 
corruption in the new Parliament. 
Please remember also thsrt in the exist­
ing Penal Code you have got section 
161 and other relevant sections for the 
purpose of stopping corruption. Section
5 of this Act was enacted to provide 
for a larger punishment. The punish­
ment prescribed is seven years and the 
line is unlimited. The ordinary rule 
of evidence has been changed and the 
onus of proving his honesty is put 
upon the public servant. I do not 
want to prolong this debate. I would 
therefore request that the House be 
pleased to take this small Bill into 
consideration and pass it so that this 
factor of time limit may be got over, 
and if necessary, we may bring in due 
time a comprehensive legislation in the 
light of the recommendations mode by 
the Committee.

Mr. Chairman: The question is:
'T h a t the Bill further to amend 

the Prevention of Corruption Ant, 
1947, be taken into consideration.”

The motion was adopted.
Glause 2.—(Amendment of section 1 

etc.)
Shri.Kamath: I have got an amend­

ment to this clause, which I would 
like to move if you would permit me, 
Sir. I gave it an hour ago because the 
List of Business for today reached us 
only last night..........

Mr. ChAirman: I am sorry to inter­
rupt the hon. Member. I may point 
out, and he also knows full well, that 
amendments the notice of which is 
given on the very day on which the 
Bill is taken up, are not allowed unless 
the Minister in charge agrees.

Shri Kamatb; May I submit, Sir, 
that it is a matter of courtesy to the 
House that Members should get a 
copy of the List of Busijiess within 
time so that we can give notice of 
amendments? This reached us last 
night. The first two items related to 
the Presidential and Vice-Presidential 
Election Bill. Further down was the 
Bill relating to Pakistan Courts pend­
ing proceedings. Normally speaking, 
as business goes on in this House, I
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IShri Kamath]
lelt m at this Bili would not be reached 
loaay. i t  is item Wo. 10 in tins Last, 
xienis 4, o and o nave been posiponea. 
in a i was not a ining wnicn 1 coula 
loresee. 1 did not have the vjsion lo 
loresee that tnis would be taKen up.

Mr. Chairman: 1 may state that the 
Biu was circulated on me otn. Tnis 
niU has been on the List cl Business 
lor tne 6tn, 7th and 8th that was cir- 
cuiated. in e  amendments could have 
been given mucn earUer.

Shri Kamath: On a point of clarifica­
tion, bir, IS it your ruling that Mem> 
bers are expected to give notice o£ 
amenaments as regards all the Bills 
that are put on the List of Business? •

Mr. Chairman: This does not require 
a ruling. As a m atter ot fact, when 
the List of Business is there, it 1b 
expected that all these Bilis will be 
taken up and hon. Members sliould 
give their amendments in time. It; 
does not require any ruling. '

Shri Kamath: Without studying the 
Bills, how can they?

Mr. Chairman: On the 5th it was 
circulated.

Shri Kamath: We have not been
here long. I arrived here on the 5th.

Mr. Chairman: The Members should . 
have been here. That is ail I can say.

Shri Kamath: That is hardly.
Mr, Chairman: I am sorry I cannot 

allow tnis amendment to be moved.
Shri Kamath: I will speak on the 

clause, Sir.

Clause 2 of the Bill seeks to extend/ 
the life of the Act for another five 
years. The hon. Home Minister just 
now observed that this is a very short 
session of ParUamnent, the valedictory 
session ot Parliament and therefore it 
is hi^ intention or the intention of/ 
Government to bring forward a .very , 
comprehensive measure dealing vdth* 
the various aspects of this problem of 
corruption, and the remedies that are 
necessary to root out this diseafse.

Dr. Katju: If it becomes necessary 
That depends on the report of the 
Committee.

Shri Kamath: It is always a m atter 
of ‘its* and ‘Duts* in this world. There 
is nothing certain. The only certainty 
about life is its uncertainty.

Dr. Katfn: Ab̂ iut this Bill.

Shri Kamath: I say aooui everyining
'luxi cci.bctxiAtjr cv cu  OrUv-
UXiiiiiciit id Abd UUCwl i,il€i'e iS

iiuaai.eu cciii guarantee
lur ciiij uuii^ Hi luib wuiiu. /la iao iuiC 
^ai'uux  ̂a tux uduu Lu bay, mere is 
iixjxiAiuii y^Lnktiucui lu bxxii> iran&iWiy 
woi'ia.

I'ae hon. Minis ler remindea the 
nou£>e m at alter au, iixu î Ux oeioxe 
me noube is mure ur xesb a lormal 
oiii, ur an iruonnai jusi lo oxtexia
me xxxe ui tne uy aixotner iive
yeaib. m a t arguiiieni xu>eu i wouxu 
iuie to use against me non. Minister, 
xne argument m at ne nas put lorwoid 
oeiore me xiouse is that ms intention 
IS 11 necessary, lo uring lorw ara a 
more comprenensivfc liia. l l  m at be 
so, why on earth snouxa ne extend the 
^ict lor nve years?

Mr. Chairman: There are some cases 
pending today in me courts. What 
will xxappea to tnem ii Uixs iiiU is iioi 
passed'

Shri Kamath: That is why I sought 
to give notice ot an amendment to 
extend the Act lor another year. Thcrt 
is my amendment wnich tor reasons 
oeyond my control 1 am not in a 
position to move. I'he new Parliament 
will be commg into being by May or“ 
iiune next. I n a t  Parliament can take 
stock of tne situation and do whatever 
it deems tit in tne matter. It may 
even repeal the entire Act and 
lomrnulate or pass a new measure which 
will ueai more effectively with the 
question ot corruption than it has been 
possible mtherto. Even the last 
amending Act ol 1950 extended the 
iile onl> by two years, rodury, Go\^- 
etnment comes forward wim a measure 
to extend the Act by flve j’̂ ears, for 
the wnoie lite ot the next (Jovernment,- 
pratticaiiy. I do not know wny they" 
are in a hurry and are of the view  ̂
that its life should be extended by five 
years. Ŵ hy not leave this m atter to 
the new Parliament to decide as best 
as they can and extend the life of the 
Act by only six months or ai the most 
a y ea i;

Shri Bhatt (Bombay): No.
Shri Kamath: My hon. friend says, 

*no\ If he could give satisfactory 
reasons why he thinks ‘no*, I would be 
infclined to accept his view. A mere 
‘yes* or ‘no’ is not enough. The times 
are changed. Mere ‘yes’ or ‘no* men 
will not do. You will have to give 
reasons for ‘yes’ or ‘no’, hafre. X hope 
so, any way.

Therefore, I would request the hon. 
Minister to amend the Bill, it possible 
even now. Jfiven if an amendment
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from me is not acceptable to you, the 
hon. Minister is in a fortunate position 
and his amendment may be acceptable 
to you and the House. I would sug­
gest, if it is not too late, that we might 
extend the life by one year only and 
leave corruption and other cognate 
matters to be dealt with by the new 
Parliament as it may deem fit and 
necessary.

Prof. S. L. Saksena (Uttar Pradesh): 
Sir, I want to speak on the same 
clause.

Mr. Chairman: Does he intend to
take very long? As he knows there 
is a photograph to be taken and we 
ought to have adjourned at four 
o’clock.

Prof. S. L. Saksena: I will take only 
two minutes.

I would also like to support the plea 
put forward by my hon. friend Shri 
Kamath here and say that the life of 
this Act should be extended by only 
one year and not five years. I say so 
becatise I want the new Parliament to 
be given full ooportunitv to discuss 
this problem. If you extend the life 
bv five years, the new House will not 
r̂et an ooportunitv to do that. They 

should discuss this problem thread­
bare. This Act pnssed sometime back 
should be brousrht before the new 
^-arliampnt. T feel th? t̂ the hon. 
Members of the new Parliament should 
ha VO full opportunity to d'scuss the 
whole problem and bring f'^rward a 
<^nrnprph«nsivp ler'islation dealing with 
this p^''tt^r. In the rneantime t would 
▼•eniToqt ^he h'^n. Minis^e^* to have a 

Commitf^e of Members of 
T^nrliament. for Parlinnnent is after all 
th" '̂ p t̂orri'  ̂ of the whole country.

Shrl T. Husain: I onb' want to say 
that I oppose the suggestion of my hon. 
friend and my reason for doing so Is

very simple. A Conunittee was 
appoined to go into this m atter and it 
went into the entire m atter and recom­
mended a period of five years. Unless 
we get specific reasons for not accept­
ing the recommendation of this Com­
mittee, we must stick to this period of 
five years. That is why I oppose my 
hon.' friend’s suggestion.

Dr. Katju: Up till now we were 
hearing all declamations about the 
necessity of stopping corruption. But 
now there is this great tenderness for...

Shri Kamath: Not at aU. The hon. 
Minister has misunderstood the whole 
argument.

Dr. KatJu: No. I say there is this 
great tenderness for the new Parlia­
ment and it is said that this Act should 
only be extended for one year so that 
the new Parliament may go into it. I 
do not agree with that.

Mr. Chairman: The question is:
“That clause 2 stand part of the

BiU.”
The motion was adopted.

Clause 2 was added to the Bill.
Clause 1 was added to the Bill.
The Title and the Enacting Formulu 

were added to the Bill.
Dr. Katju: I beg to move:

‘T hat the Bill be passed.”
Mr. Chairman: The Question is:

‘T h at the Bill be passed.”
The motion was adopted.

The House then adjourned till •  
Qvxirter to Eleven of the Clock on 
Monday the 11th Februnrv, 19B*.




